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LEGISLATIVE ASSEMBLY 
TueBday, 7th March, 1944.-

The Assembly met in the Assembly Chamber of the Council House a; 
Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim) ia 
the Chair. 

STAIUiED QUE:::;''PIONS AND ANSWERS. 
(a) ORAL ANS""EBs. 

~  bE FUEL RATIONS TO GOVEBNlUNT STAFF. 

321. .. Mr. T. T. JtrUIIm&machari: Will the HonoUNble the Home 

• 
Member 

be pieased.to state: 
til.) whether it is a fact that fuel rations a.llowed. to gazetted and non-gazetted 

.taff working in New Delhi have been curtailed wIth effect from the 1st Febru-
ary, 1943; . • 

(b) whether those rations were based on the salary ~ the person concerned 
alDd not on the requirements of his family; . . 

(c) whether the rations fixed for persons getting a mOIl'thiy salary of anythmg 
below Rs. 600 was a maximum of three maunds, in all, of coke and coal; 

(d) whether in cases "here food articles ure ~ it is computed on the 
number of persons constituting a family, irrespective of its income; ~  '. 

(e) if the facts mentioned above are correct, the reasons for adoptmg different 
standards ill respect of rationing food articles and fuel? 

The Honourable' Sir Sulta.n Ahmed: (a) No, but maximum limits havlt 
been prescribed for that portion of the rations which may be ta'ken in the form 
of charcoal. . 

(b) Both ~  salary of the person concerned and the size of his family arlt 
taken into consideration in determining his rations of fuel. 

(c) No. As I have stated above, the rations given to a Government servant 
depend both upon his salary and upon the size of his family. 

(d) Not soleI,; income is also taken into consideration to some extent in 
fationing food grains and sugar under the Essential Supplies Scheme. Thus 
inferior Government servants are given larger rations of wheat and rice than 
tho$e allowed to other Government employees. 

(e) The facts mentioned by the Honourable Member are, as I have shown. 
only partly correct. It is in any case obvious that different principles must be 
applied in determining rntions of food on 'the one hand and fuel on the other 
since each individual member of 8 family consumes an individual share of the 
food whereas one fire normally cooks a meal for several persons. 

1Ir. T. S. A:rinaahillDgam OhettJar: When an increased ration of food is· 
given. is not an ~  ration of fire wood necessary to oook thnt food? 

The HonourAble Sir Sultan Ahmed: If the increase is given it is ~  to 
all. 

m.lmIAL S;mOBETAlUAT Crvn. GBOOlDBY SHOPS. 

822. *1Ir. T. T. Xrisbna.machar1: Will the Honourable the Finance Member 
he pleased to state: 

, (a) if complaints have been received about the working of. the civil grocery 
Elhop which has been opened in the Imperial Secretariat; 

(b) the object of opening the said shop; . 
(c) whether he is aware that most of the articles stocked there are not such 

as are required for clerks and assistants and others like them;.. . 
(d) whether the few articles that are of use to such people are usually sold 

out in a few days, and the articles mostly in stock- are tinned and canned stuff; .. 
(e) whether many of the articles sold in December and January were above 

the market price; 
( 891 ) 
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(f) the ~  of. the contract under which the shop is run, and whether any 

~  officer IS deputed to Ree that only useful articles are stocked, and 
that they are not sold above market prices; and . 

(g) how' long Government propose to run the shop. under present conditions, 
and whether they propose to take the advice of two or three representatives of 
the Imperial Secretariat Association in runnini the shop? 

,; ':'he BOZIOurable Sir Teremy Balamq: (a) A few compluints have bem 
~  but on the whole .the establishment of the Civil Grocery Shops has, it 
18 understood, been appreCIated by the general body of Government ~ 

(b) The shops have been established with the object of enabling Govem-
ment servants to obtain their household requirements at reasonable prices. 

, (c) and (d). The articles stocked in the shop are for the most "part those 
which it has been possible to obtain through the Canteen ~  Directorate. 
These consist mainly of processed foodstuffs, patent foods, 'statioQery and toilet 
goods. Supplies of some of t-he articles are extremely limited but efforts are 
being made to obtain additional supplies to the extent possible without un-
reasonably restrictmg the qf1antities available for sale to the ~  public. 
Efforts are also being made to add new lines which would be Of particular use 
to the lower-grade employees. For instance gur., tea and matches are now 
available in the shops. - Proposals are also ~ to arrange for the supply of 
cooking' media, washing S08P, f,ro., and to estaolish additional shops lor the 
8ale of cloth, (woollen and cotton) hosiery, -and footwear. 

(e) No. 
(f) Under an agreement with Government the contradtor provides the entire 

capital and sells goods to ~  persons within their monthly quotas at 
prices fixed by Government. A Special Officer has been appointed to ensure 

• that the scheme is properly worked. ' 
(g) It is proposed to continue the scheme as long as the need foi' relief to 

Government Rervants continueR. An Advisory Committee, on which the Imperial 
Secretariat A,IIsociation and other Flections of the consumers are represented, 
ba!l already been appointed to advise Government on the working of the scheme. 
PRIIPOSED INCREASE IN PENSIONS OF RETIRED INDIAN CIVIL SERVANTS RESIDING IN 

~  . 
823. ·Kr. E. S. Gupta: (a) Will the Honourable the Home Member please 

state whether there are any proposals sent by the Secretary of State for India to 
increase pensions of the retired Indian oivil servants residing.in Britain? If so, 
is he prepared to lay the relevant papers on the table? ' 

(b) What are the conclusions of the Govemment of India on this subject? 
(c) Are the GoveJ.'Dment of India aware that essential foodstuffs are far more 

costly and prohibitive in India than in Great Britain? 
The Bonoazable Sir Sultan Ahmed: (a) Government know of no such 

proposal. 
(b) and (c) Do not arise. 

BYE.ELECTION FOB THE SEAT OJ'THE LATE MB. SATYAJroRTI. 
824. ·Kr. G. BaDgiah K&t4u: (a) Will the Honourable the 'Home Member 

please state whether the Central Government are ~  of the restrictions 
imposed by the Provincial Government of Madras on the Congress candidate 
who stood for the .Indian LegiRlative Assembly by-election (Non-Muhammadan' 
Urban) in the City of Madras in the months of May and June, 1948, .lor the 
VAcancy caused by the death of my late lamented friend Mr. S. Satyamurti? 
J f so, was the Provincial Government justified in allowing election privileges to 
the opponent (Justice Party) of the Congress candidate and disallowing such 
privileges to the Uongress candidate? ' 

.. (b) Is it a fact that when... the Congress candidate requested. the Provincial 
Government to grant permission to hold election meetings in the city, he waB 
askEld to openly declare that he 'did not belong to the Congress Party? If so, 
bRS the Provincial Government acted so under any rules or reguJations that 
'l,,{h,,";Qt>"! it for its action? 
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(0) Is it also a fact that election propugupdo. of the Congress eu.ndido.te was 

tmpeded by arresting .his workers? 
The BODOuiable Sir Sultan .Ahmed: (0.) - The Congress eandidate was not 

permitted to hold election meetings because general orders were in force prohibit. 
ing the holding of meetings by members of unlawft!1 associations. 

(b) No. 
(c) I understand that six- persons were arrested in connection with the elec-

tion for taking out II procession without a licence. They were sentenced to pay 
.nlll'S ranging from Rs .. 10 to Rt;. 15. 

Mr. T. S. Ayin'shUlng&m obCltuar: May 1 how whether the Congreu 
is an unlawlul association today? . 

Tile Honourable Sit Sultui Ahmed: On the outbreak of the disturbances 
in 1942, the Madras Government declared certain bodies to be unlawful associa-
tions under the Criminal ProceduUl Code. Following this declaration, orders 
were issued by the Commissioner of Police, Madras, under Defence Rule 56 
prohibiting the holding of meetings by members of this association. These 
.orders are still in force. Mr. Rangiah Naidu, the Congress candidate, I pre-
~  the Honournbfe Member who put the question to me, for the bye-election 
referred to by the Honourable Member waS proposed by the Vice-President of 
the Tamil Naidu Congress Committee, one of the bodies declared to be unlaw-
ful by the Madras ~  

Kr. T. S. Avinalhilingam ohef.tl&r: May I tell you that Mr. Naidu does not. 
belong t<l the Committee. 

The Bcmour&ble' Sir Sultan Al!mecl: I do not know. 
Mr. T.S. Aviuubilinlam ohef.tiIl: ~  I know who supplied that falSE 

information' • 
The BOIlourable SJr Sultan Almied: He is the Vice-President, so far as t 

-can see. 
Mr. T. '1'. KrtIbDamach&rl: Are the Government aware that such restric-· 

tions wov.ld militate against the holding of bye-elections? . -
Tbe Honour&ble Sir Sultan .Ahmed: That is a matter of opinion, but I am 

glad to nnd that the Congress Member has been returned. 
1[1'. T. S. ~  ohetUar: It w.as made clear -that the >Tamil 

Naidu Working Committee was the only banned organisation. I also made it 
clear tha.t members of the Congress who are not members of the banned organi-
sation could conduct meeting!! for the bye-election. 

The Honour&ble Sir Sultan .Ahmed: My Honourable friend is gilfing infor-
mation to me. 

1Ir. TI S. Avb:u.shntngam Chettl&r: Was it made clear that members of the 
Qongress, who' are 110t members of the banned organisation that he bas men-
tioned, i.e., the ordinary four anna members, could conduct election meetings? 
~  lIoIIourable Sir Sultan Ahmed: I do not know. 
·Mr. T. S. AvtnaabUingam ohetti&r: Msy I know whether the Government 

will impress on the Government of Madras to make the position clear and to 
tl'lI them that what they have done in the past is wrong? 

The lroGour&ble Sir Sultan Ahmed: I am . sure the Madras Government 
recognises its responsibility. 
. ~  S. AvinaallUiDgam ohettl&r: May I know from where they Il'ot the 
mforrnatJon that he -was a member of the Tamil Naidu Congress Committee? 

The Honourable Sir Sulta.n· Ahmed: NobOdy said it. I said he WIlS pro-
posed by the Vice-President of that body. 
~  T. S. Avlna.dllugam ohetttar: Proposed in the nomination paper? 
Xi. Prelident (The HOTJOurllblp Sir Abdur Rahim): Order. order. 
(At this Stage, Mr. G. Rangiah Naidu ro!'!e in his seat and was addressing 

the Chair.) . 
Kr. PreBideat (The Honourable Sir AhQur Rahim): Mr. Nnidu, next ques-' 

tiOll. Order,. order. 
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Dumss ALLOWANCB FOR LoW-PAID PENSIONBRS. 

81&. ·Mr. G. lI.&Dliab lfaidu: (II) Will the ;Honourable the Finance Member-
be pleased to state ~  o-overnment pensioners, Central and Provincial. 
and also those of local bodies in the coun\ry, who are drawing poor pensions. 
are being given war (dearness) allowance? If so, at what rate? If not, why not?' 

(b) Was the question of paying dearness allowance to pensioners ever con-
templated by Govern.ment? ; 

The BOIlOU1'&ble Sir Jeremy Baismau: (a) and (b). The Government. of. 
India have sanctioned for service pensioners paid from civil eiltimates tempo-
rary increases of Rs. 3 in pensions upto Rs. 20 per mensem, and of Rs. 4. in 
pensions above Rs. 20 but not exceeding Rs. 40 per mensem with llJarginal relief 
to pensioners drawing Re. 41 to Rs. 43 inclusi've. The Governments .of Bengal r 

Madras and the United Provinces have also sanctioned similar, increaseR for 
their pensioners. The Government of India are not aware if such increases 
have been sanctioned by the remaining Provincial Governmentl'l an.n the 10('aF 
bndies in the country. 

INDUN INSTITUTE OF INTBBNATIONAL AFFAIRS. 
828. ·1Ir. It. 'S. Gupta: (a) Will the Honourable Member for Information and 

Broadcasting please state if there is an Association called 'Indian Institute of 
International Affairs' in existence? If so, when was it started and under whos6' 
auspices? 

(b) Is the Honourable-Member the Chairman of that Association by vir\u8' 
of his official ·position? . 

(c) Are payments made out to this Institute from public revenues? If so, 
to what extent? . 

(d) Does the Honourable Member propose to lay on the table -of the Hous6' 
papers relating to the organisation ~ record of the said institute? 

The BoDov.rable Sir SUltan .Ahmed: (a) The Institute of InternationaL 
Affairs was inaugurated on 3rd March, 1936, at a meeting held· at Mle Viceroy's 
House, New Delhi, uRder the presidency of the Marquess ot Willingdon, shortly 
before the ,expiry of his term of office as Viceroy of India. At the inaugural 
meeting of the Institute, pommander Stephen King-Hall. R. N. represented 
the Council of the Royal Institute, Eugland. 

(b) No. 
. (c) ,The Institute has recently received a grant-in-aid for two years of 
.Rs. 88,000 for the 1st year and Rs. 73,000 for the following year. • 

(d) No. The Institute is an uI)-official organisation but I am sure the Secre-
tary will be very glad to reply to any requests for informatio!l' 

• CoIDlVNAL COJIPOSmON OJ' W.A.C. (I.). 
827. ·1Ir. CJov1D.d V. Deahmukh: Will the War Secretary please state: 
(a) the number of the W.A.C.· (I.); 
(b) how' many of the corps are (i) Hindus, (ii) Mnslims, (iii) Indian Chris-

tians; and (iv) Parsis; and 
(c) if Begnm Shah Nawaz, who was making contacts and ~  in several 

provinces of India during the last year suggested any steps to stimulate the 
. recruitment of the W.A.C. (I.)? 

Mr. O ••. Trivedi: (a) 7,703. 
(b) (i) Hindus 359, (ii) Muslims 74, ~  Iridian Christians 1,209 and (iv) 

·.Parsis 254. 
(c) No, Sir. 
lrr. LaJ.cband nva.lral: May I know why the Indian Christians are so 

.many arid not the' other communities? . 
Mr. O ••• Trivedl: The Indian Christians have offered themselves for 

.recruitment in 1arge numberR, while other communities have not. 
... UNIFORMS OF W. A. C. (I.). 

328 •• Kr. GovlDd V. Deahmukh: (a) Will the War Secretary please state if It can be made optional for the Hindu. l(uslim, Indian ~  and Parsi women 
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<If" tge W .A. C. (1.) to wear shirt blouses with sarees in lieu of bush shirts with 
:sarees? " 

(b) Are there any officers of the abovementioned communities in the 
W.A.C. (I.)? If so, how many, and what are their ranks? . 

(c) Were these lady ~  consulted when the uniform was fixed for them, 
i.e., W.A.C. (I.)? ' 

(d) Is he aware that. colour and ~  of the uniform are. one of the great 
.ftu;:tors in stimulating recruitment of women to the W.A.C. (I.)? Is he aware 
·tbat in America Ilnd Great Britain it is so considered· Bnd ucted upon'!.) 

Mr. C. M. Trivedi: (a) Indian lUelUUel'S of the Corps have the optio'n' of 
wearing the bush shirt cut short at the waist and tucked into ~ saTee, but I 
will have the matter examined further in the light of the Honourable Mem-
ber's question. . 

(b) The aniwer to the first part is in the affirmative. As regards the latter 
part,. a statement has been laid on ,the table. 

(c) No, Sir; the uniform was decided upon before those ladies joine? the 
Corps. • 

(d) ~  Sir. 

<XImmunitiee. 

hGiaD Cbriatian 
Pani . 
HiDdu 
lIualim 

Total 

Skltemen' 

Senior Junior 
Comdr. Comdr. 

13 
.1 6 

4 

23 

Subaltern. 2nd Sub· 
altern. 

1 1 
6 

2 3 
2 

3 12 

Total. 

liS 
13 
9 
2 

- 39 

Mr.GcwbuI V. DIlluDukb.: In view of the fact that .this uniform was decided 
upon before ladies joined, wiD that uniform be revised after taking the opinion 
()f the proper authorities who are concerned with getting more recruits? 

Mr. C. II. ~  The opinion of the laclies in the Corps was taken some 
iime ago and the general consensus of opinion was that there was nothing 
1Ieriously wrong with the uniform. But, 8S I have said, 1 will have the matter 
lurther examined in the light of the ~  Member's suggestion. 

Mr. 00viDd V. Deahmukh: I do not know what is the answer to part (d). 
1Ir. O. II. Trivedi: I said, 'yes. I am aware of that. 
IIr. Lalc.ha.Dd Kavalral: . May 1 know if there are different uniforms and 

there is difference in colour? Is it. because that 'they belong to different classes 
01' they work differently? 

1Ir. O. II. Trivedi: The uniform of W. A. C. (I.) Corps is of the sume cOlour . 
.My Honourable friend is probably thinking of some other uniforms. 

1Ir. GovInd V. Deshmukh: Is it not a fact that this CofPS has recently 
been divided into three parts, the navy, the air force and the land force? 
These wear different colours for their uniforms. Has that filet been brought to 
the notioe of the Honourable Member? 

1Ir. O. II. Trivldi: A. naval wing of W. A. C. (1.) has been formed recently nE. uniform of this wing is ~ a. different colour. 
1Ir. Prelident (The Honourable Sir Abdur Rahim): Next question . 

.AlmBaT OJ' &BDA.R RAGBIR SmGl[ PU.J HUART • 

•• • Sald&r JllDgal Smah: Will the Honourable the Home Member please 
ate: 

Ca) when and. under what rule, Sardar Raghbir Singh Panj Hazari wa. 
vreated bl' the Delhi J?olice; 



896 . \ , . LEGISLATIVE ASSEMBLY [7TH MAR. 1944: 
(b) whether' he is bging kept in -police lock-up since his arrest; ~ 
(c) ~  it is a fact ~  he is·being kept in his cell aU the tWlent,.-four-

hours and 1S not allowed to come out even for a short time for bath walk or 
answering the call of nature; " 

(d) whether thp,re arE! any rules for treatment of prisoners confined in po. 
lock-up; . . 

(IS) whether he will be tried or detained after some time· and 
(f) why he is being kept in police lock-up for So long a time? 
The Honourable lir8ul\&n Ahmed: (a) He was arrested on 25th January .. 

1944, under Defence Rule 129. 
(b) No. He ~  kt}pt in poiice custody ft·om the time of ui!; arrest till the-

26th February, 1944, when he was transferred to the Delhi District Jail. 
(c) ~  _ . 
(d) Yes. 
(e) No answer caD be given at this stage. 
(f) He was det&inedfor the purpose of interrogation. 

F,urJLY ALLoWANCE FOR MR. -YUDHVIR SINGH, A DETENU. 
830. ·Sardar Ibngal Singh: Will the Honourable the Home Member please-

state: 
(a) whether it is u fact that in reply to the representation for family allow-

ance submitted by the wife of Mr. Yudhvir Singh, a congress detenu of Delhi, 
Government have sanctioned only R-s. 50 per mensem; . 

ell) whether Government are aware that his family consists of five grown-up. 
children who are either in college or school and his wife; and • 

(c) whether Government propose to reconsider this case, and, in view of 
high prices. increase the amount of allowance to Rs. 800 at least? 

The lIonouable Sir Sultan Ahmed: (0) and (h). Yes. 
(c) No, 
Mr. T. T. XriahDa.machari: Why no? . 
JIr. President (The Honourable Sir Ahdur Rahim): Next quest:on. 

DELHI DETENUS DETAINED IN PuNJAB JAIL!". 

831. ·Sardar lIangal Singh: Will the Honourable the Home Member plea8& 
state: . . 

(8) the ,total number of' detellus from Delhi who· are now being detainecl 
in the Punjab jails; and • 

(h) whether GOY(,l"l1ment are prepared to confine them in the District Jail,' 
Deihi. so that their relations may not be put to expense and trouble when 

~  go to interview the detenus? 
The Honourable Sir Sulta.n Ahmed: (8) F'orty. 
(b) No. The Delhi Di8trict Jail is not 11 suitable place in which to ~  

security prisoner!;. . 
Sardar JI&Dgal Sklgh: Do' the Government realise that the relations of 

detenus have to go a long way and incur expenses? Now thnt the numr.er is BOo 
Imall, could they not hring them to Delhi? 

The lIoUODrable Sir SUltan Ahmed: I will get this considered. 
Sardar Ka.ngal Singh: 'rhis will nlBo bpI}. my Honourable friend, Sir Edward 

Benthall, in decreasing tra'trel. 
I>E8HlABILITY OF RELEASE OF MR. GANDHI AND OTHER CONGRESS LEADPS. 

832. ·Mr. E. S. Gupta: (a) Will the Honourable the Home Member please 
state whether the attention of Government bas been drawn to the eleotiOD 
address of Mr. Hugh Lawson at Skipton (Yorkshire) wherein he said "we 
fight for democracy and freedom; we should give that for which we are fighting 
to the Indians. Only when we have removed from po:wer men who have 
opposed even the modest demand of the Indian people will it be possible for 
Indians to believe in our good faith. The social ~  economic problem of India 
can never be solved by a Govemment which is not Indian"? . 

(b) Is the Government Qf India aware of the statement by Sir Riobarcl 
Acland. Leader of tlie Commonwealth party, who said "I want BIlr. ~ 
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and other Congress Leaders to be release a and the establishment of National 
Gowrnment having the confidence of the Indian people. The Skipton people 
have given e: clear verdict on the Indian iBSue"? If so, are Government pre· 
pared to release Gandhiji and other leaders of the Congress on this issue? 

De BoDourable Sir Saltan Ahmed: (a)' and (b). No. 
ExPLonmn OJ' SoimDULBD CASTBS IN ALL-INDIA. &»10_ 

333. ·1Ir. Piare LaIlltureel: With reference to his answer to questiou No. 
166. dated the 28rd E:ebruary, 1944, will the Honqnrable Member for Informa· 
tiol'. and Broadcasting be pleased to state whether the exemption he has granted 
to the Muslims does or does not apply to the scheduled castes? If not, why 
not? ' 

Tile Bonourable Sir Sultan Ahmed: The Honourable Member i$ presum-
"bIy referring to the reply given by me to the supplementary asked by nao 
Bahadur N. Siva Raj in connection with question No. 167 on 23rd February, 
1944. If so, the reply is in the affirmative. The, latter part of the question does 
not arise. 

1Ir. L&lch&Dd Xavalrai: May I know from the Honourable Member what is 
the exemption that is being claimed by these favoured Scheduled Classes, that 
dle Honourable 'Member is referring to? , 

The 'J[oDomabif Sir S1I1tan Ahmed: I will refer the Honourable Member to 
the supplementary question asked by Rao Bahadur N. Siva Raj on question 
No. 167 on the 23rd February. 1944. • 

1Ir. Lalchand. Xavall'ai: In what respect? 
fte lrDDoarable Sir Sultan Ahmed: I have not got it. 

POST OF ASSISTANT SUPBBINTENDBNT, DBPUTY CoMMISSIONEBS' OFFIOE, 
DBLm. 

334. ·J(a.ulvl Kuhammad Abdul GhaDl: Will the Honourable the Home 
Member please state: 

(a) if it is a fact that the post of the Superintendent, Deputy Commissioner's 
office •. Delhi, is held substantively perinanent by Anglo-Indians since its crea-
tion; 

(b) if it -is a fact that in 1943 a new post of Assistant Superintendent in 
thE: said office was created; 

(c) if the reply to (b) be in the affirmative. (i) the reasons therefor; 
(ii) the date of ita creation; (iii) the scale of pay sanctioned for it; (iv) the 
method of recruitment laid down for it; (v) the newspapers or other publica-
tions in which the said post was advertised, and whether applications were 
invitl'd; (vi) how many applications. were received from each community, and 
what the minimum and maximum qualifications of those applicants were; (vii) 
whether the said post was filled up by promotion from the ranks; if so, w:t:.. 
the eligible persons Were; what their qualifications, COllUDunity and pay in the 
s(!oles were; (viii) the, particulars of the applicant or candidate seleoted and 
appointed. i.e.. qualifioations, pay, community, previous services, etc., and 
(ix) constitution of the Selection Committee or Board; and 

(d) the policy laid down for the S3id office for promotions a.nd appointments 
of the ranks and file and their reserva.tion for different communities? . 

ft. Honourable Sir Sultan Ahmed: (a) The present incumbent of the post 
is an Anglo-Indian and. so for as I am aware, is the first of his community to be 
permanently !'Ppointed to this post. -

(b) Yeil. 
o (c). (i). Owing to considerable incrense in the staff of the Deputy Commis-

.81oner s office and the volume of work devol.ving on that office due to the war, 
it. ~  ~ for a single Office Superintendent adequately to perform 
his duties of SUperviSion, etc. A post of Assistant Superintendent was, there-
fore, created to give him relief. 

(ii) July 1943. • 
(iii) Re. 190-7-225. 
(iv) The post is filled by selection from among the clerical staff of the 

Provincial Administration who are all eligible for appoint,ment thereto .. 
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(v) 'l:he post was not ad,'ertised nor were ~  invited. 

, 

(vi) Soole applications were received but the detailed information requil'ed 
by the HOJl<.ourable Member is not readily available and it would take time to 
collect it. ' 

(vii) The reply to the first part is in the affirmative. As I have stated 
above, all members of the clerical staff are eligible for appointment to this post. 

(viii) Mr. M. n. Gomes, B.Sc., formerly Confidential Clerk in the Criminal 
Investiglltion Department, \ was appointed to this post. Prior to that he was 
,ronployecl ill the office of the Deputy Accountant General Posts and Telegraphs 
aud ~  1942 he has been working under the Delhi Administration. He is 
an Angle.Indian and his present pay is Rs. 197 in the ~  scale of 
.Re. 190-7-225. ' 

(ix) The appointment is made by the Deputy Commissioner,. . 
(d) It haE> not so far been found necessary or desirable to rt'lerve postil for 

anY'communities in the ~  of the Deputy Commissioner. As regards pro-
~  they are made on die basis of merit . 

.... ulvl Muhammad .Abdul GhaDi: . May I know. wha.t is the 8C'.ndemio 
.qualification of this Assistant Superintendent? 

The ~  Sir Sult&D Ahmed: I thought I . said that he ,,'as B.Sc. 
P.ndlt X.kabmt K&nta Jlattr&: Why were not any ~  invited for 

tbe post. '! . 
The HoD01U'&ble Sir Sultan Ahmed: Because it was by promotion. Ap-

poinbllcuts were made from people in the Department itself, 
Pandlt Laklhmi Kant. ¥alton: Was it not the creation c.1f fJ. .lI'W poet, 

not u ca!!lC of promotion? 
The Honourable Sir Sultan Ahmed: I answered the question under (0) 

(iv)-"The post is filled by selection from among the clerlcal staff of the Pro-
viueinl Administration who are all eligible for appointment thereto". 

QoLLECTIOli OF TOLL BY DELin POLlClII FROM TONGA DBIVBBS.· 

~  ·Mr. lIarl Sh&ran Prasad Srivastava: Will the Honourable the Home 
Member please state: 

(ra) if it is a £act that constables of the Delhi Police Force or Civic Guards 
on traffic duty at tonga stands of Delhi collect a toll from tonga drivers at the 
rate of annas two per tonga per trip on Qrdinary. days and anuas four on mela 
or other heavy traffic days; . 

(b) if it is a fact that the said toll is collected for the Viceroy's War Pur-
pose", Fund; if so, what amount has so far been collected; and , 

(c) if the reply to (8) be in the negative, whether he proposes to find out; 
thfl fncts at tonga stands at Hauz Qazi, Railway Stations, Shahdara, etc.; If 
not, why not? ' . 

The HODounbleSIr Sultan Ahmed: (a) No. 
(b) Does not. arise. 
(0::) The Honourable Member is presumably referring to the Collection c.f 

money by thE' Tonga Drivers Union to defray union expenses. 
JAPAN'S PSYOHOLOGICAL WARFARB. 

836. ·Mr. K. S. Gupta: (a) Will the Honourable Member for Information 
nnd Broadcasting please state whether the Government of India have taken 
note of the following: 

"Lord Wavell knows what we shall be up against in the ,reconquest of 
occupied Asia unless we can ()ifer the people a programme more attractive tha.n 
that of the Japanese. He knows how much depends on the invading armies 
receiving the active co-operation of the inhabitants. He has warned that the 
TJa1.ives of South-East Asia will oppose 8 return to the old colonial system "-
written by H. G. Quaritch Wales in The Nation of New York? 

(b) Is it a fact that the same writer has said "we bemoan the supposed 
inahility of India to unite. Why continue to divia. those who wish to come 

~  ~  

t Answer to this question laid on the table, the questioner being ab_t. 
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(e) Are the ~  of India awure of ~  offering independence to 

~  one of her conquered territories, Burma and the Philippines and The Time8 
baH recognised thAt it met with a considerable suliCess and it has to be 

.oombated? 
(d) Are there any measures in contemplation to combat the success of Japan's 

:psychological warfare? ' 
The Honourable Sir Sultan Ahmed: (a) and (b). ~ have seen 

;the quotlnioDB in an article in the Press. 
(c) Yes. The so-called offer of independence by Japan to certain territor-

~  she has occupied is It mere facade. The inhabitants of .those territories 
.are governed by Japanese military rule ~  condition is such that the I 

{ioVtlrlllllt'nt of India do not attach much importance to this piece of Japanese 
propagandli. . 

(d) 'fhHe are no grounds for. assuming that Japan's ps.ychological warfare 
-meanill6 presumably Japanese propaganda to India-is particularly ~ 
-iuI. But COI'crete measures have been taken to meet such propaganda, the 
'lIlOl:lt importont being to inform the public exactly what ROrt of people the 
..lupnne·se militarists are. The re1ease of the documented ~  regarding 
.Japanese treatment of civilians of all races in occupied eountries and in parti-
ocular the treatment of Indilln nnd Allied prisoners of wilr, has contributed to 
the orninary man's better understanding of the enemy. Government are satis-
'fied that t he policy of spreading the truth about tbe J 111>8nese and their 
methods of ·war is suffieient to off-set the proplIgnnda sprc'nd by the Japanese. 

UNSTARRED QUESTIONS AND ANSWERS. 
COMMUNAL PROPoRnox Jo'OR RECRPITMENT OF CLER:CAL AND MENIAL STAFF IN 

Mn.rrARY ACCOUNTS DBPARTMENT. 

98. Mr. Ananga Kohan Dam: (a) Will the Honourable the Finance Member 
please furnish information on the "'llowing point.s: 

(i) what communal proportionll have been la.id down for recruitment ~  
and menial services in the Military Accounts Department; 

(ii) the numher (community-wise) of Accountants, Assistant ACl801llltllnts and 
Permanent Clerks from Lahore transferred to other Accounts Offices in India 
during t.he period from ht April, 1942 to the 31st Ja.nuary. 1944; 

(iii) tht· number (community-wise) of temporary clerks and temporo.ry routine 
grade clerks trnnsf(!rred under the F.C.M.A., Poona, duriJlIl t.he period fl'OlYl 
1st, April, 1!)42. to the 3ht Januury, lI:H4; -

(iv) the number (community-wise) of temporary clerks and temporary routine 
grade clerks transferred from 1st April, 1942, to tbe 31st January, 1944 to (al 
Balucbistan Area. (b) Sind Area, (e) Lahore Area, nnd (d) Delhi Area; and 

(v) the numhf,r (community-wise) of temporary clerks, temporary' routine 
grade clerks. record clerks, duftries, peons, farashes and chowkids.rs employed in 
the main office of the C.M.A. and P., Lahore Cantonment? 

(b) If tbe figures in (v) above ~ prepondenmce of one community over 
the other, why hus the representation of the majority community 'in the .z:nain 
office been reduced to such a low level? 

'The Honourable Sir Jeremy ltalsman: (a.)1. lay a statement on the table. 
(b) Does not arise. 

Statement 
(i) The communal proportions for clerke are the same 81 thoae generally obeerved ill 

the 0818 of other Bervicea of the Central Government, namely-
MuIJimI 
Other minority comJDunitiea 
Icheduled 08IteI • 

23 per cent, of vao&DOiea. 
8 1/3 per cent. 
8 1/3 per (,lent. 
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The remaining vacan_ are open to all oolDlDUDitiee. Tbeze are DO oollUlluaal 

proportiODll for reoraitmeDt of meDials. 
Hin.dua JlualimII Otben 

(ii) Accountants -. l' 1 
Alllliatant AocouDtants 1 
Permanent Clara 71 16 9 

(iii) Temporary Clarka. . '7 71 9 
Temporary Routine Grade 

16 Clarka. 9' 92 
(iv) (0) Baluchiatan. 21 15 2 

(b) Sind Area 3' 13 2 
(0) Lahore A,. 181 104 17 
(tI) Delhi Area 8 16 1 

(v) Temporary Clerks. • 203 238 22 
Temporary RoutiDe Grade 

186 105 25 Clerka 
Record Clarb 8 10 15 
DuRriee • 8 l' 
Peona '5 28 3 
FaraaheB . 7 8 1 
Chowkidal'll 13 1 

COMMUNAL COMPOSITION OF TEMPORARY CURKS, ETC., RECRUITED BY C. M. ~ 
AND P., LAHORE CANTONMJlNT. 

99. JIr. AD&Dg& Kohan Dam: Will the Honourable the Finance Member 
please state: 

(II) the number (c,ommunity-wise) of temporary clerks 3nd temporary routine· 
grade cler%s recruited ~ - the C.M.A. and P., Lahore Cantonment, during the-
period from 1st April 1942 to the 31st .Jnnuary, 1944; 

- (b) the numher (community-wise) of Officers, Accountants, Assistant Accoun" 
ants, pennanent. clerks and permanent routine grade clerks, from Lahore detailed. 
for field service during the period from 1st April, lQ42 to the Slst January, ~ 

(c) whether the J.C.M.A. and P. who is in direct charge of administratiollo 
and fOllr Superintendents who deal with Pecruitment, postings, transfers and 
promotions Bre all Muslims; if so, why the majority community hal' not been 
fully repN'sented in selecting men for these duties; and 

(d) the number of Muslim temporary clerks and temporBJ'Y routine grade 
clerks. employed in the various' offices of the Sialkot Cantonment, under the-
C.M.A. and P., and whether they all belong to Sialkot and Gujranwala. Districts; 
if so, why they have been posted to their home district in preference to others? 

ThellonoU1'&ble Sir Jeremy h'PDan: (8), ·(.b) and (d). I lay a statemen' 
on the table. -

(c) No, there is one Non-Muslim. 
It is not pOBBible to apply communal proportions to ~  sections of 

ofticps. -

8tatemeflt 

• Bindae MuaUms Other9 

-(a) Tempol'&l'Y Clerke. • 228 893 ~ 
Temporary RoutiDe Grade 

20 Clerke • J88 8S: 

(b) OfBoera • 2 1 
Aocountants 3 I 
Atllliatant Accountants 2 r 
Perm&IlentClera 11 I IS 
Permanent Routioe Grade 

Clara. 8 1 I 
(d) Hilldua Jlualims 

18 18 
(8 beJaajrto BWkot (t belong to 8iaJkot Di*iot 

Dietriot). _Ii 8 to GuJraa'" 
Diatriot). 



UN8TABUD ~  AND AN8WBllS '-' 
Jru PJr.A.YlDBS IN OI'l'ICII CoMPOUND 01' J. C. M. A • .dD P., L.ulOBB. 

100. JIr. ADaDg& IIoh&n Dam: (a) Will the Honourable the Finance Jolem-· 
her please state if it is a fact that Il big plot of land in the office compound of: 
the J.e.M.A. and P., Lahore. hils been covered and used as a mosque? If 50, 
was the necessary sanction (',f higher authorities ~  Are Goverument 
prepared to extend similar concessions to office ~  of other communities?' 

(b) Are Government awiire that on It'ridays the M'lslim members of the' 
establishment, the J.C.M.A .. and P. lind other Muslim officers stay in tit. 
mosque for unlimited period f!lr theIr Juma prayers, and lecturers. preachers-
and MuJla, are brought in to deliver speeches, who create communal hatred? 

(0) Is it a fact that the J.C.M.A. and P., Lahore, invites ~  members-
M. the office establishment at his bungalow and encourages them. to TIIake fill .. 
complaints againRt Non-Muslim offieers ~ SUIJerintelldents? 

The Honoarable Sir Jeremy. ~  (a) No. A ~ platform was-
erected in the office compound some years ago, under sanction of the Control-
ler for the use of Muslims, for purpose of Juma prayers. There is no objection. 
to the use· of the office compound ~  other COnnDunitie!l if it, is required by. 
them during the office hours. 

(b) No. 
(c) No. 

NON-MUSLIM: SUPERINTENDENTS PUNISHED BY J. C. M;. A. AND ~ LAHORE. 
101. lIr. Anania Kohan Dam: (a) Will the Honourable the Finance MelO--

ber nlpa!'!e state if it is a fact thRt the .r.C.M.A. and P., Ll\hore, gave sever&-' 
~  to Non-Muslim Superintendents who made true reports a2'n.inst: 

MIIS1i1118 ill' the interest d ~ work? 
(b) Is it a fact that on the occasion of last ld the J.C.M.A. and P., Lahore ... 

held an open meeting of thp, Muslim members in offioe rooms? 
The Honourable Sir Jeremy ltafaman: -(a) No. 
(b) No. 

PROMOTIONS FROM RoUTINE TO CLEBIOAL GRADE IN TlD!l OFJI'ItlE OF J. C. M. A .. 
A.ND P., LA.HORE. 

102. IIr. Ananga Mohan Dam: (a) Will the Honourable the Finance Mem-· 
her please state ~  any con1IDunal proportions haye been laid down for 
promotions from grade to grade? If not. is it 8 fact that in making promotions' 
from routine grnde to clericl\l grntIe the J.e.M.A. ~  P., LRhore, hilS given 
undue preference to the memhp,rs of hi!'! own community who were not recom-

~  by .neir ~  

(b) Is it tIo fact that the absence of Mllslim!l from office is not recorded and aIr 
~ 'llflde ore destroyed by Muslim SUJlcrintendents in the General Section?' 

(c) Is it B fnct that the present J.C.M.A. and P., Lahore, is a resident of 
the Bijnor Distriot (United Provinces)? If so, 'what is the number of Muslim •. 
of that district recruited by him during the period from 1st April, 1942 to the· 
31st ~  1944, as temporary clerks, temporary routiD!1 grade clerks, record: 

. clerks, duftrJes, peons, farushes .lIlld chowkidnrs? . .. 
. The Bonoarable Sir Jeremy ltaiIman: (a) Such proportions have been' 

hud .down nnd no undue preferen!.'!:' is given to members of an" community il:). 
Inakmg promotions. . 

(b) No. 
(C') Ye!l. The number recruited 

Temporary alerb • • 
Temporary routJDe poade ol.b 

, BeoOnI olarka 
Duftii_ 

is 88 under:-
2 

15 , 
2 

Peons 
F8l'UheB • 
Chowkidan 

. SoDnULBD Cuns RIIGDIlINTS B&IDD m BBlTIm INDlA. 

7 
Nil. 
Nil. 

lOS. Mr. Pian L&ll Kune1: (a) Will the War Secretary be pleased to state· 
~  total. number of scheduled oaste regiments raised in British Il'dia, topther 

WIth thell' Dames and places where 'they are stationed? 
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(b) Is it a fact that caste Hindu and Muhammadan officers are also appoint-

... ed in these regiments? . _ 
(c) H the &Dswer to (b)a.bove be in the affirmative, what is the present com-

~  proportion of these officers in these regiments? . 
(d) Do Government propose to appoint onJy scheduled caste officers in these 

.regiments? H not, why not? • - . 
JIr. O. II. Trlved1: (a) There are five regiments which consist entirely of 

. schedJlled castes or in which members of the scheduled castes Ilre taken. In 
;the int:erests of security the location 9f battalions cannot be revealed, but 
.:Regimental Centres or Training Battalions of these .Regiments are located as 
-.:follows: 

(1) Training Bn., The Mahar - ~  ' 
(2) Training Coy., The Chamar ~  . 

. . (3) Regimental Centre, The t 7th Dogra Regiment-Jullundur. 
·.(4) Regimenta.l Centre, The 3rd Madras ~  
. (5) Training Bn., The Ribnr Regimf'nt'-Agrn. 
,(b) Yes, Sir . 
. (c) Regiment. HindU8 to MokammadaM. 

(1) Mehar 18 1 
(2) Chama.r • 2'5 1 
(3) 17th Dogra. 3 0 
(4) 3rd :Madru 9'6 1 
(6) Bihar 1" 1 

(d) No, Sir. It is not the policy to make any distinction between various 
~  and creeds in the appointment and posting of officers. 

SomDDULED CASTES CoJOlIS8IONBD OFFIOlllBS IN INDIAN LAND FOBOBS, BTO. 

104. JIr. Plan x.u Eureel: (a) Will the War Secretary be pleased to state 
-the total number of scheduled caste Commissioned Officers (all ranks) in the 
Tndian Land Forces, the Royal Indian Navy and the Royal Air Force? 

(b) How many of these Commissioned Officers (aU ranks) were recruited 
'before and after the present war? 

(c) Are Government. satisfied with the present representation of scheduled 
re&stes in the Indian Land ~  the Royal Indian Navy and the Royal Air 
Force? If not, what steps do they propose'to secure their due representation 
in these Forces? 

JIr. O ••• '1'rivecil: ~  (b) and (c). It is not the policy to make any 
·distinction between various castes and creeds in the recruitment of commis-
tlioned officers. It is, however, possible that some officers belong to scheduled 
.castes, but no records are kept and their collection would ~ an amount of 
time and labour not justifiable in war-time. 

STBPS,:roB APPoJNTinn. OF SOJDIIDULED CASTES RECRUITING ~ 
101. Mr. PIare La1l Eveel: (a) With reference to his reply to my Resolution 

"moved on the 19th NOvember, 1943, in this House, will the War Secretary he 
'Pleased toO state whether Government have taken any' steps tQ appoint Scheduled 
Cute Recruiting Officers? If not, why not? _ 

(b) Do Government propose to take immediate practical steps to appoint 
,Scheduled Cast.e ~ Officers now? 

Mr. O. II. ~ (R) The answer to the first part is in the affirmativp.. 
~  second part doe!!! not arise. 

(b) I understand that BcheduledCRste recruiting staff is employed in areas 
where there is heavy 'recruitment for a particular community, e.g., in Bihar 

:And the U. P. there are several Honorary ASRistant ~ Officers helong-
'irif to the Scheduled Castes. The AdjutAnt General in India has been asked to 
·examine the feaRibility of appointing more recruiting officers of the Scheduled 
-Castes in the light of the local circumstances in different recruiting ar£'as. 
;. .. DIFFlmJ:NTIATlON Dr TB:mATDNT OF AOOBlIDITED CoBBIISPONDENTS. 

108. Mr. Eanuh BIharl Lan: (a) Will the Honourable Member for Informa-
~  and Broadc8stit'lg pIe aRe state if his attention has been drawn to a letter 
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published in columns 1 and 2 of paie 5 of the Hind1l. Outlook, dated the ~  
:February, UI44, unaer the caption ·'A. B. and C. "? 

(b) Is there any proposal of the nature referred to in the said letter befora-. 
Government, 

(c) Are ~  contemplating to differentiate in trea.tment amongt4t. 
the Accredited Uorrespondents? If so, what is that difference, and on what .. 
principles? 

The HODOU1'&ble Sir Sultan Ahmed: (a) and (b). Yes. 
(c) Yes. With a view to place representation of Indian newspapers ~ 

Headquarters on a. more satisfactory basis and to enable correspondents to .. 
provide a more effective news service it has been decided to place the accredit-· 
ed correspondents ill two classes. Correspondents in Class I will be entitled' to. 
Rll facilities which have been Illlowed in the past to accredited press correspond-· 
ents: Correspondents in Class II will be entitled only to receive the Bureau's. 
material, to the use of the Government of India Press Room and Library anw. 
to elicit information from. the Bureau of Public Information. 

A correspondent will be plaCed in Class I or II according to: 
(i) his standing in the profession as determined by the time he has spent iDl 

the profession and the ,status he has attained: and '. 
(ii) the standing of the newspaper or news agency he ~  

ADMISSIBILITY OF CONSOLlDA.TED OR PBRMANBNT ALLoWANOlD WElLB ON LJllA.VB. 
107. Kr. Kataaah BU1ar1 r.ll: Will the Honourable the :Finance Member' 

please s'tat.e if it is a fact that n Consolidated or ~  Allowance is paid. 
to an employee holding the post to which it is attached throughout the year 
including the period on leave on average pay; if not. the reasons therefor, and!.. • 
the rule restricting its payment while on leave on average pny. 

The Honourable Sir Jeremy Railman: I presume the Honourable Member' 
is referring to compensatory allowances. If so, he will find the conditions.· 
regulating the drawing of such allowances, other than ~ allowance, 
during leave in Division IV of Part II of the Supplementary Rules. As regards, 
permanent travelling allowance, his attention is invited to· rules 22 and 23 m.. 
Division VI of those rt,jes. • 

SHORT NOTICE QUESTION AND ANSWER. 
SCHEDULED .cASTES SUBJECTED TO FORCED LABOUR AND Begar, 

Jtao Babadur N. SLva Raj: Will 'he Honourable the Labour Member please.. 
state: ' 

(a) whether ~  and welfare of agricultural labour is the func.on of 
the, Labour Department of the Government of India; 

(b) whether he is aware of the resolution passed at the Annual Session of' 
the All-IndiA Scheduled Castes ~  held at· Cawnpore on the 29th and.' 
30th .Tanuary, 1944, condemning the system of begar forced labour preva-. 
lent, all over India and of which the Scheduled Castes are the only victims; 

(C) what action Government propose to take to atop the system of begar;: 
and . 
. (d). whet.her the ~  of ~  propose to appoint n Committee to, 
mvesbgate mto the system, With a view to uboliRhing the sume by law? 

The Honourable Dr. B. R. Ambedkar: (a) The subject falls under thA 
Labour ~ ~  among Depnrtments of the Government Of India; the 
g.enernl subject IS one included in the list of concurrent subjects in part II of 
hst III of the Seventh S('hedllle to the Govel'nment of India Act. 1935,· , 

(b) No formal communiclltion has hf'pn received from the All-Indio Schedul-
ed Castes Federation. 

(c) Government of India has not considered the question so· far, I (d) The suggestion will be considered in due course 
Kr. Govind V. DeBhmukh: Is the Honourable Member aware that in th&' 

Cedral Provinces and Berar this begar has been abolished? 
The Honourable Dr. B. :R.. Ambedkar: Lhave no infonnntion on the point., 
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Mr. E. O. _8CJIj= May 1 know if it is oot a fact that His Excellency tbe 

,Crown Representative and his agents have been impressing upon the' State 
.administrations that this sort of forced labour should be discontinued, and thai 
.:this has led to very beneficial results in' ~  parts of the country? 

'1'he JloJlOurable Dr. B .... Ambedklr: I um gllid to have the information. 
Dr. Sir Zia Uddin .Ahmad: Muy 1 know whether the Honourable 1\1ember 

~  aware of the fact that in the United Provinces, out of what they call the 
. .cultivators, 35 per cent. are village labourers and they do not get any benefit 
·on account of high prices. The cultivators do not get them ill kind. They are 
pid ill money and they find it exceedingly difficult . . . . . 

'!'he Jlonourable Dr. B .... Ambedka:: What is the question? 
Dr. Sir Zla Uddbl Ahmad: '!'he question is whether the Honourable Member 

·;S aware of this fact that the cultivators . . . . . \ 
.Mr. Pr881dent (The Honourable Sir Abdur Rahim): The Honourable Mem-

;0£1 has made a long speech: 
Dr. SIr Zia Uddin Ahmad: I want. to know whether the Honourable Member 

·jR aware of it and what action do the Government propORe t.o take. Thnt iR the 
.question. 

• (No answer.) 

MOTION FOR ADJOURNMENT. 
:INCLUSION OF GRANT TO THE ~  ~  OF INTERNATIONAL AFFAIRS. UNDER 

EXTERNAL AFFAIRS DEPARTMENT EXPENDITURE. . 

lIr. President (The Honourable l:)ir Abdur Rahim): I have received notice 
.0£ an adjournment motion from lIflr. T. S. Avinsshilingam Chettiar. He wishes 
t·') discuss a definite matter of Ul'gent public importance, namely, the device 
.,practised by the Government 011 the Legislature by putting the grant of 
~  73,000, given to the Indian Institute of International Affairs for a librury in 

India in the Externall Affairs Departlllent--a matter which should have 'come 
in the Depurtment of Education, Helilth and Lands. thus depriving the Legis-
lature of its right to-vote on the matter. 

I should like to know what the facts are. 
The Jlonourable Sir Jeremy Ratsman (Finance Member): So far at! I am 

.aware, this amount has not been given for a library and the question of ita 

.being shown in the Demand for Education, Health _and Lands Departl1lent 
:hardly seems to arise. The grant has been given to this Institute. As explaJJI-
.ed by the Honourable the Leader of the House t,his morning, it is an InstitutA 
·for the study of International affairs and them is no device in il)cludinl! it under 
Extern:r Affairs. It is the natural heading under which anll\tem Of .expenditure 
·of that kind would fall. Even if ally question should arise as to what would bA 
·the proper classification of $at expenditure, it has been held on II. previouB 
.occasion when a similar point arose-and 1 am referring to Ruling No. 2Jl of 
the Rulings hom the ,Chair, page I71-that if any doubt should arise, the 
matter would be one for the decision of the Governor General under the Ninth 
Schedule to the Government of India Act. At any rate it was then held that 
such a point was not a point of order for the Chair since the Governor General's 

•. decision ~  be final. . 
JIr. PreBident (The Honourable Sir Abdur Rahim):' Is it the suggestion 

that the matter was before the Governor General for decision? 
'!'he Honourable Sir Jeremy B.aiSman: No. Sir. The matter is in the' first 

instance one for the Governor General in Council and the classification was 
·decidedin consultation with the Auditor General. My point is that there is no 
.question of any device. This was the natural classificati6n for expenditure· of 
·this character. There is no question of a. library. 

IIJ'. '1'. S. AvlDlSblUngam Ohettlar Salem and Coimba.tore cum North 
Areot: Non-Muhammadan Rural): It is a question of a. library. This grant is 
for a library to be est-abliahed in New Delhi. 

The BoDo1U'&b1e Sir Jeremy B.aJfmu.: Not for library. That is not the 
-purpose. 
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JIr. '1'. S. AViDuMltnpm OhetUar: As was pointed out by Mr. T. T . 

.Krishnamachari, this grant is f01" a library in New Delhi. May I point out 
that the Indian Institute of International Affairs i.not an international con-
-cern? . -
- J(r. PrelJdent (The Honourable Sir Abdur Rahim): It may be the Honour-

.ablf{ ~ 's view . . . . . ' 
(Mr. Chettiar rose in hi. seat.) _ 

I am not bound to hear the Honourable Member unless it be Ii point of 
·order . . . . . _ 

Mr. '1'. S. AvtJlMblUulam Ohettiar: 1 want you to hear on the point of 
-Ol'der itself. I submit that before you pass an order, you are bound to hear me. 
May I read out a few sentences: It is said here that the Chairman announced 
that he had accepted a grant (,f Rs. 73,000 from the Government of India for 
-two yea'rs and a non-recurring grant for the establishment of a librW-Y' May I 
point Gut to you that under the Legislative Assembly Circular which was 
issued to us, libraries are the concern of the Department of Education,' Health 

:and· Lands. . 
Mr. PreIIident (The Honourable Sir Abdur Hahim): ·TI.e grant for the 

library is only Rs. lO,()()t). . - . , 
'1'he JI.oilo1U'&ble Sir Jeremy Ba.isman: The grant of Rs. 73,000, to which the 

Honourable Member refers in his motion, is entirely for purposes other than a 
library. That is a subsidy to the Indian Institute of International Affairs. 
'There was a separate block grant for the library of the Institute which amounted 
\0 Rs. 10,000. . . 

(Mr. Chettiar 1'0se in his sent.) 
111'. Prutdent (The Honourable Sir Abdur Rahim): Order, 'order. On the 

"facts stated by the Honourable the Finance Member, I must hold that there is 
DO question of any device in order to make the grant non-voted. The grant of 
Rs 73,000 is not for a library and there is no reason for thinking that the Gov-
6Dment of India's decision that the grant for the Indian Institute of Interna-
tional Affairs falls under the External Affairs Department was not perfectly 
tiona fidB. • 
ELECTION OF MEMBERS TO THE STANDING COMMITTEE FOR 

ROADS." . .. 
Kr. President (The Honourable Sir Abdur Rahim): I have to inform the 

Assemb!y that up to 12 Noon on Monday, the 6th M;arch, 1944, the time fixed 
for receiving nominations for the Stamiing Committee for ROads, seven nominl\-
tions were received. Subsequently Olle candidate withdrew his candidature. 
Ar ~  number of remaining candidate is equal to the number 'of vacancies, I 
declare the following Members to be duly elected, namely: (1) Captain 
'Thakur Singh, ~  Raja Bahadur Kushal Pal Singh, (3) Mr. A. C. Inskip, (4) 
Major Nawab Sir Ahmed ~  Khan, (5) Babu Baijnath Bajoria, and (6) 
Rajee Chowdhury Mohammad Ismail Khan.. . 

ELECTION OF MEMBERS TO THE STANDING COMMITTEE FOR THE 
POSTS AND AIR DEPARTMEN't. . 

. Mr. Pruidlilt (The Honourable Sir Abdur Rahim): I have also to inform 
the Assembly that up to 12 Noon on Monday. the 6th March, ~  time 
fixed for receiving nominations ,for the Standing Committee for thP Depart-
ment of Posts and Air, ~  nominations were received. As there are only three 
'Vaca'ncies, I declare the following Members to' be duly- elected, narnel.v. 
(1) Mr. C. C. Miller, (2) M;r. Kailash Bihari I.all, and (8) Nawab Siddique 
Ali Khan. • 

THE GENERAL BUDGET-GENERAL DISCUSSION-contd. 
FmST STAGE-contd. 

JIr. Abdul QaIJam (North-West Frontier Province: General): Mr. Presi-
dent. we listened very carefully to the speech of the Honourable the Finance 



LEGISLATIVE ASSEMBLY l7TH MAR. 1944 
[Mr. Abdul Qaiyum.] 

Member, which he delivered while presenting t:le Budget for 1944·45. ORe 
thing which strikes everybody is that the defence expenditure has enormously in-
creased. Not only are we not allowed to deal' with that part of the Budget. 
which deals with the defence services but even our wishes as regards,the other 
expenditure, namely, the civil expenditure, are very often flouted as a result: 
of the certification powers which are enjoyed by the Governor General in this" 

"country. This Assembly has now been reduced to a mere debating society 
, ~ ,the defence expenditure forms a very considerable portion 'of the. 

Budget now presented to this House. We have been told that ceilingQ have 
been reached in different parts of the defence services and that the defence-
expenditure would be stabilised roundabout the figure of three hundre.d crores. 
It is ~  ~  to believe 'Such a thing, because the object ~ all this defence 
expendIture ., not only the defence of India but also the reconquest of Burma r 

Malaya, StraIts Settlements, and other British possessions which were o-,errun-
by the .f'apanese about two years ago, India is now the base for operations 
against Japan; the spring-board from which the Allied forces will continue their 
march for the re-coMJuest of these lost territories. 

'Now, we are paying for all this wur. The question" whicll naturally comes 
t{) one's mind is: What are We going to get as a result of this 'saorifice in blood. 
and money? We a.re all aware what this war is being fought for. We know' 
what measure of freedom the people of Burma enjoyed when they were under 
British control. We know that Burma was being kept under British dOnUna-, • 
tion because of the oil, rubber and other vested interests which the British 
had in that coun,try, Ilnd now we in 'this country have to pay with our blood and 
muney, the lives of our youngmcll, and to exert our utmost so that Burma caD. 
he! re-conquered for the- British oil Bnd rubber interests. We have nothing-to 
,gain; we were not, consulted when this war began; and we know that all these-
preparations are being made for the re-conquest of Burma and other territories 
in the interests of Great Britain, in the interests of British Imperialism ana 
British finance. Now, Sir, if thit- is the ~  there is absolutely no, valid 
reason, there is absolutely no justification, for this undue .nd excessive drain 
on the resources of this country: Why should we pay for the re-conquest of 
Burma? Have you consulted the people of B;lrma? Do they renUy want to 
lJ,. rt>ocunqueri>d hy yfm and what sort of treatment can ~ Indians expect in a-
{lee nUfWR re-conquered for Britain? Our people were treated so very badly 
when Burma frDI , part I)f the British Empire. N'Ow, we are asked to re-conquer 
that country again for the British .Empire. We cannot hope for, nor can we 
expect, any better treatment after BUl."IJ1a has been re-conquered. 

Now, Sir, we have been told that these ceilings uavQ baen fixed by His, 
Excellency the Commander.in-Chief, but we know full weJI that these ceilings.. 
can be adjusted and have been adj1}sted from ~  to time, As the real war-
agl¥nst Japan has not even begun, and as the real process of re-conquest has. 
not even been started, we can rest assured that this defence expenditure is' 

, gomg to mount higher and higher. Who is going to decide and who is going ~ ... 
arbitrate between a- powerful Britain and an India in bondage? Can we expect 
from a Government which is subordinate to the British Government in White-
'haJJ that it will stand up for the rights of the Indian people in the matter of the 
allocatiOl.f expenditure between Great 'Britain and this country? It is crystal 
clear that this war is mainly being fought fof a purpOse ill which, we, the 
people of this country, are not illterested. Burma is not going to form part of 
this country and we are absolutely sure that we lire not going to get any better 
trp.atment than the one which was accorded to us when you held swav over that., 
country. Why should we pay tor this war? The Governmen.t ~  I.ndia is not in 

JI position to stand up against the Government of Great Bntam m the matter-
of allocation of expenditure. 'l'he defence expenditure has mounted from 
36 . 77 crores to something like 301 crores and the total money which this 
country has spent so, far on the war effort of Great Britain is ~  like 
1,068 ('rores. Now, Sir, we know full well and the people of thlA country arE!'> 
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well ~  that' all 'this expenditure, which 'is stated to be incurred by the 
British Government is, in met, being paid for by the people of ll1dia. There 11:1 

absolutely no doubt about that. 
Sir, the ~  the .Finance Member talked of inflation aud how he 

WI&S going to ~ inflation by more taxation, by compulsory saving, by the 
advance payment of income-tax and by meu,ns of other devices which he elabo-
rated in the course of his very long speech. He himself is responsible for this , 
inflation. Is it not a fact that the Government of India. are primarily responsible 
for this inflation? Are we' to believe that those who launched this policy of 
inflation were so ignorant that they did not know that it will play havoc with 
the economy of this country? We have had such terrible disasters in this 
country, of which the famine in Bengal is an 'instance, which will be a stand-
ing monument of the failure of British regime in this country, when  about six 
millions of our countrymen lost their lives as' a result of your inefficient ~ 
nistration and as a result of the break-down of Governmental machinery in the 
matter of the distribution of food. You Me the peop.e who started inflation, and 
you are devising the ways and means to fight down that inflation. Now, the 
real cause of. this inflation, to my mind, is t4e obligation which you have in-
curred by spending rupee finance for Allied .,ar purchases in India at controlled 
prices. 'fhe all-powerful British Government and their Allies purchase vurious 
articles which they require for ~  prosecution of this war at controlled prices. 
We are not allowed even to make a legitimati:! profit out Qf what We have to 
part with in favour of the British Government and even their Allies who are 
involved in this war. The real remedy for inflation is production of more con-
sumer goods in this country, and if you look at this aspect of the case, there 
is nobody who can deny the fact that the Government of India have miserably 
failed in increasing the volume of production in this country. The Govern-
ment of India ought to have learnt a lesson from the Hussian peopJe, who did 
not so much indulge in the manipulation of currency and finance,but devoted 
all their energies to increase production and that is the real reason why Russia. 
has stood up against Germany so successfully in this war. The Government of' 
,India 'have failed in increasing production in this country, they could not in. the 
nnture of things have succeeded very far because the Government iFl irresponsi-
ble, find out of touch with the feelings of the people of thil\ country. The 
people of this country ha.ve no faith in you, and you have no love or regard or 
affection for the people. You are here only to rob them of nil that you CRn get 
out of them. not in the interest of tliis country but in the intereRt of your 
masters, the British financiers Rnd the British imperialists. 
The Honourable the ]'inll.nce Member got some tributes fronl OUe or two 

Honourable Members on that sldtl of the House. I ani also going to pay him Ii 
c('mplilllent; I congratulate the Honourable the ]'inance Member on the fact 
that he is looking so well after the interests of his own countrymen and of uis 
own Government at the expense of the people, of this country who are just a 
subject nation. I pay him that compliment and I think he is a very patriotic 
person, because even when pretending to be a servant of the peopie of this 
country, he bas seen -to it that. at every stell and ut every tum our interests are 
sQcrificed to the interest of his people and of his Government. 
There is some talk that this inflation is going to be met with by another 

device. We are told that we are getting imports of consumer goods in this 
country. Now, Sir, we have suffered considerably so fllr. I can ussure the 
Honourable the Finance Member that we, civilians, in t.his country are pre-
pare.d t:o suffer a little more if ~  Britain does not ~  any more goods 

~ thiS countr!. If .you are to Import at all, .you m}1st Import  machinery, 
capital g,)ods, With whICh we can set up our own mdustrles in this country. We 
can import raw materials if necessary for our growing industries. But you' will 
have nothing of the kind. While you insist that India should PIl.V for the 
maintenance and construction of air fields in India, 811 this amount was suffi-
cient to start a first class aeroplane factory in this country and we would have 
been self-sufficient: if we only had a national Government of our own, we could 
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make aeroplanes in this country ~  importing thew from England, for· 
which we. have to pay so much. 

Now, /:Iir, tbe Hribsh war expenditure, as I have stated is responsible for 
~  in this country and the Hritish expenditure amounted to sometlirng 
like 700 crores by the end of March 1948, and this amount is 'bound to go on 
increasing. How has the Government of India met this expenditure. The 
Government of India met this expenditure by creating paper money and I am 
told that about eight crores of paper money are being put into the market every 
w .. ek to pay for the goods whioh the Government of Great Britain nnd their 
Allies need for the prosec\ltion Qf the war in w4ich we have Bbsolutely no inte-_. 
rest. The people of this country still remember that in the wst war, we spent 
something like aoo crores on similar ventures for the benefit of Great Britain 
and, a similar fate awaits us in the matter of heavier expenditvre' which we are 
incurring in the course of this war. We would be sadly disappointed if we 
entertain too sanguine a. hope of obtaining full material equivalent in return 
for the goods and the services which we supply to the British Government. /:Iir, 
what do we get in return fOr the goods and services which we render to Great 
Britain? We are told, "Oh! in this country, it is not 'only the Givemment of 
India which is spending money, but ~  the British Government nnd the Allied 
Governments who are spending much more than what the Government of India 
are spending". Now, Sir, how art: we paid for that? All that we get in return 
for these very substantial services and goods are promissory notes from the 
British Government. We get 1. O. U. 's. The Government of India have asked 
the Reserve Bank to'print paper money against these I. O. U.'s which do not 
represent any real value and which the Honourable the Finance Member and 
people of his way of thinking arE' pleased to call sterling securities. The word 
"f1terling' sounds as if there is absolute1y any amount of gold behind it, but it 
is only the credit of the British Gov(·rnment. with which ;you are exploiting and 

. cheating the whole world. Not only that, but you have been dumping crores of 
rupees in the form of paper notes in this country, and you are responsible for 
the debnsement of the tupee, which fact has escaped the due attention whicb 
it deserved. The real reason for all this is t,hat you are a subordinate Govern-
ment, you are servants of Great Britain and nntul'aJJy you have to look more 
after the interests of Great Britain. 

Let me at this stage tum to the sterling assets which we are supposed to hold 
in Great Britain. Now, Sir, the Honourable the Finance Member told us that 
after paying a lot of money which we owe to Great Britain, I think he stated 
that it was something to the tune of 350 million sterling, there is still a balance 
of 950 crores left with the Reserve Bank in bhe form of sterling securities. That 
is 'the claim which we have got against Great Britain. We are told that the 
holding of the Reserve Bank on 31st March 1944 will be ~~  like. ~ 
crores. Now, Sir, it is well known that even among the DommlOns, IndIa IS 
the only creditor country whose balances have been held in ilbeyance or have 
been adjusted to suit the financial economy of Great Britain, a large part. of 
the balances were paid off by Brit.ain to clear them oft against sterling loans and 
railway securities and I am informed that another part has. been transferred !nto 
Ii sort of sinking fund as an anticipatory reserve for the payment of pensIons 
anti home charges in England, and in both these matters the people of India 
were not consulted. The question arises as to how are these 950 crores to be 
used? The Honourable the Finance Member has said that it ~  be foolish 
on our part to use these 950 crores for industrialisation purposes, fOr importing 
machinery and other things which we are so badly and sorely in need of in this 
country. But would it nob be better if the Honourable the FinaIree Member 
were to use these 950 crores for acquiring foreign industrial interests in this 
country 8nd for importing such essential basic machinery which our industries 
sorely need. This Government which is absolutely irresponsible, this Govern-
ment which is aDsolutely out of touch with the wishes of our people, this Gov-
ernment which is bent upon doing things which are· harmful to our economic! 
and political intereste, this Government has absolutely no right to determine 
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:at ~  stage as to how this debt should be liquidated. :Foreign capitalists-who 
.have various investments in this country were terribly perturbed when Mahatma 
;<;andhi during the course of the Round Table Conference demanded that· a 
Tribunal should go into the question of foreign investments in this country and 
,then they trotted out the argument about sanctity of contracts and all the 

'.awful rest of it. But now ~  we have got 950 crorea in sterling securities. 
:tLere is absolutely no reason why all these foreign and alien industrial concerns 
'in this country should not be paid off so that we ~ have no' more ~ 
icrence in matters economic from outsiders whose only interest is to get as 
'lUuch as they can out of this country. Let me here make it quite clear that I 
:am not a hater of foreigners. E,-en the English people are quite welcome, we 
-do not bear any grudge or ill-will towards them. If they are prepared to live 
'nil citizens of India., iorego all these horrible privileges which they are enjoying 
'at, our expense, if they wish to make India their home they are welcome and 
the people of this country, ~  when they have got power. will accord tbem 
·trf.atment which every citizen enjoys in .. this country. But we are having a lot 
'of trouble from these foreign interests and it would be much better if these are 
·liquidated. 

Then there is nnother danger. It is but natural that the presence of these .. 
"funds in T,ondon should serve as an irresistible temptation for purchasing plAnt, 
.equipment and machinery in the United Kingdom and in the ~ ~  
only. It iR nlRo possible that this amollnt may also prove to be a gift WIthout 
india getting even verbal credit for it. Now our subjection, our slavery does 
not exist only in the domain of politics but also embrace8 and exlends to the 
'realm of economics. Our rupee hag been linked to the pound sterliqg. We are 
'not free; our rupee has been linked and a ratio has been set up, not because we 
gain anything from it but because it suitR the Imperial interests of Great 
·Britain. No one can denv that the control of inflation .is essentially a political 
'rather than an economic' matter. What is possible therefore for a national 
'Govemment commanding the complete confidence of the people in such matterf. 
,cannot even be attempted by a foreign Government such a's now' ho!ds India. in 
'it.s grip. The remediel! which the Honourable the Finance Member hRs Ruggest-
ad nre all designed t.o, meet the difficultv of the moment; none of them remedies 
it for ever. The only remedy which is'iikely to solve this problem fOF ever will 
be to sever the fixed connection between the rupee Bnd the ponnd .sterling Rlh 

ihis severance must be an in:evocab1e one. The rupee must be left like the 
pound before the war to find its own level in internAtional exchansres. Even if 

·thi", remedy is not immediately possible it should be seriously considered when 
'the war is over. If we can sever this link it will be a mark of India's real Rnd 
complete emancipation, political 8S well as economic. We must be entirely free 
'from any outsi(le influence or control, and then only will India's ~  be 

,natural, her poli<;,v rational and her contribution to world rehabilitation subl!tan-
"tial.. It is ,ab80lutel;v ~  that we should cease to depend on the pound 
sterlmg and ~  the ImplicatIOns Rnd consequencell which it- involves. 

And here I want to hriefly touch the question of the dollar fund. We hRVe 
been told that a part of the dollar fund is to be made available for t,he use of 
this countrv; but may I know from the Honourable the Finance Member why 
only a pari of this ~  fund is to be made available and not the whole of it'";l-

'What is the attitude of the British dominions, dominions which are free to·, 
'determine their economic relations with other countries? What is their atti-
tude? And if it, is necessnry in this connection, I would suggest that the 
"Reserve Bank Act be amended ~ enable it to hold its dollars on India's account 
io be used for import of capital goods after the war. 

In the matter of lend-lease arrangements the Honourable the Finance Member 
st,ated hefore this House last year that somB sort of negotiations were going on 
"between the Govemment of this country and the United Stntes. Rut now we 
are definitely told t"hat these negotiations have come to an' end because we do 
'l1ot know what the. poRt-war polie;v of the Government of Indin is gningto, be 
~ -  respect. Weare not even allowed to deal directly with the United State, --
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in such a simple matter as lend-lease arrangements. Everything is to be done-
through the British Governmont. If it is a case of dollars they must go into. 
the' Empire pool; if it is a case of lend-lease goods they must all .go to the· 
British Government, and then the ~  Government in their mercy ,can aUo. 
us any portion that they like, and they also have the ri'ght to decide what 
portion should be paid for by thie country and wnat portion should be pai<i for' 

'by them. It is a very strange thing that a party to '11 suit should have the-
power to decide what they have to pay and· what the people of this country 
have to pay. The Honourable the Finance Member has informed us that our-
aid to the United States in the matter of services and goods supplied for their-
forces, for shipping facilities, and a]so raw materials like tea which we eend' 
from this country, amounts to somethin,g over 81 crores, nnd that 850 'crores 
worth of g()Qds have been received; of course there is no proper allocation 
between us and Britain. He thinks that one!'l;hird will have ''to be paid for-
by .the. Government of India. ' Here also there is every danger of n, miscarriage· 
-of Justice, because the Government of India will not be able to effectively fight 
the case of the people of India. All these goods nnd all these services which are-

• being rendered, for which we have to pay. are mainly intended for the conquest 
of BurmA, in which we have absolutely no interest. We can support an Indian 
arm.y which has been trained purely for the defence of this country. If Japan 
deCides to attack this country, and if there is a national Government the people 
will rise and support it. But this war is purely for Imperial aggrandisement, 
for Imperial conquests, for oil, rubber, tin and many other things in which we-
are not interested. . 

One thing more, Sir, and I will conclude. What We need is a comprehensive-
and co-ordinated plan. The Government of Ihdia have got absolutely no plan· 
and have never had any plan for our key industries such as automobiles. aero-
planes, . chemicals and locomotives. If I remember rightly, it was in 1940 that 
the Government of Indin. gave an assurance in this House that a ldcomotive 
factory would be set up in thi.s country at an ~  cost of 50 lakhs of 
rupees; but nothing 118S been done so far. ,While metre-gauge locomotiv:es could 
he manufactured, broad-gauge ~  cannot be manufactured; and even at 
this time of shipping economy they prefer to import finished locomotives from 
abroad in hundred rather than have a locomotive industry in this country. As 
far as the automobile industry is concerned it is absolutely vital for any nation's 
existence in the modenl age: Now note what was done. Plans were ready for 
an automobile industry and the work was iust about to commence when down 
·came the Government of India and strangled the whole echeme. with the result 
that the automobile industry could not be started. The real reason is that 
British competing interests must have prefer.ence as against Indian interests. 

As far as all these things are concerned. the Government of India have 
neither any scheme' of their own nor is there any mention in the budget that 
some, such Bcheme is in the mind m people who are responsible for spending 
the money which they take from us. The real reason is that the Government 
of India is run in the interests of the British people and not of the people of 

• this country. If we had a responsible Government. if we had a national Govern-
ment representing all the interests in this country, things would have been mucll 
different; the response to the war effort would have been on a much greater 
scale; production would have' gone up by leaps and bounds and people would 
have put their heart into it. As it is, the people have absolutely no interest. 
Some people are acting as 8 result of self-interest; the industrialists Qre goaded 
by the profit motive; then as a result of your inflation 80 many pe.ople are dying 
of starvation; they have nothing to eat and therefore they go. and join the army. 
These people ~  them do not constitute India. India is It country whicn 
contains 40 crores of people. 

JIr .. PrealdeDt (The ~  Sir Abdur Rahim): The Honourable Member 
has one minute more. 



THE OENER.\L BUDOET-QENERAL DISCUSSION 911 
Mr. Abdul Qal)'Um: I am finis}ing, Sir. Unless there is a Government which 

.can kindle the fires of patriotism, which. can appeal to the sense of. self-respect 
4lf the people you are not going to have the type of war tlflort whlch we ~  

~  witnessed in Russia. And unless you have a war ~ of that kmd, 
. you can neither defend this country 8uccessfully agamst Japan nor 
:It NOOIl. is ,there any possibility of your ever recollquering Burma and ~  

.(lountriee. And even if you reconquer them, I hope the people of those co.untrles 
will have the guts to stand up against you and stop you from robbing them ~  
-exploiting them in the manner in which you indulged when those countrles 
:formed u part of your Empire. Sir, I conclude. 

Dr. P. If. BanerJea (Cl1lcutta Suburbs: Non·Muhammadan Urban): This is 
the fifth wllr Budaet of the Finllnce Member, but it is the tenth taxation 
measure for the p;ople of India. Since the beginning of the war, taxes have 
'been ~  upon the people of India year nfter year ~ almost all available 
.sources of reveuue huve been tapped. But not satisfied wlth that, the Honour-
able the Finance Member has now taxed hi9 ingenuity to the fulles.t extent and 
has shown himself to be a diligent research·worker in finding out new sources 
I()f revenue. 

What is the umount which the Honourable the Finance Member wishes to 
raise in the course of the ensuing year? It is 308 crores, and when you compare 
it with the pre-war year 1938·39 which was 781 crores, we find that the amount 
that he wishee to raise is nearly four times the normal revenue of the country. 
Now, Sir, What is the expenditure that is going to be incurred in the course of 
next year? That amounts to the colossal figure of 363 crores; and even after 
the levy of additional taxation there will be a large deficit to the extent of nearly 
55 crores. Is this, I ask, a satisfactory state of things? For the ensuing year 
the Finance Member proposee to raise additional taxation to ~  extent of 281-
crOTes. I will examine briefly the taxation scheme which he has placed before 
us. . 

The Honourable the Finance Member does not wish to muke any additions 
.to the Excess Profits Tax, for which the big businessman will feel thankful to 
him. But his proposal to hold in compu,lsory deposit the whole of the procee'fle 
left a£ter making good the Excess Profits Tax' nnd after paying the income and 
super-taxes will stand in the way of industrial development o!.the country. The 
Finance Member's additions to the corporation tax, the fsuper-tax and higher 
ranges of income·tax will also hamper the growth of industry in this country. 
Although they may .be ~  on. the ground of ability to pay they cannot 
be regarded as conslStent WIth the mterests of the country. The Finance 
Member has been wise in not adding to the burden of the middle classes of the 
population by increasing the taxes on the lower ranges of income. His decision 
to raise the taxable minimum from Rs. 1,500 to 2,000 is the one bright spot OQ 
the dark picture of the Budgget. 

Coming to the excise duties, we find that all available sources have been 
tapped. As regards tobacco, it is my conviction that it is poison for the brain-
workers while i.t is solace and comfort for ,the manual labourers. I therefore 
do not object to the additional levy on cigars, cigarettes, Rnd cheroots, but I 
strongly urge that he will spare the poor mRn's tobacco. As regards taxes on 
tea and coft'ee, they are open to very serious objection on the ground that they 
.are ~  on food. I should like to see to it that these taxes are not levied. 
Commg to the last item on this list, namely, betel-nuts, this burden will fall on 
large ~  of the popUlation as betel-nuts are regarded as n conventional 
necesslty though not a9 aD absolute necessity. 

Sir, the am?unt ~  the Honourable the Finance Member wil! raise by 
means of ,taxatlon WIll not be sufficient to meet the expenditure, and what is 
the. reason for the heavy expenditure that the country is going to undertake? It is 
mamly ,;,ccounted for ~  the large increase in defence expenditure, or, what I 
should lIke to call military expenditure. Military expenditure in the COUl'Re of 
the next year wm amount to the huge figure of 276 crores. This will be under 
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the Revenue Head; and to that must be added the expenditure of over 24 orores. 
under the Capital Head. 

Now, the question is: Is such a colossal. expenditure ~  the capacity of' 
the people of this country to meet? I thmk the burden IS too large. The-
. Honourable the l"inance Member has told us that the expenses of the ~-  
East Asia Command will not fall upon the shoulders of the people ~  this· 
country ond he has assured uri that the financial settlement ~  this Gov-· 
ernment and His' Majesty's Government stands. But wo should ~  ~  know. 
whether it is considered a. fair and equitable financial settlement which ImpOSes. 
a burden on the people of India and which is beyond their oapaoity to bear. Is. 
it right and julJl; or not? . -' . 
This brings me to the question of reducing defence expenditure. In this 

connection I may point out that the expenditure under the head ~  has 
greatly' increased because IndiaD troops have been sent abroad' whereas other' 
troops, non-Indian. troops, have heen brought to this ~  The Indian troops: 
cost much less than the non-Indian troops whose cost is prohibitive. This is a 
direction in which Indian expenditure can be reduced. But the interpretation 
of the financial settlement should also be carefully considered, and last year I 
suggested that nn impartial tribJmnl Rhould be appointed to go into the whole-
question. This has not been done but if Indin is to incur furihe .. expE'!nditure-
you cannot refrain from showing that you are doing justice to the country. 
There is another aspect to be coneridered in connection with defence expen-

diture. The whole of this expenditure is non-voted and we have no ~  over-
it. I may be reminded that India is a subject country, but that is All the greater 
rellson why we should not be a willing party to the incurring of A huge expendi-
ture and to the imposition of It large burden of taxation. 
With .. egard to civil expenditure, I find no mention of" economy or retrench-

ment in the speech of the Honournble the Finance Member. It is a well known 
fnet-it iF: known to everybody even to the man in the street-that a. large 
number of unwanted posts carrying high salaries has been created. and that no 
attempt is made to secure economy in the administration of the different. depart. 
ments. It is said thnt there is the Publie Accounts Committee to scrutinis& 
expenditure but the Elxamination which is undertnken by the Public Accounts 
Committee is pORt-mortem examination. What is needed is that there should 
be a body which will concurrently examine all the accounts in order to pre.ent 
wasteful expenditure. 

Sir, with regard to civil expenditure there is 'only one item which may be 
considered as a redeeming feature of the expenditure side in this budget, and 
that is the grant made by ~  Central Government to the Govenlment of Bengal 
for the purpose of meeting the expenses of the famine. But the amount which 
has been provided this year and which is to be provided in the coming year's 
budget, are too small to be of very great use. The calamity has heen so grent-
and there is the apprehension of another calamity-that t·heFinance Member 
should come to the rescue. of the Provincial Government to 8 much larger extent 
than he has Rgreed to do so far. I do not think that the finances of the Bengal 
Government have been properly managed. There has been a. great deal of mis-
management there, but this is not the time to go into that question Rnd for the 
moment the people of Bengal will have to be.Baved. For that purpose the Central 

~  must go .to the more complete rescue of the people of -tha11 
ProvlDce. . 

The Honourable the Finance Member derives a great deal of IJIltisfaction from 
the fact that he has provided Ra.. ·10 lakhs for the promotion of research in. 
industry. J;lut it does ~ appe.ar to me to be a very adequate amount. Com-
pared to this grant the gIft whIch has been made by the Tata Trust is larger, 
and our hest thanks are due to that Trust for their generosity. The Finanoe 
Member has held out a hope of granting a crore of nlpees after the war for 
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establishing three laboratories-physical, chemical and metallurgical. But I 
have no faith in post-dated cheques and I do not feel enthused over it. 

Sir, after providing for the expendit'ure of the Government of India for the 
current year and for the ooming year, the Finanoe Member has suggested that 
some money should be raised for the use of the Provincial Governments. He 
has mentioned two matters with regard to which taxes may be levied-estate 
duties on non-agricultural property and death duties. 

The Honourable Sir .Jeremy .af.man(FinnnceMember): That is the !:lame 
thing! 

Dr. P ••• BlDerjea: As an economist I do not object to these taxes. rhey 
are legitimate sources of revenue, but this is not the oppgrtune moment when 
you should raise this revenue. You have proposed to raise this revenue for utili-
zation in the post-war period. Post-war reconstruction is a thing which ",hould 
be left entirely in the hands of the future National Govemment .... 

The Honourable Dewan Bahadur Sir A. Jl.am&lwami lIudaliar (Supply 
M_ember): Is that ,o? . 

Dr. P ••• BlDlrjea: .... which will come into existence after ~  war. 
We hope that .the national Govemments will be established both at the Centre 
lind in the Provinces, and it will be for them to raise money for carrying out. 
any schemes of reconstruction that may be neces8'8ry. If you raise money 
now, there is every possibility,. there is every fear, of ,that money being 
squandered in meeting the ordinary expenses of administration. Therefore I 
do not agree with his view that we should raise money now in order that re-
construction may be given effect to after the war. 

Sir, there are some points in the epeech of the Honourable the Finance 
Member which I would have liked to discuss fully, but time at my disposal 
will not permit me doing so. Therefore, I will confine my observations tOo 
only a few of them and I will discuss them very briell.y. In the first place.' 
I should like to say that the exposition given by the Honourable the Finanoe 
Member of .the Lease and Lend arrangements does not appear to me to be 
very clear and I should like him to appoint a Committee of this House ~ 
order to go into the whole question. There is a great deal of apprehension 
regarding the interests of this country having been sacrificed for the interests 
of other countries. I welcome the decision of ' the Finance Member to sell gold 
in India, but the manner in which this gold is purebaAed doeR not seem to be 
the right one. Why should not the Government purchase gold direct in the 
United States and the United Kingdom Ilnd then bring it over ond sell in 
India? In this respect, the interests of India and not the interests of other 
countries should be kept in view. ~  if> no reason why the Finance Member 
should sacrifice the interest!! of India at the Altar of the greed of the United 
States nnd the United Kingdom. 

The Finance Member has told UR that R portion of the dollars which nccrQe 
from the IIBle of India's exports to the United States will be set apart as a 
special fund. This is a move in the right direction, but, here ngnin. I nnlst 
emphRRise that the neede and interests of India must be secured by placing 
these ?ollnrs under the eontrol of Indin and by utilising them for the benefit 
of India. These dollars mll:st not be utilised in importing goods for the con-
Rumer, but should he utilised only for imporliing capital goods for thA industrial 
development of this country. . 

The Finllnce ~  ~  at some length on the quefftioll of control. I 
do not deny ~  dunng a period of war some measure of pricfl control is neces-
sary and desirable:, but. the control which has been exercised so fnl' hns. been 
of Q crude and unmtelhgent sort and the machinery which hns heen emploYf'd 
hus been inexperienced, inefficient Rnd corrupt,. . . 

Bao Bahadur N. Siva ltaj (No!ninated Non-Official): Insuffident also. 
~  P ••. Banerjea: ! may odd that price control CUn he l11ade effective 

only if· the Government IS able to secure the co-operutioll of f,he people and 
eraate confidence in their mind!!. 
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On ~  question of in1lation, I generally agree with the views of the 

Finance Member, but our difference lies in ,the emphasis. The Finance 
Member lays greater emphasis on taxation and compulsor, saving, whereas I 
lay greater emphasis on production of consumers' goods m this country. It 
appears to me that, unless he reverses this emphasis, he will never be able 
to solve this problem, which is growing more and more acute day by day and 
which is likely to aseume very grave proportions in future. Increased 
production. of goods in this country, not, importation of consumer goods from 
outside-tha,t is the. point which we must emphasise to the fullest extent, be-
cause, if he seeks to tackle this problem by importing goods from other 
countries, there ~  arise other difficulties and the remedy may. ultimately 
be worse than the disease itself. This is a very complex pr&blem' and I will 
not go further into it at the present moment. I will discuss this question at 
greater length 'in the course of my speech on the Finance Bill, but for the . 
present J would eQrnestly request the Finance Member to lay grel\ter emphalris 
on what I have suggested. 

There is" one matter connected with this subject, to which I will refer at 
the present moment. In the course of the debate on the railway budget the 
Finance Member, in trying to defend his colleague, the War Transport 
Member, observed that economic considerations'were different from humanitarian 
considerations. I was surprised to hear this because I know that in many 
economic matters he holds sound viewy. I believe he knows. as almost All 
Members of the Assembly know, that. Economics is the most humanitarian of 
,,11 the sciences, and to draw a line of distinction between economic considera-
tions and humanitarian considerations is· to completely misconceive the sCOpP. 
and functions of the science of Economics . 

. The BDDoarable Sir oTeremy Ballman: I was only replying to an interrup-
tion. 

Dr. P ••• Banerlta: In conclusion, J wish to emphasise the fact that, this 
budget places great burdens on the people, "and it provides for extravagant 
expenditure. We have no control over two-thirds of the expenditure of the 
Government of India, Ilnd over the remainder we have only R limited measure 
of contt:ol. In a situation like this it is our incumbent duty to conlrider serious-
ly what our attitude should be towards this budget. and I hope we will not 
fail to do our duty. 

Mr. E. L. O. GwUt (Bombay: European): Sir, the Leader of this Group 
dealt yesterday with the broad principles of the Budget, Bnd I join with him 
in his commendation of the reasonableness of its revenue proposals. I would. 
Sir, express. our satisfaction at the proposal to raise the taxable minimum of 
incomes from Rs. 1.500 to Rs. 2,000 per annum. 

The theory of modern taxation, as illogical BS in one sense it may be, is 
nevertheless, to place upon the shoulders of the individuals best able to carry 
it the burden of contributing towards the revenue of the country. It is also 
designed to reduce the volume of inheritable wealth, and here the proposed 
death duties will tap sources of wealth, which, particularly in the United 
Kingdom, have swelled the exchequer so appreciably over the last two decades 
or so. 

The illogical aspect of tax upon incomes lies in the assumption that personal 
ability is adequately and propQrtionately reimburRed; so therefore, the greater 
his ability, the more a man works for the State, for construct the process of 
taxation of incomes as you will, that is the effect of it. 

Despite this anomaly, as I have said, we welcome the raising of the minimum 
taxable iimit. and however much we may personally dislike them, the extensions 
of indi!ect taxation the Budget ~ It may be argued, and probahry with 
some truth' that in a country such as India, even these measures may leave 
millions of well-ta-do persons untouched by indirect taxatiion, but the fact 
remains that the process of widening the incidence of indirect taxation iR 
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inevitable in a country approllChiug the commencement of vasl; industrial ex-
pa.nsion. When this ~  revenues from customs duties must greatly 
diminish. 

And now Sir before 1 enlarge upon the subject of provisions for the industrial 
expansion aiter the war, 1 wish to delll with'the question, as an anti-inflationary 
measure, of adequate supplies of consumer goods during the war. -One of the 
greatest diffioulties confronting ~  at the moment is. a ~  of man power. 
1 refer to expert technical ~  man power. This has come ~  10 ~  
ways: by the drafting of foJxperts into the. Army and the ~  that the lDdustrlal 
expansion of the country greatly exoeeds Its pre-war potentIal. Not only there-
fore, is it of urgent importance that 1l. large volullle of these men be released 
from the Army, but that there should be a survey of the industrial potential of 
the country-as it is today. 

To what extent for instance has the 1940-41 supply and production plan, 
imperative as it ~  then, been' recast to meet changing conditions? To what 
extent can the present industrial potential be ~  to ~  ~  of con-
summer goods? But.as important and urgent. us I conSIder an 101medlate survey 
of tllis nature to be, I 8m conscious of the lack of expert man power and 
believe because of'the breadth of industrial expansion, of which I have spoken, 
it is ~  to be found in sufficient volume within the country, even though men' 
are released from the Army; J am afraid the Army will say, and rightly, that .it 

'cannot part with them all. 
At all events, another important pre-requisite to the production of consumer 

goods is adequate availability of coal and wagons, but 8S ~  are the res-
pective responsibilities of the Members of Labour and War Transport, I will 
not dwell upon them, excapt to express our wiahes of success to the Coal 
Controller in his onerou. task. 1 would suggest too, closer collaboration between 
the .Centre and the Provinces not only in determining what are the higheBt 
eommon factors of demand for consumer goods, but· that when these are 
determined, the plans to produce them are followed to ~  . Deci-
sions are one thing, goods Ilre another. Decisions too, Sir, I suggest should 
be in favour of such goods as can be manufactured to mass production contracts 
within the country, 

Those, Sir, who have pressed the most energetically for an increase in sup-
plies of consumer goods, will no doubt not be opposed to one of the provisions 
of ~  lncome.-tax Amendment Act now before the House. The provision tD 
whICh I refer IS the puyment of Income-tax in advance. 1'0 pay the tax many 
merchant-s will Deed to relea.ae goods in order to raise the money to do so. 

But whilst I am on this subject, may 1 draw the nttention of the Defence 
Member to the fact (1 see he is not in the House at the moment) that the 
landlords of premises requisitioned by the AmlY, are justified in expeoting that 
they be paid· rent during the tenure of the tenancy. 
. I ~  !low ~  attention to ·the dangerous extent to which many of the 
ExecutIves 1D thiS country are pressed. There is 11 limit, Sir, to the volume 
~ work that can be expected from men who have consistently overworked for 

years on end without adequate time for recreation. I would urge that the 
survey I have suggested should include an examination of man power within 
Departm.ents to see that none are top heavy particularly in their executives, 
to the ~  of ~  Departments who may be short of them. In 
England, Sir, ~  on m the war, a survey of this nature became necessary, 
and the matter IS ~  constantly under review. Very considerable experience 
must have been ncqlllred hy those whose duty it is to review the situation, tmd 
I would suggest that Qot only ~  advice be sought, hut some of their per-
lIonnel requested to come tn thIS country t.o assist in this direction. 

Ne.xt Sir, I would odd the ~  of the European Group to ~ pd..id by 
the Fmance Me?Iber ~ ~  Just now by Dr. Banerjea, to the generosity of 
the Tata Trost 10 contrlbutlDg 20 lakhs of rupees towards the establishment 
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of a National Metallurgical Laboratory. The Finance Member al80 made men-
tion of the establishment of a National Physical and Ii National Chemical 
Laboratory, both of which must prove of the greatest assistance to India'So 
post-war industrialisation plans. 

In a country where wealth is so grossly unequally distributed, as it is in this; 
it is not to be wondered at, that unless a' child is born with the proverbial 
silver spoon, his chances of advancement are limited. There must be, we know 
there lire, many children in this country, and those of adolescent age, with 
olltstanding ability, t(o whom the chance will not come their way to ·give to the 
State the benefit they should be able to .provide. I would suggest, therefore, 
that toe State should give aid to befit them to take their place in ~  
and Industry in the future. , 

I am aware, Sir, of the Sargent plan, and what I am about 'to say does not 
in any way detract from its motives. It is intended to supplement it, to be 
ancillary to it. I suggest that for a minimum period of ten yeai's, and until 
the Sargent plan fructifies, the State grant scholarships to children and young 
men lind WOmel} of the intellectual capacity I envisage. scholarships designed 
to grant them professional alJd technical education abroad. In this suggestion 
.. envisaged an extension of the Bevan plan, but for the education of the 
,z,eutive of the future. 

I would suggest too that in putting this interim educational plan into eRect. 
the Central Government should seek the assistance of the Provinces and em- \ 
ployers to bri!lg to the notice of the education authorities, the names of ~ 
dates requiring to be examined, whatever he their social status, for it is those 
without the wherewithal particularly that I ask assistance; it is probably that. 
today these young people may not even be in the primary schools or Universi-
ties; Some of the Indian Stl"!tes, Sir, are in advance of the Central Government. 
in the matter of assistance of this nature. 

I will now deal with the question of controls. No one has ever claimed 
that ~ control can be 100 per cent. effective. No control ever has been, but. 
there is no gain saying the fact that such controls as have been established, 
and haye been given time to operate, have gone a long way In reducing the prices. 
of the goods to ..which they extend, but. Sir, I venture to think that this success. 
would have been the greater had those who administer them in the Provinces 
been as well acquainted with their basic principles and provisions a8 those at 
the Centre who frame them. z 

As things are, in some Provinces, little is being done, whilst in others a very 
great deal of time not only of the individual, but also of the Police and ~ 
has been wasted over tri\rial and foolish technica.lities and over detail, which· 
defeat the main object of the control and frequently make them appear 
ridiculous. This may be due to a lack of co-ordination and personal contact 
between the Centre and the Provinect, though I am inclined to think it is due 
t.o the lack of sufficient cClntact between the representatives of the provinces 
who are in touch with the Centre, a.nd those provincial officers who actually 
administer the control. I believe, Sir, that some of the trouble iI; due also to 
the practice of issuing rules and directives and leaving it at that instead of 
bringing all the personnel together to discuss the intricacies of the rules and 
directives so that they may be fully conversant, particularly with the broad 
principles and spirit of the control rather than with its printed word. When a 
business concern embarks upon a policy, its first action is to hring together its 
"Branch Managel'R in order that they may be fully acquainted with what they 
are expected to do, to ~  the objectives at which the ~  aims. 

And now, Sir. like my, Honourab!e friend, Sardar Sant ~  J will refer 
to the fallAcies of the Anti-Hoarding and Anti-Profiteering Ordinance. I doubt 
whether anyone in ~  today is not breaking tliat Ordinance, for they woulct 
~ out of business if they were not and thereil} lies its danger. I appreciate iii 
is an enabling order and realise only too well the difficulties Government have 
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had in dealing ~  'profiteering, but I suggest it would have been better had. 
the Ordinance in so fur as it applies to profiteering, been based upon the Prices of 
Goods Act which was placed on the Statute-book of Great Britam in, I think, 
November 1989. The provisions of that Act are framed upon what is known. 
as the basic price, and Jihe permitted price. If my memory serves me correctly .. 
the basic price ,,:as that at which ~  were ~  ~  the 25th ?f August ~  
t.he permitted price was that by which the basiC ~  JIlay be ~  but ap.. 
strict conformity to the incl'eased cost of productIon. The ~ of ~  
therefore, allowed under the Prices of Goods Act is the same ab80lute profit as.-
that obtaining on the 25th of August 1939, tbat is to say, the profit in pounds, 
shilling and pence or in rupees, annas and pies rather than the percentage ·of· 
the profit. 

Despite the fact that 'the Ordinance III an enabling Ordinance, it is bad: 
legislation when 8' law is passed which the Government knows full well is being 
broken by everyone in thd country, even though it be to grant them powers.. 
to take penal action Ilgainst those persons who break it the most audaciously 
and criminall1. 

And now, Sir, I would like to draw the attention of the House to the words. 
of Mr. A. D. Shroff, one of the authors of the Bombay Plan, whose ~  
in Bombay as a sound financial thinker stands high. Whatever may be the. 
merit,s or shortcomings of that Plan, its duthors make clear thut they claim. 
nothing for it but that it is a plan. In its' publication, however, they have not. 
laid sufficient emphllsis' on the warning given on Saturday last by Mr. Shroff.. 
when he said 'everyone must prepare himself and herself to face the hardships, 
the priyutions und thtl sacrifices which the execution of a phm of tha.t il1ugnitude 
will entail' .. I hope, Sir, that these words will be pondered over for the sacri:-
fioe and privations, particularly by those unaccustomed to thtlm-and they' 
represent a very large meusure of people in whose hands today are the guiding 
reins of industry-will come the harder but come they inevitably will whatever: 
be the plan to equalise the wealth of the country between the rurul and the 
agricultural popUlation. 

India, Sir, Will emerge from this war with her relutive e{'OllOmic (o;trength. 
greatly increased. By the time it is over, she will have virtually cleared her 
external debt. To what other country of the United Nation" cun such II stute-
ment apply, particularly as her soil will have suffered practically n011tl of the-
ravages of the war? I say with sincerity that war under those conditions is • 
bad ~  ~ ~ for a country on the threshold of its industrial1 
career. That IS the reason why I have drawn attention to the words of Mr;. 
Shroff. 

1 will not allow this opportuuity to pass of asking the :I<'inance Membtlr 1;0.. 

study the South African and Argentine methods whereby the cultivatol' receives. 
a fair share of the price at whioh his grain is sold. in the market. The enforce-
ment of such a process in this country will, I believe, go far to equalille the, 
balance of wealth between the rurul and agricultural areus. . 

In conclusion, Sir, I believe that my Honourable friend, Mr. Jamnadas. 
Mehta, was serious when yesterday he demanded thut a Dictatorship should. 
handle food. I whole-heartedly support him if he meaDS that the rtlcommenda-
tion of the Gregory Report, that all transactions in food grains should he the 
monopoly of Government, should be enforced. :Food is largely a provincial: 
matter and I hope no Provincial Government is in opposition to this obvious. 
essential. 

In finality, in these discussions and in this great monument of under-!;tate-· 
ment, the Finance Member is frequently treated as Ull inanimate und irnptmlOnal 
body. To his personal being and to the skill of his endeavour, I would pay 
tribute. :ae has piloted this country's finances through the treacherous a.nd 
troubled waters of the war and history will no doubt prove how truly he has, 
served India. • 
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.Kz ••••• ~ .(Nominated N?n-official):. Sir, I recognise that during a 

'period of war ~ .this lIDlntmSe magnitude the finance of a country cannot be in 
a normal conditIon. Not only ~ expenditure but t!ven the revenUe is in an 

.abnormal condition. It is extre,mely difficult to make a correct estimate of the 
~ and also ~ forecast the necessary expenditure .• Therefore, I shaH not 

odeal with the .detnlls of the present ~  but I shall examine very briefly 
tJte general pohcy of the Government of India and of the Honourable the Finance 

;Member, which is ~  in the management of the finance of this country'. 
The Government of India have to find money for the ordinary needs of the 
·country as ,!ell.8s for .the defence of this country. Not only that, the Govern-
'ment of Ind.IB.! ~ 11l my Jud.gment, very grutuitollsly, have taken upon themselves 
the responSIbIlity of findmg the rupee finanCt! for the purchl\ses mnde in this 
''Country. by the. Government of the United Kingdom and alsO. by the United 
.States of ~  I feel that the Government of India, if they hRd only to 
:meet the ~  needs of the COUll try llnd for the defence of .this country, 
·could ~  easily found money during the present period hy methods of taxation 
·.and of voluntary loan. . 

As far I1S taxation is conc(;rned ~  the war e'ven without inflation, ~  
.capitalists and the merchants both make mOliey and if the Honourable the 
.Finance Member will only Rvoid throwing burden on the peoIlle who are unable 
;to bear any burden, he can easily secure whatever amount is necessary for the 
:needs of the country. Similllrly during the period of the wur, even without 
.inflation, I feel_that the Honourable tlfe }'inance Member could. have raised 
·the necessary amount by' voluntary loans, if the Government had the confidence 
-of the public in this cotintry. There is _no doubt that the Honourable the 
:Finance Membe.r has secuted a large amount of. money hy menns of 10tlns, but I 
leel that if the Government of India had made themselves a national govern-
ment, had insisted upon a national govel'Dment ~  estnblished, they could 
'have got all the money necessary by volunttu'y loans. If the Government of 
Jndia could not establish a national government in their place. inc;tead of 
<securing money by resorting to the free use of the printing press, the Govern-
.ment of India, in my judgment would have been justified in raising money by 
·compulsory loans from people who could afford to give those loans. But, Sir, 
the Government of India, so far as the capitalists of this country are concerned 
.:are very timid. They do not like to displease the wealthier classes of this 
country and, therefore, as the Honourable the Finance Member wanted large 

'sums of money for financing the purchases of U. K., he resorted freely and 
-without nny control to the use of the printing press. He is therefor!' responsihle 
for the inflation which has taken place. Some time IIgO, not ~  long ago, the 
Honourable the Finance Member doubted the existence of inflation in thiR 
'country ~ when he had to recognise, he said there Bre tendencies towards 
-inflation in this country and he even justified the use of the printing press for 
-securing the necessary finances. 

In my judgment the Honourable Member does not fully realise the 
-consequences of in1lation. Sir, when a Government intentionally prints money 
without any control, the people who suffer are the ~  people in the country. 
,On account of inflation, the rich become richer and the poor become lJoorer . 
.The capitalists, the big manufacturers and the merchants make money,' the 
landlords, the big landlords. I mean, also make money. The large cluss of 
wage e8l'ners, including the agricultural wa.ge earners, I may even say the 
people who ~  moderate salaries, they all suffer, not only that, but in our 
,country a large portion of the cultivators suffer because in our country, the 
,cultivators are small cultivators. The average holding in· India consists of four 
-or five acres, and a very small portion of our cultivating class consists of people 
:who have got surplus to sell. Those who have not got surplus to sell. u sub-
stantial surplus to sell, they suffer on account of inflation. This inflation has 
'brought large misery to this country. Unfortunately the Honourable the Finance 
.:Member has not got sufficient information regarding the misery which is caused 

• 
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by the policy which he has followed. I have heard in this House remarks 
that on account of inflation the cost of living has gone uP. the prices have 
gone up. -but the working classes have received deal1less allowance. They t8lk. 
of large dearness allowance being received by the workers of Ahmedabad and 
Bombay. But even in Ahmedabad and Bombay, the wh()le increase in the 
cost of living has not been compensated for. It is only 75 per cent. of the 
increase in the cost of Ii ving in Ahmedabad and Bombay that has been com-· 
pensated for. The real wages neither in Bombay nor in Ahmedabad are even. 
equal to the pre-war real wages. In other less orgunised industries the workers, 
have suffered terribly. The dearness allowance where it is given is not quite· 
sufficient. It is inadequate. I therefore feel that the Government of India. 
must hold itself responSible for the great misery which has been caused to the: 
working classes of this cuontry find also to the masses of the people of this. 
country. _ 

The Honourable the Finance Member excuses himself for not having takeDi 
the safeguards to prevent ~  when he was making free use of the printing 
press to keep his rupee finance. Not that the ~  the Finance ~  
was not aware that safeguards could be taken. He himself had- tolc;! us only· 
during the last Session that the use of the printing press does not necessarily 
lead to t.he evils of inflation .. I want to ask him as to who is responsible for 
not taking safeguards which are necessary to prevent the evils from inflation. 
The Honourable Member excuses himself again by saying that the maohinery:· 
of the Government of India was not well equipped for the proper use of the, 
safeguards which are necessary, namely, the controls which are necessary. He· 
also lays the -blame on the country ·being not well. organised as Bome other-
countries so that he could not take sufficient measures, adequate steps for· 
oontrol over prices. Bir, as regards control over prices, we all think it is neces--
8ary if the people of this country are to be protected. against the evil'effects of 
the inflation policy of the Government of India. But the Government hesitated 
all the time, they were hesitating for a long time. They acted slowly and 
when they acted, they only acted partially. Sir, the Honourable the Financ& 
Member is responsible for the evils which have arisen on account of his policy 
of vacillation BS regards the control of prices. He now teJkar. 
about control of prices. He said he could not control prices because it was: 
necessary to control food prices first. But why did he not control food prices: 
first. He should have done that. Similarly:he talks about prices of cloth having; 
been ~  by 40 per cent. But he forgets that the prices of cloth have-
trebled and even quadrupled and the reduction of 40 per cent., even if that 
reduction is real, is not going to give relief to the people of this country. :Ii. 
therefore feel that the Honourable the Finance Member must beheld responsible. 
for not exercising sufficient control over the prices in this country. I would' 
suggest to him that even ?oW if he wants to protect the people of. this country, 
he must tnke firm and VigOrous measures for controlling the prices of alt 
articles in this country. . 

~  ~  the Honourable the Finance Member in my humble judgment. 
if he wllnted to protect the. people of this country against the evils of ~ 
1 tion, should have regulated- and controlled the production of goods. P... in this country, and encouraged the production of those goods. 
Unfortunately, the Government of India's policy a8 regards production of goods. 
was again not only vacillating but inadequate. The Government of IndiJl do not 
even now realise that if the people of this country are to be protected against 
tho evils of inBation they must encourage the. production of more goods. They 
ore not only not doing it but in many cases they are still very indifferent. :r 
know there fire industries in this country-they may be small or lorge-many 
of wbicl- on account of the shortage of coal are unable to produce sufficient 
goods. The Government of India must be held responsible for the shortage 
of coal. And not C!nly that. The other day when we were discussing the. 
prodnction of coal my Honourable friend, Sir Henry Richardson, stilted very 
clearly that the industrialists hl10ve at presenfi no encouragement to produce.. 
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,sufficient coal, and the Government of India, very wrongly and very weakly 
j.n my' judgment, have sanctioned a production bonus for the coal owners • 
.I feel that the policy which the Government of India are following in this 
.nlattcr is wrong. H you try to encourage the manufacturers by way of produc!;ion 
bonus' the burden of taxation will again fall on the poorer people of this 
.countrJ. Therefore the only remedy for the Government of India' was to 
jnsi.st upon the manufacturers giving the necessary production or the Govern-
.Dlellt of India taking the industries in their own hands and under their own 
.control. But again the Government of India, when it is a question of dealing 
-with capitalists, follow a policy which is timid. Moreover, the Government 
.of Jlldili in my judgment should have encouraged production aud kept production 
nnd(;l' their own control so that we would have got more goods for" our use than 
·we lluve heen getting. Not only that. I feel that the Government of India should 
nave also kept full· control over the distribution and rationing of goods. The 
-people suffered for a long time on account of improper or unequal distribution 
.of fooc1g1'8im; in this country; people I1re stilI 8uffpring on' ·account of scarcit.v 
of r:1ot·h or at least the high prices of cloth. I feel that even in the matter of 
-the supply of cloth the Government of India should not hesitate to introduce 
-a system of rationing. For all these reasons the poorer people of the country 
'have·"ut'fered on account of the wrong policy which the Honourable the Finance 
'Memher has been following in the ma.tter of inflation. . 
Then, whell the Finance Member tries to find money by way of tnxation 

~ again follows Q wrong policy. It is not difficult for the Government of 
1ncli" to secure whatever money is necessary by taxing only those people who 
are able to,bear th(! burden of nny further tuxation. I know the Finan:!/:! 
~  haR increased the rate of income-tax, super-tax and also the deposits 
from thf: excess profits tax. But as he it! already getting more money by Wily 
-of indirect taxation and which already has been weighing very heavily on the. 
-people, he could. have avoided gf!tting more money bv the duty on unmanufnc-
tul'f'cl tohacco which falls upon the poorer people of the country; he could have 
avoided ~ a duty-and nc<'ording to me n wIry henvy c1ut:'I'-on ~ 

-nutll. He hnd no right to tax articles of food like tea and coffee. The 
Honouruble the Finance Member again to avoid a little further taxation on 
-th.· woalthier clnsses of this country has come forward with measures of 
tlixAtion which will further increase the burden of taxation on the poorer 
--people. He has already by his policy of inflation put a great burden on the 
-peoplE' which he could have avoided and he is now trying to add further to 
-illRt burden by imposing taxation which will fall on the poorer people. 
111' • .PreItdent (The Honourable Sir A.bdur Rahim): The Honourable Membct 

~  Qne minute more. . 
1Ir. If ••. J'0Ihl: I hope the Finance Member will show a little more 

...courago ancl spirit of justice to tax only those people who CRn bear the burden 

.of taxation. In England these rich people are not. allowed to have large 
""incomes at present. But in India the wealthier classes cfln have any large 
~  which they like. The Honourable the Finance Member could hnve 
. ~  the rate ~  income-tax; there. waR sufficient R('ope for it; but he was 
,timid and 80 he could not do 1t. 
Mr. ~  (The Honourable Sir Abdur Rahim): The Honourab!e 

.'Member's time is up. 
1Ir .•• J[ • .T0Ibl: Sir, I have done. 
_ Bahadur If. Slva ]tal: Sir, in the circumstances in which the Govern-

-ment of India are placed and the limitations under which the Finance Member 
1s called upon to work, it is indeed B matter for congratUlation that he has 

~  .08 a Rudget in .which it will be somewhat difficult for an impartial 
CrItIC to find many POints .on which he can be criticiRed or to which objection 
~  he taken; ~  budget indeed must bear upon it the impreRs of the eondi-
~  t.hat eXist In our country. There are two such fpllt\lrt'g which one can 
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notlet.l in this Budget.' One which is .not ~  to !iDy fault of ~  Finance 
Member. is the lack of control that this Legislature and the public ~ upon 
the Government oflndia and, even more the lack of ~  that the Govem-
mellt of India in their tum have over the army authontles. The second 
-condition that exists is the fact that Government in their tum have no confi-

, dencE', generally speaking, in the people of ~  in all their war efforts. It is 
unfort,unate that it is so, but the fact remaIDS that on account of the tenden-
oCies that have been exhibited by the political parties in India-in one case 
a pos;tively 'hostile and in another an indifferent attitude towards ~ ~  
-effort-the Governmeut of India in their turn huve become rather pamcky m 
tIlt) maUer of ~  of this Budget. So that in' the present Budget, if the 
-conditions had been otherwise and if the parties in our country had been 
praclicRl, ~ the effects of wllr and Imowingthe ~  
that this war has given our country and had come lD for 
(lO'O}leration in this war effort, some of the. undesirable features of tbis 
war Budget could have been avoided. It is my firm conviction, Sir, that this 
'Budget is in certain pa,rts needlessly exorbitant because of the fear that the 
Govemment of India has in respect of the co-operation of _ quite a number of 
people in our country. However, I would not ll}bour the point having regard 
to tho time at my disposal. I merely want to utilize the little time at my. 
-disposl\l in raising one or two questions in connection with this Budget. 

In the first place, I want to know whether at all it is necessary in the 
prel,aration of the defence expenditure that a Classification should be made 
between the basic normal Budget and, what is called, India's war measure. I 
da not suppose that either the' Budget of the United Kingdom or the United 
'States has made any such distinction and, in the second place, I want to know 
if this classification will have any bearing later on in the matter of the a.llocation 
-of the defence expenditure in India as between Jndia Rnd the United Kingdom 
or even the United States. I feel, Sir, that particularly now, when the United 
Nations can take credit for having achieved victory in many n battle field 
and having turned the comer, and having regard to the fact that India -ma.y 
now be considered to be not a place which so much depends upon its defence 
as upon the fact that it is an opera-tional base and it is about to take offensive 
~  against Japnn, I perSonally feel that even these 36 crQres and odd, which 
IS classed .8S a. normal basic Budget, ought to be included in the opemtional 
expenses, If I may use that phrase, so that, reallv speaking India ought to have 
much .1ess of the normal basic Budget and that" more of these 36 crores ought 
to go Into the expenses of what I call the 'operational expenditure'. With 
Tegard- to the allocation of ~ expenditure between India and F!is Majesty's 
Govemment I should suggest-I do not actually know what the ~ 
between this Govemment and His l(ajesty's Government, because that is a. 
Agreeinent of .. confidential nature-that any increased expenditure on account 
of war ought to have some bearing to its basic normal Budget. I do hope the 
Finance )(ember will keep that in view. 

Sir, ~  is another point which I should like to stress upon the attention 
of the Fmance Member as also upon the attention of this Honourable House. 
'The Budget has got certain features. One feature is that it is the result of 

~  generally of His Majesty's Government f.o meet this war and, 
all m all cases where a man is unprepared and wants to meet an emergency 
-the ~  are. bound Eo be much greater than those of R man who haR fore-
SeNt lind JS making a plan of defence, Rnd it is rather hard that India should 
be called upon ~ pay much more than she should normally for the ~ 
lleSk .of His Ma]esty's Govemment, which generally takes the responsibility for 
EmpIre's defence. --. 

Kr. Pnaldellt (The Honourable Sir Abdur Rahim): The Honourable Member 
ean continue bis speech after J .. unch. 

The Auembly tben adjoUrned for Lunch till Half Past Two of the Clock. 
~ ..... ~ 
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The Assembly reassembled after Lunch at Half Past Two of the Clock> 

Mr. Deputy President (l\1r. Akhil Chadra Datta.) in tlie Chair. 

jf,ao Bahadur N. Slva B.al: Sir, I wusrefen:mg to the question ~ supp110& 
to the arIlled forces in India. While it WlLS probably necessary ill the past on 
&Account of ~  unpreparedness of the Government of India thst they should ~ 
indent for a large amount of supplies, which. may not be quite necessary. 
scientifically speaking, for the requirements of the army, the- time has now 
arrived when the Government should revise its policy of supply for the army. 
If it is done ca.refully and scientifically I honestly believe that it is possible for 
us to reduce the amount of supply, and moreover it is possible for us to distri-
bute the indent for those supplies more evenly than hitherto. That will go 
to reduce in my opinion some portion of the expenditure for the army supply. 

ilnother thing that I would urge upon the attention of the Finance Member 
is that he must ask the army in many ways to undergo some sacrifioe exactly 
like the civil population is called upon to. In fact one notices in this' country 
such a gulf between the armed forces and the civil population in the matter of 
their supplies that the civil population has not merely gone without 
mnny things but it has also suffered for lack of the essential commodities. Th& 

- Rrmy is, I think, more thlln supplied not only with nt'cessaries' but also with 
luxuries, and it is necessary that like other countries, e _g_, the United 
Kingdom Rnd the United Stlltes, equality of sacrifice must be established 
between the armed forces and the civil population, so tlt.... ·.-e might not be-
too mucb oJ strain upon the civil population. "In connection w • ..h this, I should' 
like to invite the attention of the Honourable Member for the transfer of six 
crorf'S from the Customs Revenue to the defence services as an exemption. 1 
think, Sir, thnt six crores ought to have been made the ihcome under the-
Clll!toms and must be debited to the defence expenditure, because later on 
when the allocation is made ()f the expenditure hetween the Government of 
India. and the United Nations, credit may be given to this and the burden wilt 
be c1.istributed between India and the United States Government. 

Another suggestion I should make to the Finance Member is to fix, just as he-
controll! the price of other commodities in India, the price of gold that is sold' 
in Tndia Even that must be brought under a kind of control. I think ther& 
is cono;:iderable tnlth in Rome of the suggestions and criticisms made in the way 
in which gold is sought to be sold in this country_ We must take &dvantage-
of the position and we must ~  the relll benefit of these gold transactionR ia 
India. So, it is essential that the Government must fix It lower price for gold. 

I want to say something in connection with the Burma evacuees and th& 
Burwa question. I agree with those who made the criticism that the Govern-
mE:nt of India is. spending too much on these Burma evacuees_ No doubt I 
agree that it is quite consistent with our sense of generosity and hospitality too 
treat theRe unfortunate people kindly and give them such chnrity as' they 

~  but I find that the Government of India hnR estflhlished a -policy with 
regflrd to the treatment of the Burmn evacuees by going further nnd giving them 
preferential trentment, so much so that our own people in Tndia do not get the-
benefits which these BunTIn evncueeg get_ So, it if; ne(,eRsnrv that the Govern-
ment of India ought to change its policy towardR the trentment of the Bunna 
e\'acuees. , 

There is also the question of the Government utilising the services of our 
local people in many of the positions which now are occupied by these gentle-
men from HurmR. Sir, as T said there is one matter of which there could b& 
no difference of opinion in this House with regard to thiR Budget, and that is 
the new lead that haR been given by the Finance Member in the framing of this 
Budget and I hold the opinion that in the future Rny Government of India 
canncJt afford to go bRck to the old stnte of its fitlRnce and it ought hereafter to 
denl wit!-, and handle what will seem to us ·to be RRtronomical' figures. And 
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wheress for the purpose of the war we have come to this state of· things we do 
hope that..the lead that has been given by the Finance Member will be continued 
by his successors for a purpose which is more permanent and which will be more 
useful namely, the post-war reconstruction IOchemes. No doubt people· are not 
-quite ' definite lAS to what exactly . is ~  post-war reconstruction scheme for 
Indin. I am not a believer in the word post-war. I believe that reconstruction, 
'rehabilitation, improvement and the development of India ought to go side by 
sidc with the war efforts themselves. We already find, on account of the 
-policy adopted by what might be called the United Nations High Command 
with reference to fighting the enemies, namely, putting down Germany first and 
coming to Japan later, we fear. that just at the time when India is entering on 
an offensive against Japan and probably locked up in a struggle against Japan, 
countries like the United Kingdom and the United States, having defeated the 
Germans, will be starting on and working up their post-war ~  
'schemes. So, I fear India will be really handicapped on account of this high 
'Strategic policy which has been adopted by the conference of the United 
Nations. I would insist that the Government of India do immediately take up 
the question of post-war reconstruction on a practical basis instead of merely 
dealing with files, plans and schemes, and that India should not be caught 
nn.pplng in the middle of a deadly struggle with Japan and at a time when 
countries like England and America would. probably already have gone a long 
way in the matter of rehabilitation and the recon&truction of their schemes. 

The HODOurM·;:iJ ~  Azllul Jluqne (Member for Commerce and Industries 
llnd Civil Suppli;;.,): Mr. Deputy President, very'few words are needed from me 
:to reply to ~  the points raised in connection with the administration of 
the various contJol mea!lures and the admiuistration Qf the Department itself. 
Before I say anything, I have to refer to certain remarks and views of Sardar 
Sant Singh. I think we have to adopt an attitude of despair if in a country 
{)f 400 millions we have to take any steps, and in a measure like price control 
.a man like Sardar Sant Singh says that it is no use going to the police or it is 
no use making a report about high price or if there is not that amount of co-
<>peration which is essential. I am glad to say that even though Sardar SSilt 
Singh did not complain there are. many others 'who are coming forward with 
.complaints, and every bit of- these complaints is being investigated and 1\eces-
sary action .taken with a view to check profiteering and hoaming. Here, round 
about Delhi, there have happened several cases and all over India there have 
been many cases, some of which have eventually gone to courts and some of 
them have been punished. But I do point out when criticisms are made that it 
is n.ot more than four months before that t?is ~ -  and Profiteering 

~  was promulgated. !'our months tIme IS notr-Iong ~  we consider 
the gravIty of the problem which we have to tackle. But quite apart from the 
fact that any successful handling of either price control or checking profiteering 
must necessarily depend upon the extent of co-operation from the public, ~ I 
must refer to the fact that some of the criticisms show that they have not yet; 
eared to know what the provisions of the Ordinance are. 

Criticisms have beeu based mainly on the ground that we have fixed the 
profit at 20 per cent. If the ordinance is carefully gone -into, it will be seen 
~  we have ~ done anything of the kind. We have no doubt tried to ration-

abse profit, -~  In order that there may not be any loopholes when matters go to 
court tc;> deCIde ~  ~  of the profit with respect to different commodities, we 
have tned to ratIonalIse profit at 20 per cent. as a general basis. But we have also 
made provision that it is ?pen to any trade, to any seller, to approach the Con-
troller General to fix a higher percentage of profit if that is justified. Here I 
may say that there have been eeveral cases in which we have gone beyond the 
"20 per cent.- figure when cases have been referred to the Controller General. 
'Therefore, it is not correct to sav, and it is more or less to divert attention 
if you. say.that we h.ave fixed the ·profit at 20 per cent. No. All that we have 
.done ~  th?s:- The time has come fol' a country like India when we must try 
to rationalIse profit on some basis or other. We have taken the basis to be 2() 
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per cent. 'I'hat 20 per cent., we consider as a,result of our ~  ggghl 
to be quite enough to meet the average charges of tra1lsport plus pront. Bu. 
if one section of the tr$ders, namely, the wholesale dealers take 16 per cent;. 
aRd' leave only. 4 per cent. for the retail dealer, surely 20 peJ:..cent. will never 
be enough. If the wholesale dealer wants 50 p:er Geut. 50 per cent. will not 
be enough. There must be some adjustment between the wholesale dealer and 
the retail dealer, after deducting the transport charges as to what should be the 
nature of the wholesale dealer's profit, and what should be the nature of the: 
retail dealer's profit. In a country where criticisms are not unjustifiably made 
on many aspects of our life, t,hat things are not managed according to the 
standard of poverty of the people, we lay sowu 20 pet cent. as the maximum 
profit and, we are criticised on the ground that it is too low fQr a. poor country 
like India. - I do not hold ~  view. I feel that there is enough scope for 
everybody to make a substantial profit if he wishes to on the rationalised profit 
of 20 per cent. provided the profit. is apportioned between the wholesale dealer 
and the retail dealer after meeting the transport charges. We are not saying 

• this without fact,s. We have dealt with the question of standard cloth, 'fmd we 
have taken the overall charges including transport charges of the provinces. 
including transport. charges of the Central Government, including the profit 
of the retailer, for heavy commodities like textile goods, at 6i per cent. and 
'Ve have found that that rate is quite enough to leave a small margin of profit. 
Having regard to that experience of ours, we fixed 20 per cent. But we knew 
that there ~  commodities in which 20 per cent. might not be enough. The, 
question is, what shall we do if we want to do it? What should be the standard? 
Anything which you do other than fixing at some definite rate or other: must 
again expose oursel"es to the criticism that we have not enunciated the law 
properly and that it is impracticable-owing to its generalities and vngueness. I 
feel that 20 per cent. for trade and business as between the wholesale dealer 
and the retail dealer is the most salutary maximum which we can put before 
the COWltty, and I have no doubt in my own mind that a time will come when 
the profit of 200 per cent. or 30c} per ceut. will be a thing of the past. ~ 
cannot be supported for a poor country like India. A poor ~  like India-
wantt a low profit for everybody, and I believe the traders also must feel that 
the time has come when the quesHon· of 100 or 200 per cent. profit is a thing 
which cannot- be just,ified on any ground of commOIlsense or reason aCcording 
to the circumstances of' this country. 

Sri K. B. JIDaraia Hegde (West Coast and Nilgirie: Non-Muhammadan 
Rural): What about the percentage of profit on watches? 

The Honourable Sir II. AIin1 Huque: My Honourable friend has put me a. 
question, 'r will give a reply to it. 

I ~  here saying that we have not fixed 20 per ~  in ~  case. ~  
an example like watches or fountain pens. If l\ watch IS conSidered a necessity. 
if it is a fact that watches are not as plentiful as black berries, if it is a mct 
that dealers in watches have to keep a certain amount of staff of their own, if .it. 
is a fact that under war conditions they cannot ~  as many to-day as they dId 
before, surely we shall have to 88sess the profit on a consideration. of all these 
factors und not stick necessarily to 20 per cent. If, therefore, there 1S any charge 
where we have gone more than 20 per cent., if we have gone even to 50 per cent. 
if it is a fact that watches are no.t Q8 plentiful as blaok berries, if it is a ~  
and I am quite prepared to face criticism and ju!!tify our action for every bIt 
of the item in regard to which price has been fixed. . 

An B'onourable Kember: It is 100 per cent. . . . , 
~ 'l'. S. AvlnaabWnlam Obettiar {Sa1em and Coimbarore oum North Arooti: 

~  Rural): Is there any case where more than 'iOO per ceat. 
has been fixed? ' 

.AD JIoIa01nble •• mber: Radios. 
fte. Kcmoarablt 81r ... AIInl Jluque: The price of radios waa fixed, long 

before the Ordinance came into effect. 
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JIr. T. T. Krllhnamachari (Tanjore cum Trichinopoly:' Non-Muhammadau 

Rural): The profit is made by Government. 
'!'he KOIlourable Sir K • .btzul Huque: That was fixed long before. 
Sard&r KaDgaf Singh (East Punjab: Sikh): What about the high salaries? 
The Honourable Sir II. Aaisul Buque: I will join my friends if there is aD. 

1\11 round, curtailment ot everything. I have never been· afraid of being a poor 
mli.n, but here I want that that poverty should be shared by ~  and not., 
that there should be a rich who will reap the benefit at the cost of the poor •. 

JIr. T. S. AvinashUingam Ohettiar: May I know what is the maximum. 
profit that has been allowed by Government '( 

The Bonourable Sir K. AzlzulBuque: I think the Honourable the Finance 
Member will be able to give un explanation with facts and figures that the 
Members of thtl Executive Council have to part with a substantial part of their 
salaries for the purpose of income-t.ax. -

Mr. T. S. AviDashiliDgam Ohettiar: May I know what is the maximt1m profit. 
that has ·been allowed bv Government? 

The Honourable Sir 'K. Azlzul Huque: If it is the object ~ my Honourabfe' 
friend to criticise with respect to any abstract figure, I cannot argue with him, . 
but I say this much that we have tried to rationalise the profit at 20 per cent. 
Rnd !lR r'egards :lily commodity where we have allowed more in profit, ~  have' 
carefully gone into the- question as to the cost of transport and other. charges, 
and on that we J:utve assessed the }Jrofit. But. do remember that thIS profit, 
includes the cost 01 transport. If a radio is t.mnsported from Bombay to Nugpur 
it is not the same thing as to nimsport wool from N agpur to Boinbay. There-
fore, after considering aIr these ~ -  cost of transport from porl to head-
quarters, and then from headqwlrters to rural areas-after a calclltatioq of all, 
these we have fixed an overall'profit of ao per cent. 40, 50 or it may be 100 per-
cent. But it is certainly less than the price which has been obarged only.' 
aoout 5 months before. I am prepared to accept the criticism as to why ill' 
some cases it is 100 per cent.-it mayor may not btl lio--but I will not accept 
the criticism when I say t.hat we have reduced from 300, 400 and 500 per cent. 
at least to the figure with which my friend credits me today. I have nothing 
more to say on t.his point except that I have to point out to this Hou'se that 
under the Ortlinance it is now incumbent on every seller to give a cash voucher-
for every sale over Rs. 10 'and for every sale below Rs. 10, if the purchaser wants, 
it, it is incumbent upon him to give the voucher. 

Mr • .Ananga lIIohan Dam (Surma Valley cum Shillong: Non-Muhammadan)}, 
But they don't give, any. 

The Honourable Sir K. Azizul Huque: I cannot deal with the crimes amI 
sins of four ~ ~~ millions of, people. I can on!l deal with it if my frieoolf 
take the responSibilIty of reportmg It to me and I I do not take any actioD, 
after the matter has been reported to me, then my action is open to criticism. 
Sir, the Indian Penal Code was promulgated not with a view that tl!ere would 
be no crime in this country. It is with a view to deal with crimes that laws 
are made. I know that m',V friend will say t.here will be crimes, there will be 
omISSIOns. 'There will be fragrant breaches, It is with a view to minimise the 

~  that laws -are ~  We cannot make a perfect man or a. perfect 
aOClety, Much more ":111 be needed for th8:t purpose but for the time being we 
~  been able to deVise a system by whICh much of this evil will be mini-

mIsed. , 
As rega.rds the other points: it is now only four months since we started work, 

Our staff IS not yet too large. We have to depend on provinces and we have' 
to dep.end upon m8:ny other ff!.Ctors. hut we are gradually trying tc bnng down 
the pnces and I thmk everybody wIll Ildinit that at least for the articles whicb-
are ~ the prices have a.ppreciably come down. 

~  I WIll only say one thing more and that is this. Sometimes, it is not 
realIsed what a collosal amount of, work hall to be done before these 
control ,measures are brought in. LMving aside the standard' cloth. I have 
before me the other textile ordel'!l. They are huge printeli volumea of' 
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textile prices aud it is !lot the complete list. A large amount of administrativ9 
work has ~ be gone thr?ugh before a system,can be perfected. We have to go 

~  m!o the question of specification and other technical details and fot 
the time bemg I take credit for this fact that we' have done our level best. We 
shan ~ glad to have helpful criticism and if anyone wO)lld kindly suggest as to 
how thlllgs can ·be dJ;>ne, I can &ssure him on behalf of the Department thllot 
we wil,l be onl,Y too glad to give heed to the suggestions and even where there 
".are ~  ~ ~  have not been ~ correctly, if they are pointed out to us, 
''We wIll certamly try our best to rectify the mistakes. 
, Dr. Sir Zia 'Uddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): M!lY I put a question? The price in the case of certain articles 
. has come down iroJD 500 to 800. Can we reasonably expect that there will be a 
':...further reduction? 

'neHonourable Sir K. AAlul Ruque:. So far. as textiles are concerned, 
which is the main matter, from August, we have brought down the cloth price 
from 2/3 ,to 1/14. We are gradually trying our best to bring down prices slowly 
without bringmg about a crash in the economic position of the ~  

JIr. X. C •• eogy (Dacca Division: Non-Muhammadan Rural): The Honour-
'able the Finance Member told us that this was the 5th war budget that he had 
to introduce. May I tell him that he is perhaps the sixth Finance Member 
with whom I have had to deal as a Member of this House, and never before had 
I felt so humiliated as I do now in speaking on an occa.sion< like this. I recall 
the discussions that took place on the 24th February, in the course of which 
this House, in no uncertain voice, made it perfectly clear that it was not pre-
pared to agree to the.enha,ncement of the railway fares; and yet what do I find 
in the Honourable Member's ~  In paragraph 65 ,of his Budget speech, he 
actually asSbmes that the railway fares have been enhanced already and he cites 
that as one of the anti-inflationary measures which he is going to take. There 
is no word of explanation as to the circumstances in  which the vote of this 
House came to be so Bagrantly disregarded. It is not merely because I con-
sidt'r it a matter of sentiment that I am raising this issue. It has a ~ 
tional significance. .May I dra.w the attention of the House to page 18 of the 
Explanatory Memorandum on the Budget as laid before the Indian Legislature? 
Honourable Members will find that the Hailway Ueserve fund is shown there 
under the Wavs and Means Estimates, as 20 crores 84 lakhs-the original figure 
which was contained in the Demands for Grants of the Railways under Demand 
No. 10, as far as I recollect, and which was reduced by a definite vote of this 
House by ten crores. . 
The Honourable Sir Jeremy B.alsman: The Explanatory Memorandum was 

printed some time before. 
JIr. X. ~ .tog)': I would draw the Honourable Member's attention'to the 

fact that-t;he,ExplanatOry Memorandum was printed on the 28th February. 

The Konoura.ble Sir Jeremy BaIlma.D: It bears that date. It is not printed 
on that date. 
JIr. X. o. 118011: I take it that the House was entitled to an explanation 

nom the Honourable Member in his speech that this was a mistake and that we 
would be expected to correct that mistake in the Explanatory Memorandum. 
The Honourable Member was speaking late in the afternoon of the 29th. M;ay 
I also remind him that the Honourable Member's speech is divided into two 
parts. the first part was printed 011· the 28th February at, the Government of 
India Printing Press at Delhi, whereas the second part, containing the post-war 
planning proposals and the new proposals, including the taxation proposals, 
was printed at the Press of _the Private 8ecretary to the Viceroy on the _ 29th. 
February. 
The,HOnourable lli' Jeremy ltIlIman: 'is dated' would be the appropriate 

expression. 
. . 

JIr. K. O. 111011: I know something about the work 'Of the Printing Press. 
It is put down hp.re that the paper was printed in the Private 8ecretary's presl 
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on the 29th. I ao not want to raise the issue as to whether the fAct that this 
latter portion of the speech was printed at the Private Secretary's press has got 
any particular sigllificance; but I take it" that the printing of that statement- at 
,the Private SecrEtarv's Press is not tantamount to a certificate from the Gov-
ernor Gerier.al. I am perfectly aware of the constitutional limitations subject 
to which we have to work this constitution. But, Sir, I am certain ~ even 
the Honourable Members sitting on the Government Benches, particularly the 
Honourable the J .. !.IW Mtlmber, would not allow the provisions of the constitutior 
to be disregarded in l:!Uch it fashion. When a vote is passed iri this House, ~ 
vote is binding upon the Government so long as the Governor General's power 
of certification does not come into play, and we are entitled to an explanation 
from the Honourable the Finance Member as to why he disregarded the vote 
in this fashion, 

Now, Sir, I was very pleased to hear my Honourable" friend, Sir Henry 
3 Richardson refer to the immense burden of the war expenditure. I 
, P... recall an occasion when the Honourable the Finance Member, while 

speaking in the other House, perhaps, some time ago, took exception to expres-
sions like the crlIshing or heavy burden of war expenditure. I am glad to have 
my Honourable friena, Sir Henry Jtichardson 's ~  to the fact that the 
burden is heavy ,indeed. Now, Sir, as the burden is getting heavier" ~  infor-
mation that is vouchsafed to us regarding the details of this expenditure IS 
getting scantier and scantier. I hold 'in my hand the publication called the 
Budget Estimat,es of the expenditure on defence services, etc., for the year 
1989-40. .It runs into about 800 pageEl, giving all the details of expenditure 
under variOUS heads. The corresponding paper that has been placed before .uD 
as a part of the Budget papers on this occasion runs to 8 pages. 

Dr. P. ltl. Banerjea: Due to paper economy. 
The Honourable Sir .Jeremy Ballman: Due to the accident of war. 
Mr. K. O. ltleop: The war is an excuse for many things. 
The BOIlourabie Sir .Jeremy KaismlD: War is a very good excuse for noh 

telling the enemy all the details' of your expenditure. 
Mr. X. O. Reogy: I knew that the Honourable Member will say that ~  

reply. But in this particular Volume of 1939-40 I find there were many details 
which could easily have been given without making such information of. any 
value to the enemy. i 

The JIonourable Sir .Jeremy ltaJImlD: Who- is the judge? 
Mr. K. O. 580gy: Even if my Honourable friend's objection is" valid, what, 

is there to prevent R secret Session of this House as was suggested, I think, by 
my HOllourable friend, Sir Muhammad Yamin Khan, where more of these details 
could be made available to us without being communicated to the enemy. 

Now, Sir, I tried to compare some of the statements which the Honourable 
Member made "in his previous speeches in relation to the defence expenditure 
with the statements made on' the present occasion, and I find that whereail 
definite information of statistical character is denied to us, his present speecb 
is composed of vague assertions, indefinite speculations. pious hopes and cryptio 
statements. Is that the way to deal with this Houlle in asking them to acCept 
a burden of the character that this Budget represent,s? 

Now, we know that we are working under a financial settlement between His, 
Majesty's Government and the Government of India in regard to the ~ 
expenditure. It hRs been described to be very broad. This is ~  it was 
described by the Financial Adviser of Military Finance: ~  broad naturc' 
of the settlement", Ilnd 1 take it extremelv elastic. The defence expenditurp. 
is determined under a particular formula. that has been agreed to as part of that 
settlement. In 1942 the HOl1ourable Member went to England because there were 
certain developments which required a re-examination of the formula. The Hon-
ourable Member on return Rssured this House tha.t the formula stood. and that 
the terms of the original settlemen't were not to be varied, but in practice what 
bas happened? The expenditure t.hat used to be divided between England and 
India, and the expenditure that was in certain circumstances ~  borne by 
Great Britain, has in some instances perhaps been saddled on to India. I know 
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also the Honourllble Melllber'. explanation, but I should· like to ailVe this HOUBe 
the tigures because they will tell their own tale. .• 

I'am referring to the expenditure ol,laceount of ~  and airfields in 
1940-41. The total expenditure under this bead was 46 lakhs. the whole of it 
'haYing been chuged to His Majesty's Government. In -~  the total expendi-

, ture was 1.07 lakhs, out of ",·hich 25 lakhs was charged to· His Majesty's Gov-
emment and 82 lakhs to India. What do we find in 1942-43? The total expendi .. 
ture stands at 63,27 lakhs. Nothing of this has been charged to mil Majesty's 
Govemment. and tbe whole of it has been charged to India. Of course, I know 
the explanation which the Honourable Member will give and has ~  given. 
But then tIle fact remains that the terms of the settlement are so elastic that 
it is possible to bring about sucp. a result. . ' 

As regards the pftlgressive increase of expenditure under airfields, the Hon-
$urablethe Finance Member's observations made last vear in the course ·of ~ 
Budget speech under the head 'Civil estimates' have Rome relevance. This;s 
what I find in ~  39 of the Honourahle Member's Budget speech of last 
year. While dealillgwith the civil defence expenditure, he said: 

"A redaction of 2i croree in respt'ct of civil defence expenditure i. also anticipated (he 
_, tl/.i.7&ki1lg 01 reduction 01 ~  a. a relult of the general improvement in the 
'War situation and the less imminll!nt threat of enemy attacks. We hope, indeed, that the 
'lIroviaion now made on thia account will be a\ill further reduced .. a re.ult of the provi • 
.. ional conclusions reached at a reoent Conference of future civil defence policy. OJ 

If really we are concenled ooh with the defence of India.' and if really India ' 
is expected to pay only for her local defence. then how is it that just a year 
..ago the Honourable ~  was thinking of reducing expenditurE: 
under the civil defence head which, I dllresay, hilS a direct bearing upon 
th4;l air fieJds Rud ~ He was thinking of the improvement ;n 
the situation that had taken place, and he thought that he was taking 
no risk in revising the expenditure uuder civil defence. Imd ,at the expenditure ' 
under the. Air Force and atlr9dromes has gone ott increasing and inoreasing. The 
Honourable Membe!," will have to explain the disparity, as far as I onn see, 
,between the position which he took· up Tast year and the position which he is 
tryiul} to support this year, 

Now, Sir, while I am on ~ question of air fieldb, '1 lihould like incidentally 
·to deal with the miserable device whieh Government had to resort to for the 
purpose of bTinging about au illusion as regards the quantum of the defenctl 
expenditure by creating a capital account. I know the grounds which the Hon-
·ourable Member has given in support of this device. He thinks that the works, 
particularly, of the nature of air fields and aerodromes, will continue to have 
i10me capital value in ths future .and therefore it is as well that he puts all that 
.expenditure into a cl:lpital account. Now, Sir, air fields are liable to damage 
.by .reuson of enemy bombing and also by reason of ~  ~ and tear. 
What the capital value of these air fie1ps and aerodromes Will be IS a matter 
-on which there 'must be grave douhts. Incidentally, I should also like to draw 
the attention of t,he Honourable Memberli of this House to the ~  and 
...... asteful methods which characterise the construction of aerodromes and air 
:fields. I am very 'glad that my'Honourable friend, Dr. Ambedkar, is present 
in the House now;' he will remembeJ; that in reply to a qllestion of mi,p.e about 
:8 year ago he made a statement to indicate that hi connection \vith two aero-
dromes a Provincial Government had to raise an exception to the very hilfh 
'l'8tes to which the Central Public Works Department had agreed, and that in 
the case of certain it,ems the rates had to be l'eduC'ed by 50 per cent. as a result 
-of an inquiry on the protest of the Government of Bihar as far as I can recollect. 
And yet the old contractors continue.d their contracts t It is a matter of 
~  knowledge that the construction of aerodromes or air fields are character-

'ised n6t merely by extravagance, but things much wO!-'8e; and my Honourable 
'friend justifies the showing of these splendid works under capital h.;ad because 
-they will have some value in future aUer the war is over. 

Sir, there is very little time for me to deal with any other 'point. I have 
to come back to the financial settlement. The Honourable Melhber said that 
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there are two objects with which that ~  was arrived. at. The first on'! 
is to limit India's financial liabilities within ,her financial capacity, and the 
second was t.he !limplicity of the formula. Now, Sir, 80 far as India's finan· 
cial co.pacity is ,concerned,' the Honourable Member's war finance has been 
characterised ,by manipulation of thtl currency of the country in such a way 8B 
to inflict death upon millions of my countrymen and untold miBery upon millions 
more. Is that the measure of the financial capacity of India? If he really 
means what he say!!, he should not be satiBfied with the fixing of a variable ceiling 
to expenses under different heads; he should try to bring about. definite maxi-
mum expenditurfl beyond which India mUBt iIi no circumBtlUlceB be expected 
to bear the cost of defen('(,. 

Now, Sir, there iB just one point to which I might refer and that is this. 
The Honoul!able Member gave an elaborate explanation, 'of the difficulties of 
asBeBBing the value of Lease-Lend in connection with defence expenditure last 
year-Lease-Lend with regard to goods and services that India was receivin5; 
from Great Brit.uin, and reciprocal or ~  Lease-Lend facilities that we werl;} 
expected to give to the U. S. A., I have no time. to give any quotationB from 
tbe Honourable Member 'B speech last year. ~  he was full of doubts, he 
was conBciouB of the difficulties in assesBing the value of the Bervices and ~ 
:said that unless India had direct negotiationB, and a 'direct agreement with 
U. S. A., it would be ver, difficult to assess the value of services and cost ,)f 
Lease-Lend and reverstl Lease-Lend. He said t·hat steps were being taken, 
following the example of certain Dominion Governments, to negotiate a direct 
agreement. Thi>l year, he says that after preliminary discusllions, it was 
agreed to sUbpend negotiations for a direct mutual aid agreement with U. S. A. 
The Honourable M.ember 'hM not given the reasons beyond paying, 'in view t)f 
the di.fflClllty of determining India's post-war l)olicy in certain subjects '-I hope 
the Honourable Member will Gare .to explain . . . 

'!'he Honourable Sir Jeremy Batsman: The iuterest which the Honourable 
Member represents is fully aware of what that means. 

Mr. 1[. O. Beogy:-I do not think I have ~  taken into confidence by the 
Honourable Member. 

'!'he Honourable Sir Jereiny Batsman: The interest which the Honourable 
Member represents is fully aware of what that means. 

Mr. 1[. O. Bqy: What interests? . 
~  Honourable Sir laremy ltatlm&ll: I shall explain that later on . 

. lIr. 1[. O. Beogy: I know: I represent my ~  
Now that the Honourable Member has suspend_ed these negotiations, 

enlightenment suddenly dawns upon him. Last year he said, the whole ques-
tion bristles with difficulty; and he has yet found it possible this year to give 
us a glowing picture of the benefits we derive. The value of goods and ~ 
vices which we receive from U. S. A. he has set off against the value of 
reverse Lease-Lend supplieR that we give to U. S. A., trying to make it out 
that it has been a very good bargain. Perhaps the Honourable Member would 
care. to explain IlS to how it was that thtl problem which was bristling with diffi-
cultles, to quote his I)wn words, last year, has been so simplified this year as to 
enable the Honourable Member to make such a definite statement aR this. 

llaalaDa Zafar AU. Khan (East Central Punjab: Muhammaaan): Sir, we a.re 
now jll the fifth year of this terrible war which we are told is heing waged with 
the object C!f making the world safe for ~  whatever that expression 
may signify. The '\ilver lining to the dlll'k clouds that were at one time enshroud-
ing the ~  of thtl Allied Powers it; now visible and its brightness is gain· 
ing in intensity. We dimly discern victorv for Britain and her AllieR marching 
on all fronts of war, specially the western fronts, but we cannot foretell the exact 
time of that victory which is unpredictable. One ought to be very cButious 
and circumspect when talkiQg of the duration of tlij. war and the time of its 
termination Bnd all over-optimism should be avoided. I am glad that the Hon-
ourable tlH! Finance Member has realised the importance of this truth, and 
has gi'\7en up his over-optimism. Last year in his budget speech, he talked of Ii 
decisive victory in the no long distant 'tuture. This year, he haa become more 
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Bober and tells us" that the precise t.ime and manner of that victory are still 
hidden from us. ThE.' ~  of war like those of cricket are glorioub. 
Who could have thought that Russia, 'after being driven towar4!! the heart ot 
her . country by the advancing German hordes, would lose in 
territory to the extent of 2,000 miles in length and 1,000 miles 
in breadth; and then suddenl..- to the historic event of Stalingrad would occur' 
and the Germans would receive a check and begin to move backwards, and back-
wards and backwards till her entrv into Poland. Now, Sir, is it not possible· 
t.hat Germany m.ight emulate the feats of Russia and after having gone ~  
with a mighty effort might again retrieve the situation and go forward ~  
Is it riot possible that Grea.t Britain and America might receive a cheek )D' 

Italy. 
Mr. Deputy Prelldent (Mr. Akhil Chandra Datta): ~  Honourable Member 

must make his observations reltlvant to the Budget discussion. 

Kaulana Zalar Ali Khan: The Honourable the Finance Member was talking-
about the war, and so I had to refer to it. 

. So, you ~  Sir, a wise man ought to De very cautious and circumspect and 
Jook upon thIS war as a long war. It may end in six months, it may end in one 
year,. or five ye.ars or in ten years (Interruption) or not end at .aU: Last year 
a Chmaman Bald that the war ~  go o,? for 100 ~  There have been. 
100 years wars and 30 years wars m Europe and America. So, Sir, a wis8' 
man ought to look upon it as a long war and ~ a long war, the country 
must be contented, the country must be happy. But is the country happy, is 
the country contented? . 

. You !.Juve hea.l'd the ~  my Honouruble frleud, Mr. Abdul Qaiyum. I 
WIll not follow him w the l)1tterness of his accent but what he 'said showed the 
mind of Hindu India and Uon&ress India. On the Nationalist Benches also tht:re 
~  critics; not very violent critics but still critics. As regards the .M;utllim 
Leaguers they have not stabbed the Britishers in the back; they have ~  
them well but whut have the Britishers done for the League? We understand 
them but they do not understand us. The Muslim. League tells you in' plain 
and clear words that as long as you are not going to enter into honourable rela-
tions with us and settle the destiny of India according to our plan we. are ilot 
going to be whole-haggers. We will not prevent anyone from joining the war 
effort, but as a nation of ten crores of people our heart will n'Ot be with you 
So, when the condit-ion of the oountry is such I think a wise Finance Member 
would see to it .that the country is not over-taxed or overburdened; but unfortu-
nately as I go through this Budget it seems to me that the Finanoo. Member 
is J. ~ cruel camel driver. He has ~  the poor Indian camel with the 
last straw that breaks its baok, but when its back is broken he stiH drives it OD 
and pokes it and makes it go·on. Look at the Budget; it is 8 Budget of taxes_ 
In regard to income-tax it is proposed to give relief at the· bottom of the Bcale 
by raising the taxable minimum from Rs. 1,500 to Rs. 2;000. l'hanks for this 
small mercy; the country appreciates the relief but it is not adequat.e. The 
-minimum should be raised at least to RI!. 4,000 if it is intended that the relief 
should be tangible. The purchasing value of the rupee has gone down to four 
annas and this fact must be kept in view. It means that a person whose 
monthly income is Rs. 100 in reality earns only Rs. 25 which is clearly out ~  
taxable limits. So, if he is anxious to eam .the goodwill of the people Of this 
country the Finance Member should raise the taxable. minimum to Rs. 4,000. 
I have received a number of letters from aU. over the country, specially from 
Punjab, the province from which I come, and they are ~ for it. 

ft. Honourable Sir .TeremJ Ballman: What is the- Honourable Member 
assessed at? ' 

Kaulana zatar .Ali IDWL: I am really your 'friend in this respect that you are 
, ~ Rs. 5,000 a month which means that you are actually getting Rs. 1,250 

8 month and, therefore, these Benches ~ not be too hard upon you. 
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Then; Sir, the Fin'8llce M;ember is always on the look-out for .fresh avenue .. 

for raising tliLXes. He taxes tobacco.· I am myself a great smoker of the hook", 
and, therefore, I am with those who are for reducing the tax on tobacco. Lti!vy 
an impost on highly manufactured cigar:s and ~  but so far as ~  poor 
man's tobacco or bidi is concerned it is a sort of neoessity for him as' much I:IS 
Johnny Walker is a necessity for you. Then' in taxing him more you come to 
betel-nuts. Shall I give you a tip? There are thousands of maunds of ofdtel' 
leaves chewed by the Indians with lime and katka. In yOUl' next Budget you: 
might tax this pan and lime and katka. If you want to be a popular Finance 
Member you must make up your mind to give. up this tax on betel-nuts and taa . 
and coffee. These are little amenities of life which are left to the poor man. 
They are small things and may give you a few· crores of rupees in order to meet, 
your deficit. But what are two crores and four crores when you deal in astro-
nomical figures.like millions and billions and trillions and quadrillions? Give-
up these taxes and the country will be happy. 

I can say a lot about in:1iation, Last year a friend of mine on those Gov-
ernment Benches told me that India was not likely to prosper so long as t.he 
present currency policy of GOVfdrnment continues. Last year the Finance· 
Member seemed to think that there was no infiation in this country and the, 
only infiation was that the rising prices of commodities impinged on the dimi-
nishing value of commodities. So you did not believe in those days that there' 
was inflation, but this time you say that tliere is a menace of infiati,on and to·, 
counteract that you have been taxing the people. 

So far as food growing if:; concerned you talk of growing more tood. Many' 
years ago before this war came upon us the Government slogan was, i;row' 
more cash crops, grow more cottoll aud gro\v more fruits .. But when the war-
came suddenly your slogan changed into 'Grow More Food', but has anything. 
been grown? Has any food beeu grown? Nothing has beendone in the matter. 
I think you are not fl8 wise as Joseph was in the Old Testament days. In 
Egypt a famine came for seven years, Joseph who was circumspect, wise and 
.far-seeing stored wheat in the granary and for seven years he supplied not -:llJ.ly· 
Egypt but Pnlestine and other parts of the mid east. As soon as this war was, 
declared it was the duty of the Finance MemQer to go on collecting food, storiug' 
it and calling upon the people to grow more food, taking the campaign in his ')wn' 
hands, and then there would have been no trouble. There would have been 110' 
Bengal, there would have been no mortality of 60 lakhs of people. It is ull' 
due to you. You are responsible instead of us. You think you are the real' 
representative of the people. But if you are the real representatives of the, 
people and if ,you have any sympathy with them you will see to it that all 
~  complaints and .grievances are remedied. S.ir, there are other friends who 

want to s}leak On thiS Budget, and therefore Wlth these few words I resume-. 
my seat. 

IIr. 1[. B. Gupta (Ganjam cum Vizagapatam: Non-Muhammadan Rural):' 
In answer to the Government Member, who spoke a few minutes ago, and who-· 
was talking of public co-operation, may I ask him how could he get it? People", 
have lost ,all, confidence in you ... 

Mr.. H • .A. Bathar K. J:8I&k Balt (West Coast and Nilgiris: ~  
Have' people lost their confidence in the Deputy President? , 

Mr. 1[" B. ~  ... and the goodwill for you is vanishjngly small. How" 
can !ou. ~  It? Under one condition you can: If there is liquidation of' 
dommatlOn In .India, you would surely get it, and in the wise words of thll: 
~ ~  Workmg Committee witq regard to the 'Quit India' programme, which-
IS misrepresented and misquoted and any amount of evil propaganda has been 
made here in India and outside lndin·-l am compelled to quote t,he exact words 
because the ~  ME'mber on the other side has. said that there is no, 
public co-operation in the country for them to succeed in their administration·, 
except under "withdrawal with goodwnI" . .. 

fte BcmoIa'ab1e Bir II • .AIlnl Haque: I do not think I said that. All I 
'laid was that n is necessary that there should be public co-operation. I diet: 
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Mt. say there "'8S no public eo-operation. 'On the contrary I find that we ,are 
'gett.ing more and more co-operation. ' 

,Mr. ,it; S. 811pt.: That is complacency and optimism, and the Finance 
Member had plenty of it in his Budget 8peech. If the Budget speech is to 

~~  it is 8. miHtary Budget; it is a Gosha ,Budget; nobody knows 
1\\'oot IF! gomg on behmd the screen. How the money ia spent, where it ilf 

'spent and why it is spent. I am 8 representative of the people and I am not 
allowed, to know., Is this representative Government, is this responsible Gov-
ernment? I oppose the Budget, 1 oppose it on principle that there should 

"be no taxation without representation. As long as you treat UB as helots in 
our own country, we will not under any circumstances assoCiate ourselves with 

:you with regard to taxation without representation. . . ' 
AD Honourable Kember: Why not come here? 
JIr. E. S. Gupa: Sir, pre-war military expenditure was about 52 crores. 

'The present expenditure has gone up; it is soaring high up day after day, month 
:after month and year after year. It has come to 277 crores, and so there IS 
an increase of 225 crores with r€gRrd to military expenditure in India. And 
what is the condition of India? It is poor, it is devastated, it is famine-
stricken. ,Now, according to your own figures, ProfeBsor V. 'K. R. V. Rao has 
said for the last fifteen years: "Per capita income in India is only Rs. 69 per 
year." You could not. raise it even by one rupee, but you have raised your 
budget, specially military budget, five times. Have you got any justification 
to do so? Are you not hound to see that the civilian population are contented. 
Even your own officer, Mr. Kirby, say!!: "Bread to the civilian is more impor-
tant than bullets to the man in the front". You are neglecting the rear; :vou 
are only caring for the front. The other day, t,he Finance Member said, 'collapse 
might be the result' . What will be the result if there if! no' policy, if there is 
no plan for doing things, and if your heRrt and head are not in your administra· 
tion? Mal-administration is you\' lot and mal-nutrition is my lot, How lnnll 
<!an we ~  on like this? You bleed t.he people white, you tax them more and 

'more. This is not the policy ",hi(',h R ~  O(wemmentolll!'ht to R.do'Pt. 
Sir vou speak of financial settlement. Where was it made,when wa.s it 

, 'oi " I d made, b!tween whom was the scttlement made? It was made in Eng an , 
SOllll! years ago, between master and servant--both are .foreigners. It is not 
in the interest of India. It is His Majesty's Government which wi(l settle from 
time to time as the rates of railways, steamers, etc., would be. We are at ',he 
mercy of His Majesty's Government. How long are we to be at the mercy .)f 

'His Majesty's Government?' Sir, the only panacea of all-these evrs 1s national 
Government. As long as you are unrepresentative and irresponsible here, we 
cannot expect any remedy of thfl evils that are existing now. You have neithdr 

,the will nor the guts to fight with Hill Majesty's Government for a fair financial 
'settlement. You say you have got ~ balanaes. I tell you they are nl)t 
free. We cannot ~ them as we please. Even for the use of that His Majesty's 
Government comes in and we have to wait until after the war ",hen we lire 
-promised a paradise, but the present result is misery, deprivation of the essen· 
,tials of life-food and raiment. How long can Inrli8 tolerate your presence? 
. No longer can we. tolemt.e; the sooner you quit the better. 

You say something about in:8ation. I am reminded of a story I read whelll 
I was a child. One friend went to another frien'd nnd knocked at his door. A 

'servant came and opened the door. He asked the servant "What is your 
master doing?" The reply ~ "Sir, he is committing mistakes and trying to 

"correct them". The s!,me is tne caSe with you. N'ever in your life have you 
,done one good thing, !mod that at the right- time. Your business is to create 
'in:8ation with one hand and try to sup,pref!S it with the other, You are your· 
'self the creater and now YOll want t.o kill it. Under no circumstances vou 'Jan 
-do it. YOll/ are complacent about the stability of ftnance. T t.hink ~  
is unstable, everything needs an eye of scrutiny wbieb is absolutely neces§ary. 
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Your ,military ~ ~ ~ is full of ~  I know thin. liiuned food, tinned 
frUits are bemg sold 1D out of the wayplooes-not in Delhi, Calcutta, Bombay, 
Karaehi Or MBdral-.,.because they are getting rotten. This is due to overpro-
duction fOl' military needs. You over-produce them for fear that you may ."lot 
be able to supply the military DIan in ·the front who is to be weH fed I Why 
all this?· You say you have to fight a ruthless ellemy in the East, the Japanese. 
What are your invasions now? They are only tup-tup invasions. They ar& not 
major but minor operations. You have to wait until Germany is vanquished 
before Japan is tackled with. It will be too late. We cannot, wait. The 
country call1lot afford to wait. 1£ you are bent upon seeing that the Japanese. 
are driven out of Burma, take the people of this country into your confidence 
to such an ~~  that they will co-operate with you in all your efforts. 'the 
blood, toil and sweat of the poor maH is more a .curse to you and to your wor 
effort thun the so-oalled- co-operation "and goodwill for your administration at. 
present: 

Sir, the other day you spoke about the sale of gold. America and Britain 
are bringing bags of gold andtooe of it into India and selling them to ~  
their expenses. There, you are not clear. There is vagueness And uncertamty 
in your statements. Will you answer in your reply that for the last six months 
they are spending out of the, sale of gold for their total e.xpenses in India snd 
that they would continue to do so in time to come? ThIS vagueness ~  nn-
certaintv ahout the future will not do, That will oot help the country III !lny 
WRV or ·direction . 

. You say you are creating .. an Empire d<?llar pool". Yes you are going- to 
create one I Yon pnve alreAdy created several ~  in India. You have 
to clear them first before you offer Us a dollar pool, 11 heaven on earth and a 

~  of bondholders in' future, i.e., aft,er the war and the present misery is 
to continue. I 

Lastly, I would s9:Y that your budget is a budget of jugglery of figures. .r 
wish you had been It musiciltn and 110t n. magicia'1 htlcuuse you cannot get ,)11 

even as a mugic;'lll to balance the budget. You nre doing things which a 
nationlll Government would shudder, would think a hundred times to do. 
Neither the superlativ.e ardour for ruthlessness of Sir Reginald Maxwell nor 
your fll1'ancial jugglery would brighten your prospects. I oppose entirely an.i 
~  any taxation without representation. 
Kr. MuhAmmad. Azhar A!i (Lucku9w und Fyzllbad Divisions: MuhulllUlHdap' 

Rurlll): I very curefull'y studied the Builget speech of the Honourable the Finance 
~  ~  it wus on puge ~ thut 1 fouild-at the end of the puge-a iew 

pertlllent hnes, und I would lIke to rea,d them before the House. It is suid: 
. "That a substantial increase in the demand. on India's resources . . . . :. . would 
l";1pOt!e a sO,vere addit:ional burden on her ~  which has already .hown dietinct aigne 
of over-stram and might even lead to a senona breakdown." . 

Now, Sir; her.e is a warning to the whole country that the Honourable the 
Finance Member in his. speech expresses things which show that he is panicky, 
that he himself is not sure of what is going to happen and what will be the' 
result of his enormous increase!> in the budget. He has ShOY-'ll in these word!! 
a ~  ~  undoubt:dly, but I suppose it is a \turning to the whole 
IndIan ~  that there mIght be a hreakdow,n any moment. Sir, what :,ind 
of a breakdown would it be? It would certainly be fi finnncilli breakdown. 
~  words ~  fore?oding things which we ltave to consider very seriously and 

It IS ~ lJlatter ~ whICh not only the Treasury Benches but these Benches und 
our European frIends should give very careful consideration. The breuk(lowll 
may cause not only dislocation of trade, not only dislocation of internal business. 
but it may be some other kind of breakdown' which we do not perhaps ~ -  
cipate. 

Sir. it is snid, and it can be said, that it is a war hun"et undoubtedly and 
we believe that it is a war budget, but if it is n war bud;et lind you have to 
take care of the 8oldiers, YOIl have to take cI\re of the whole army, nnn you hav!" 
to take care of the United Nations at the SAme time it i" thus "n the more 1\ 

business not only of the Finance Member but of the' "'hole of the Indian Gov-
ernment to take care of the Ingil\n people too. May I tell you how the Indian 
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people are being cared for and what is happening today? There is' not a single· 
item, as my friend, Mauhina Zafar Ali Khan, htls said, either of foodstuff or any 
kind of ordinary luxury that has not been taxed. What remains to tax? There 
is nothing absolutely left. 

,K&Ulvt )[uhammad Abdul Ghani (Tirhut Division: Muhammadan): Death. 
Kr. )[uham'r''d Azhar .Ali: My friend says death tax. I do not know whether 

there will be a decent burial to that Bill or an indecent one I 
t)ir, in this war budget you cl,aim to have, all kinds of privileges pertaining 

to tax on the poor man. What IS the result? 1'be result is. as I shall ,.how 
by an example. There was a friend who sent his servWlt ,to one of the villages 
to buy some ghee for him. Ghee may not be a very important article of food 
with our European friends, but it is so with the Indian an'dthe rich. people 
enJoy more of ghee than the poorer people. When the servant went to ehe 
village he found a number of villagers sitting in the place and he said that he 
wanted to purchase ghee. Those villagers then said, "Well, the price of ghee, 
has now gone up to 6 ~  to the rupee, whereas the pre-war price, and even 
at ~ beginning of the war, was 14 to 16 chtks. for the rupee. You n::Lve 
come to buy ghee. We will give you at the .rate of 6 chtks. to the rupee. (live. 
us the money and we will give you the ghee". And they further said: "Will 
you go and tell your master what ~ Government has done to us? It has 
taxed our hookah and pani". Government has left to us nothing else but 
langoti, that is, the loin cloth. This is what the villagers of India think to-day. 
I warn the Honourable the Finance Member to take note of this. You may say 
that the villager is making money like anything because of the rise in ~  
of rice and wheat. This plea does not hold now. It is too late, we have ~  
too much of it. Do you know what is the function of the district officers m 
the British Indian districts? It is only to realise revenue, to assess taxes, to 
realise loans from village to village, to realise all kinds of cesses, and all kinds 
of taxes. Formerly, Indians thought 'that the duty of the district officer WkS 
to protect the people, but now the villager thinks, and everyone in the village 
as well as in the city, that the duty of the district officer is nothing but to loot 
and to rob the people. The district officer does not care what happens to the 
villages at all and he is this Government's chief agent, When you tax the 
people through your agents to the extent that it is impossible for them to pay 
their dues, is it possible for you to keep them satisfied, to- keep them peaceful, 
and to keep them calm in their villages? They talk about it. I warn the' 
Government that the villagers know what you do. They know from your own 
actions, which lire broad casted through your -own instruments,-the villa.gers 
know what you are doing to-da'y. They know that you are taxing every possi-
ble commodity which they use in their daily life. Through many phones, 
through your radios, they know what you-are doing. They know ~  you have 
taxed tea that you have ·taxed coffee-I do not say that the vlllagers take 
coffee. ~  the Government have taxed their ordinary necessity, their tobacco. 

~ Indians,' especially in villages where there are bradari.8, where there is 
a common brotherhOOd, what they do is that when a man is punished for WlY 
sin of omission or commission, his huklta and pani is stopped. Whatr...t.hey say 
is the Government have taxed our hukka, have taxed our pani. You charge 
cS:Ual dues, heavy charges. They say, the rivers are flowing and you could take 
water wherever you wanted, but to-day the Government have taxed ~  ~  
water and they ask, for what sin '/ You may be all right, I may be all rlght m 
my home but the fact remains that your taxes have become so unpalatable 
to the villager that they talk about them day and night. They know that this 
rise in prices of rice and whMt is due to the war. ,They know tha.t you have 
done nothing for the cultivator. They ~  that It was only. on account of 
this war that the prices rose-God forbid another ~  It ~  ~  of! 
account of any other necessit,y of the Government of IndlR or Rls Ma]esty 8 
Government and that will end with war. These are bitter truths, and ~ hope 
that Government will beware of them. There have been deaths, distress, 
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deportatioWl, there has oeen every kind Qf curse that one. can imaKine, !olver 
;this country. We have the eXlimple of Bengal, and Ood knows what will 
happen to us in the coming year or the next year. 

'there must be BOme causes for all these distresses, theSe devastations, these 
,deaths, and the causes, are not far to seek. It is the poverty and helplessness 
.of the 'people of India. 1'hey cannot get quinine, they cannot get medicines, 
they cannot reach hospitals so easily. YOIl have stopped railways in ~  
parts of the country. If people were sick or in distress or in trouble, they 
would at oncerUll to a city or to II. pla,ce where there was a hospital. Unfor-
tunately, you have not got hospitals ill every village or even in small towns. 
In t,hose conditions, do you think that the villagers will bless this present Gov-
enlment and say that they are quite happy under this Government? No -::er-
tainly not. You must think of this, and think twice as to how these viliagers 
and the country people feel under the present conditions. 1'his will not create 
confidence in the people. Taxation is an ordinary thing for you. But it ~  
very deep and is regarded by the Indian people as no blessing of -yours. They 
,feel that in their OWn country they cannot live a happy life, which ~  fonnerly 
did notwithstanding marauders and robbers. You can say there is law and 
..()rder. But one cannot bve merely on law and order, when' one cannot ~  
~  two square meals a day. When We talk of sterling balances, when we 
talk of the rupee being linked to sterling or when we talk of dollars, these are 
matters of very high finance, we call' discuss them in this House. But how 
does the poor man realise your sterling balances and your dollar pools? ThoRe 
who have got money, those who have got gold or silver in their hands and des! 
in these things-they realise tl1is, but the poor man deals in ordinary grains 
-and the vegetables that he produces. He thinks of the prices of thostl grains 
and those vegEltables, and though the prices have gone up, it it not possible for 
-everyone to take advantage of the rise in prices. It was onCe asked, why all 
this trouble about rice in Bengal? It came very suddenly, oocording to some, 
and according to some others, it came by and by. There was a time when you 
put a tariff wall for wheat, but you did not put a tariff wall for the rice which 
was being" imported from outl;!ide. If this had been done, this trouble might 
not have come to Bengal, but unfortunately it came. Now, Sir, you can 
picture to yourself the condition in the country a.s I have described it and if 
J'ou don't go to the villages yourself and ascertain the views of the villagers 

4. you will be making a very great and serious mistake. You say lihat 
P.II. you are making plans to make the agriculturist happy. That is ,lll 

moonshine. Plans you may wake but it is the present that We are concerned 
with. You have to look to the conditions that prevail now and to the condi-
tions which are likely to prevail in the Dear future. If you plan for five yeara 
and ten years and if you are going to spend hundreds of crores in future It It:; 
not going to help the country at present. I warn the Government that they 
must look to the present and help the poor. You were not prepared for this 
war and this is not the time to make plans. This is the time to give relief too 
the poor. You have raised the taxable . minimum to Rs. 2,000. Whom will 
it help? It will not help many people. It will h., Government servants and 
it may help some other people. It is not a point to be proud of. I canllot 
congratulate the Government of India on raising the taxable limit to Rs. 2,000. 
I would have congratulated the Government if they had doD'e something Lo 
help the villager and those who need help. 

I have done with the agriculturist and I will now turn to the industrialist. 
Mr. Deputy Prelldent (Mr. Akhil Chandra Datta): You have got one minuta 

more. 
Mr. Muhammad Amar All: May I appeal to the European Group and Bay 

this. Is the industrialist of India allowed to produce whatever he can and 
whatever is nej!ded in the country? My reply is 'No'. The ~  is 
bringing ~ from outside and they are not helping' indigenous production. 

Ill. Deputy PreIldent '(Mr. Akhil Chandra Datta): YOUr time is up. 
Ill. Muhammad Azhal All: Govel1l1Qent is not helping indigenous production 

but is importing things from outside. This thing should not be done now. . 
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'!'he Honourable Sir J818mj Raj.man: Sir, I must (,'onfess to a cEdain 
amount ~  ~  in ~  to. this debate. It has not only ranged over 
a very wIde vanety of toPICS but It has also revealed a considerable divergence 
~  vie\ls on ~ merits of my Budget. When that Budget was first PLnounced, 
dIfferences of VLeW had become apparent and I was most interested to hear thai 
my ~  friend, Mr. Jamnadas Mehta, who I much regret, is not 
~  .In the H?use today, had characterised it as a 'bold and bloody budget'. 
"ell, SIr, I don t know what would be my answer to that but ~  listening 
io Mr. Jamnadas Mehta I waE\ grateful for the ~  kind things he had to say, 
and for tbe rest I was tempted to quote tlre poet who brings in t.he 81une word 
and says; , 

"Beneath the bludgeonings of fate (or Mehta) 
My head is blood;f but unbowed. II 

.Now, Sit, I ~ no .grievance in regard to the many ~  and protests 
~  have been vOlCed lD regard to my Budget except one. I have a grievance 

agaIDst peonle who somehow expect me to nbstract them out of a world at 
~ ~  Peoplf' who are possessed of a sort of escapist complex seem to think-that 
It IS my duty ~ the ~  of the Government of India somehow to rep'toduce 
for them condItIOns whIch cannot-possibly be found anywhere in the world 
today. 

Now, I will deal first ~  defence expenditure. My Honourllb!e friend, 
Mr. :Neogy, made much pIny with documents aud statements and previous 
~  and I know not what; but what I want to ask him is-does he really 
in his heurt expect that the defence expendituDe of this or any other belligerent 
country in the year 1943-44 would be less than it Was in the year 1941-42 or 
1940-41, which incidentally, for the purposes of India, was f11most 0. pre-war 
year? What is the point of quoting the expenditure on air fields in 1940-41. .. 
Mr. X. O. Keagy: I want to know my Honourable lriend's ,'stimate of the 

financial capacity of India. 

Tile lloDourable Sir Jeremy B.ailman: I shall come to that but Illy Honour-
able lrieud seemed to think that I was guilty of some abominable crime 
berause 1h .. expenditure on air fields in the year when the enemy was at our 
f!!6tes ~ sitting on our frontiers was enormously greater than ~ was ~  the 
Ja[Janeoe t!ven entered the war. Of course, I cannot cOpt! WIth that kmd of 
argunlPnt. It is not unfortunately ~ to me to determine ~  course. of 

~  of General Tojo or eyen Herr HItler. I can only deal WIth the sItu,a-
1ion which arises in this country and in direct relation to this country und all 
I ('an suy is that in the course of the ~ months with which I had fO deal in 
~  Budget speech definite factors were opera.tive ~ I have explained and 
which cau::lea India's share of-'defenoe expendIture to rIse. 

~  several Honourable Members, I need not particularise Mr. Neogy, 
, hinted c:iarkly at some kind of juggling or sl.eight of ~ ~ whereby the ~  of 
India i" somehow made to be greater than It really 18. rhey talked ,!ls If they 
were unaware of the rise of prices which hal> unfortunately taken place in the 
last ypor. They talked ag4'f£ they were unaware that during that period the 
strength of the forces in India hud increased, .as though they did not see the 
vsrirJUB developments of defence that were gomg on around them. 

, [At this stage, Mr. President (The Honourable Sir Abdur Rahim) reF;umed 
the Chair.] 

And, mark you, many of these critics in. the days when India ~  ~

quately defended were prepared to castigate the Government of IndIa and His 
Mnjp-f'ty's Government for their lack of foresight and for their failure to Jm?vide 
thif:l country with adequa.te air forees and adequate defence. forces (.f roll kIDcis. 
At the f.ime when. they fea.red. that India would be overrun by the ollemy. their 
crithisnls were entirely of that kind. Now that India is, I am glad to say, 
full,Y and adequately defended. .  .  .  . 

MI. '1'. T. KriehnN'tl4bnl: What ~  M.jor' ~  
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The Honourable SJr oTenmy Balmn: I do not lqww anything about Major 

Field.\ng or Henry Fielding; I have not read 'Tom Jones' recently. As I was· 
s!lyiDg, lJOW that India is fully and adeq'Uately ~  they. turn round aud 
raise· tbdr eye-brows and say: Whence comes all this expenditure on the so-
called defence of India? As I said, 'rhank God, this ~  is npw defended 
and I bave no hesitation in saying that the money debited to India is money 
incurred for the defence of India. Not only that, but the charges with which. 
Indin is ~  are not the full cost of the defence of India, not pven of the 
looal defeMe of India. fhe position is that India bears no part of ~ ('ost of' 
operations beyond her frontiers. She also does not bear the full cost of the· 
defence of India herself. ~ 

'llr. LalchaDd lI'avalni (Sind: Non-Muhammadan Rluro.l): What is the' 
uon t itlr ? 

The Honourable Sir .Jeremy Baiaman: A frontier is the line between -two·· 
count-ritls. 

KawabladaJluhalDD1&d Liaquat Alii Khan (Rohilkund and Kumaon Divi-·· 
siOllS: Muhammadan Rural): Geographical definition, 

Tlle. Honourable Sir .Jeremy Baiam&ll: Now, Sir, I was saying that in. 
~  with the financial settlement, India ,bears the cost of ~  forces 

ruiJ>tld in India, which are maintained in India and which are available for' 
the 10eal defence of India. She also bears the cost of eCjuipping them with. 
sudl resources as she herself provides. But I have no doubt that Honourable' 
Member£ realise that tbe man with a khaki uniform and a rifle and small arms 
an!! rllml1Unition or eveu with a machine-gun is not in himself an adequate unit. 
in lIlodern warfare. There are tanks, there are planes and there are hElavy 
guns. Now, the armies in India, the armies 'hvailable for the defence of India,. 
tbe armies inside India's frontiers, are equipped with all the heavy equipment. 
and with all the paraphernalia of modern war. - But India bas not paid for 
tlllit equipment becau.se it is not productld in India. Tt is true that in so far 
as that equipment,is drawn from the United States of America, in so far af! it 
is providPd by the process of lend-lease, India is now •• fiording reciprocal aid. 
which may legitimately be regarded as a form of payment for the assistance· 
wlnch ~  ~ ~  from America. But in so far as that equipment if' drawD; 
from, ~  Jt IS not compensated for by any fwm of reciprocal aid. 

Now, Sn', there ~  several misunderstandings which w",re voiced in the' 
course of the debate m regard to defence expenditure. It is true Elnd it is 
oLvious that defence expenditure has increased. But the reasons for it u:"e not. 
far \0 seek. It is not due to the fact, for instaQ"ce, that troops t:f:rving in', 

~  troops emplc;>yed. in the ofi,e?sive war are ~  ~  to India. The. 
cost orall troops ~  1D Burma IS borne by IDs Majesty's ~  

SIr Muhammad Yamin Khan (Agra Division: MuhamID!l.(lan Rural): Whethe.' 
Indians or ~  

The Honourable Sir Jeremy Ballman: Yes. This include;;, pf .:')urse,ihose} 
troops whOl;c local headquarters have been transferred to the Burma theatre. 
It does not refer to sporadic incursions of small detachments whose headquarters. 
remain within India's geographical limits, but the main forpes mgaged in 
Burm,\ are not charged to India. Tbey are charged to His Majesty's Govern-
ment or, if they· are American force8, their costs are borne by the United, 
States c.f Amerie&.. 

~  another question that was asked was: Why should India have to pay 
for Briti<;lh troops employed in India for local ~  purposes while Indian: 
troops, the cost of which is substantially lower than that of Bri.tish troops, are 
employed in overseas theatres? That question reveals another misunderstanding· 
of the pI'esent position and the policy in regard to the employment of t.roops. The· 

~  of the ~  forces available to the United Nations between the' 
various thE'8tres of war is governed entirely by operational needs and the-
aw.ilBbility of shipping. 'l;'he desirability, frOm various, points of · .. iew, of 
!n'inging bac:k to India the Indian troops at present lemDg iu' ovorseat ~ 
.. ~ realiSM ,and OOIlatantly borDe iu. mind, 'but, .... I, ha ... aJready Itated. 
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-itt; feasibility is governed by the exisencies of the war situation as a whole. 
-There is certainly no deliberate polioy of the kind whioh- is hinted at in the 
~  -

Now, another qUestion that has been asked is whether the -provision on 
act'ount of air fields in the Budget for 1944-45 includes only those· necessary for 
·the defence of India or other air-fields also which are ~  for the use 
-::f Brih!"h and American forces in India? The air fields referred to in pa.ra-
graph 36 of the Budget speech comprise those necessary to unable the Indian 
-forces inchrded within the air force ceiling to perform their function of the 
local defence of India. There are also certain air-fields provided on. reciprocal 
-aid terms for the American forces in India and those are referred to in para-
graph 37 (8) of the Budget speech. But the additional air fields ('onstructed 
l:! India in connection with the major operations ~  by the South 
East Asia Command and which are used by the British forces are flot provided 
f('lr ill the Indian estimates. In other words, it is not the case that all air 
nelds cOllstructed in India are oharged to India. It is only the air fields 
-OOJlstruC'ted in India which are regarded 8S necessary for the ')perations of the 

-.air Jm'eel! required for the local defence of India for which India has to pay . 
. And that brings me again to the questidn of ceilings on which a good _deal 
wall suid. It is always easy to import suggestions of oad faith into matters 
of this kind. I have stated to this House· in plain and l:Iimple words \\'hat is 
the pOSItion in regard to those ceilings. His Excellency the Commander-in-
Chief certif;ed some time ago what forces were necessary. ~  fact, His Excel-
lene;, the present Viceroy, when he was Commander-in-Chief, definitely detet--

~  what could be regarded 8S. the forces adequate and necessary Jor the 
local defence of India. That was determined before the ceilings were actually 
exceeded. His Excellency the present Commander-in-Chief has carefully 

.reviewed those ceilings and has stated what in his considered judgment are 
the forces required for the local defence of India, and the forces that have 
eXfJpeded those ceilings will be charged to His Majesty's Government. 

Now, Sir, apart from any question of the integrity of the authorities cor,· 
- ooml'cl, is it really fair or does it 'carry conviction to suggeit that purely finar.-

"Cial considerati.ons underlie the determination of strengths of that kind? All I 
-can sny is that I persona.lly have notping whatsoever to .10 wjth them, D.lld that 
~  Bre made entirely on the military merits of the case, that the finan-
eal toffeet of those determinations is to be worked out by meRnd by my 
Deptu·tment purely as a consequential matter. I repudiate strongly Bny sug-
-gestion that there is any possibility either of bad faith or plastio ~  in 
-regard to that matter. 

Mr. '1'. '1'. KrIIbvlJ'Dacharl: Not when you are a free agent. 
fte Bcmoarable Sir .Jeremy Balsman: A man's conscienoe is not affected 

by whether he is a free agent or not. Nobody can bring pressure on a man 
·-which will make him· tell a lie. 

JIr. '1'. '1'. ~  It is the question of the (lonception of a man's 
~ 

'!'he BODOurab1e Sir .Jeremy lIalIman: .And the conception in this case is a 

'high one. . f d l! . d't b th e Now Sir I would leave the questIon 0 elence expen lure ecause er. 
is re'lili nothing more that I can usefully say on the ~  It ~ t-rue that 
-the ~  does not contain details. No country's Budget contalDs now-II.-
days details of the ~  which lflY Honourable friend, ~  ~  would seem 
to expp.ct to appear m the IndIan Budget. If anythmg, ,!e give far more 
information here than is given in any other country at the fune of the annual 
.fIstimnt.ps. -
. 1 prrceed now to the next ma!n ~ ~  has been: discussed throughout 
this debate and thai is the questIOn of m:ftatlon. ~  ~  a good deal ,?f ~ 

'.s to who is responsible for in:ftation. My Honourable friend, Mr. Joshi, tel 
me that I do Dot recopise the consequences of in:ftation. I must teU my 
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Honourable friend, Mr. Joshi, that he does' not recognise of what infiatlon is ~ 
consequence and that he himself belongs to the class whose attitude assiata. 
the omergence of inflation. Critics on the other side have said that the Goy-
ernment of India are responsible for in1Iation. Presumably they mean that tha: 
Government went on with the war effort regardless of the fact that varioua. 
people tried to stop them. Now, we know that there were people who actuall,. 
went about the country and tried to persuade the people to withhold their co-
operation from the war. There w.ere, I regret to say, deliberate.attempts tQ 
destroy confidence in the currency, there were exhortations to ~  people to 
refrain from providing supplies and so OD. Now, Sir, the economic effects of 
these thing's undoubtedly' contributed to inflation. The Honourable Member. 
Mr. Abdul "Qaiyum, says that you cannot dissociate the economic problem ;,d 
indation from the political aspect. Well, Sir, I will accept that, but ~  
what is the position? Here we have a ship performing, l\ voyage in s storm;, 
sea. Certain persons on the ship at the time when it is battling with the 

~ ~  persons begin to question whether the ship I!Ihouldpursue i&e 
eOUNC I"r not. They even go to the extent of attacking or obstructing the 
crew, t-o' say nothing ,of letting water into the' bilges. If 8 certain number of 
people get. drowned as a result, 'Who is responsible? The captllin and the 
crew who endeavour to hold their course' or those who endeavour to de1lee_ 
them? As, my Honourable' friend, Sardar Manga1 Singh, says we are arguing 
from difterent premises. We here must argue from the premise that India bad 
to remain in the war, and that the Government of India lad to prosecute the 
war. That was our side of the case. My Honourable frj.!Ild may have ~ 
that if he and his friends could diuua.de the people hom co-opera.tinS iJ;\ tile 
war, Rnd if certain dreadful consequences were likely to follow, my Honourable 
frienJs might think that the answer should have been t.hat the Oovemmentot 
India shouid have desisted from any attempts to continue its ~  partici .. 
pation in the war. Well, Sir, we must leave it to history to judge ",ho wee 
right. I am talking at this moment of the way in which the political situation 
impinged ou the economic. My own desire, as' far as possible, is to deal with 
t'O?nomic matters, but when political factors are imported into the argummd. 
I am bOUlIJ to take cognisance of them. Now, Sir, it is fluggested that 001): 
a llational Government could possibly deal with inflation. I am 'lot .sure that 
that is historically correct. At the present moment, for illstance, in, ChiDa, 
you have what would be regarded as a national Government. But China .' 
~  'from a worse ~  of inflation than India. At _the present momen' 
~  ~  you have a natIonal ~  but Egypt is also [luffering ~ 
mfiatIoll: At the ~  moment, m Turkey-and this ~ ioteresting lKcauee. 
Turkey \S llot a belhgerent. country-you have a national Government bu' 
'furkey is suffering from the effects of indation. ' 

Sri K.' B. Jlnaraja .8Id8: What about Great Britain und America? Is there 
inflation there? ... 
~  Jlonourable Sir .Teremy Ra.laman: I will deal wh that shortly. Tb6 

quesl,lon whether a country exposed to the effects of war Buffers from iDdaticm. 
or not is not, in my opinion, directly ~  to the question whether it hai; 
a cert-ain political constitution or not. At the same time, Sir; I am bound to 

~  tbn t to deal successfully with, indation requires the co-operation of ~ 
people. T certainly agree on that point. But then, is it. ~ who dillSuad. 
people from co-opera.ting in measures for their own economio ~  who ara 
to blamfl ?r those who try to promote ~  for the economic safety 01 
the people of the. country? There was a good deal of talk about black market.. 
My Honourable friend, Mr. Avinashilingam Chettiar, whom I am very glad to 
see in the House, again, told me about the money that ,never found its wa, 
jnb any accounts and which de1ied the efforts of the Tncome-tax departmeni, 
I all! fuJly awarc of this, but what I woulil like to know Is to what extent do 
Mr. Chett.iar and his friends assist in mobilising public opinion against tha' 
t.ype of thing? To what extent do they help in bringing to notice or stappi. 
that kinr; of pernicious ectivityf As far 88 I can see, it seems to be mgarded 
as :l form of patriotism. 
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. JIr. '1'. B. AviJlaahtUDlam Ohettiar: Do \,(IU wuut our ~ 

,:,- " . 
. The Honour.bie SIr Jeremy :a.mu: The suggestion seeDlIi to be that since 
the ~  is not who.t my ,Honourable friend calls. a n:\tioria! (lovern-
ment, ~  there may even be some virtue in fa.iling to pay "our tax, 
Well, of. course, it is a marvellous country now for people who can adopt that 
· kind of politics. On the one haud you 'make large fortun(>·s (Jut of the war 
~  on the other hand it is ethically a good deed to see that you do not pay 
taxes to a 'Satanic Government, ' 

Mr. '1'. B.' AyilWlhUiDgam Chettiar: If you ~  our help we will give 
you, but on our own terms. -

: Ifb.e JIopourable Sir Jeremy BalBmal:l: Now, Sir. I had something to say to 
'\nf Honoufable friend, Ur. Joshi. I think he was less than kind. The list of' 
·d'utiEis which he expected me to perform ,and the nuniber of me.tters 
rn I'CBPCC't of which I had been guilty of dereliction of duty \Wl.s so formidable 
Mlat 1 shudder to contemplate them; and if I have to ~  thE! record of this 
:'debate and read Mr. Joshi's speech I doubt whethel' I shall be able to sleep 
''again for quite a ~ time. Mr. Joshi seems to think that the department 
tJf Govel'llment which ~  to pay for the war activities is the department 
which is guilty of inflation. Mr. JObhi's idea is that the in.terests which he 

~  should be called upon to make no particu!ll.r ~  but nevertheless 
I t,!le economy of the country should be preser'ved in complete stability; that nothing 
.ahould happen as a result of the war which should call for auy less consumption 
Or fLny forn. of .sacrifice on his part or on the part of his friends. It IS exactly 
'thaI. attitude whioh leads to inflation. It is the determination to protect .the 
'ink-rests of one particular section of the community intiead of thinking in 
: terms of the whole,-it is precisely fhat ~  whieh leads to inBation, and 
'It is precisely that which makes it impossible to mobilise the whole country to 
tesist inflICtIOn. It is that spirit of bargaining, it is the slime. thing which 
· :inspires the producer of food to say, "You do what you like about ('on trolling 
ifhflation but hands off the price of wheat or the price of any other commodity 
Which I produce, I am all in favour of your controlling inBation but please 
"io lIot ~  the things which I myself have to sell because it is my turn to ''',ve a good time now". So, my Honow'able friend, Mr. Joshi, quite rightly 
!fOril h.is own point of view in representing his particular labourers, says t·hat . 
"w&ges, if anything, have not risen sufficiently, that we must llot in any cir-
~  do anything about this. but should tackle inflation ~  or 
· '8lse be guilty. of causing inflation. 
· JIr. If. K; Jaahi. The wages have not risen. 
: 'lb. Honourable Btl leremylt:&ilmu: They never rise. The trouble is that 
inflation is what happens when nobody takes any positiv:e action to counteract 
the effects of war .• My Honourable friend, Ur. Joshi, seems to think that intis-
\iOn is a positive and deliberate act. InBation ill merely the consequence of 
: ctoing 'nothing when ;you ~  to be doing a great deal; and in order that you 
~  do that great Cleal it IS .a matter of all bands to the pumps. If Mr. Joshi 
· lliin:ks that he or any particular interest can merely Bit back Ilnd hope that 
· "he woter will be' baled out by the efforts of others he is mistaken. 
.. Now, Sir, one of the main criticisms of the budget has been that it 40es 
oot provide for an· increase in the indigenous production ~ ::lonsutXlers goods . 
. 1 suid in this House in a previous Session that undoubtedly If you could greatly. 
increase the domestio production of consumers goods that would be a very valu-
able I'oullter-measure to inflation. I am fully conscious of that; tbe Govem. 
· ment of India fully recognise' it. But now let ~ consider t.he ~  &ituii.tion 
in whi'!h we find ourselves. At the present moment the lllflationary tenden-
.. cies are such that they require immediate and vigorous counter-action. 'I'here 
is a shortage of consumer$ goods in relation tlo the amount of purchasing 
': power abroad. That is one ~ of inflation. Now, ~ ~  say, 
,','Oh no. for. Heaven's sake do not Import ~  goods. ~ thmk my 
'Honourable friend, Mr. Abd..ul Qaiyum. Raid. "For God's sake do not let us have, . -
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imported consumers goods". It appears that what .theY expect is .. to ~  
a vacuum until you could organise that ~  of these ~ goods In 
the country. But surely we have W take roto . account ~ ~  of 
affairs iTl the world at· the present momedt. After all, Britain IS fully engatted 

· on the manufacture of the munitions of war. The United States of Ame'rlca 
is to 6 large extent similarly engaged. Even if you (;auld d,iver1i ~  

. capacity in those countries in order to produce the plant whIch you requIre, 
,,"OU t.ben have to ship the machinery to this country. When you have shipped 

· it to this count1'Y. you have to al\jlemb'e it, and wheri you huve frsemb!ed it 
;ou .ha\p. to get 8 ~  ~  of ~ of its wc;>rking before ~ can 

· get mto full prodUCtlOtr. Will that, I ask, desIrable as It may be, contnbute 
to the f.'Iolution of ·our immediat-e difficulties? I entirely agree' that I\S soon 
as it is possible to import machinery and plant for the production of the 
goods this country requires it ~  be done. I am entirely in favour 
of nIl. efforts being made now to import such capital goods, but must we ~ 
entirely or. the success of those efforts or shall we in the weantime endeavour 
'to alleviate what is after all a very distressing situation? 'I'bat is the point. 

Mr ....... Gupta (Cities of the United Provinces: Non-Muhammadan Urban): 
'The war is on i.>r the last four yearf.'l and this machinery could very we1l b.e 
imported before. 

'l'h.lIonODrable Sir Jeremy lr.aism&n: A few 'things happened in the last four 
years. For instance, -in 1940 when the war took such a turn that the men 
standing to in England did not have a rifle in their hands. At that time it 
was hardly possible to· register Mr. Gupta's orders for textile machinery for 
Cawnpore. 

1Ir ....... Gupta: Now they are available. 
The BOI10111'a,ble Sir Jeremy BallDlAn: There were one or two trifling mattets 

which took a certain priority in the earlier stages of the war. It is all very well 
now to sit back and feel that victory £Or the United Nations is almost assured 
nnd ask 'Why"we have not all this time been thinking of the things that will 
promote the expansion of Indian industry_ '. 

:.r. AbdUl lUaheld Obouclhury (Assam: Muhammadan): Why was not this 
done before the war? 

ft .. Honourable Sir JIINmy BaI";"P: Why was itM not done a hundred years 
ago? I do not know. I am afraid I have had quite enough to do during my 
lifetime and during my own quinquennium; I would rather not be carried back 
to my ante-natal deliD.quencies, , . 

My Honourable friend, Mr. Krishnamachari, had several things to say, as 
be usually does, by way of criticism. He accused me of presenting only a part 
of the picture, -of J?pt giving the whole picture. That, I think, was in relation 
to defence expenditure which I have. left for the moment, but I cannot refrain 
fl'om mentioning it since that was his accusation. He said that I did not give the 
whole picture. I must compliment him on his own skill in. that particular art 
because, in referring to the Public Accounts Committee, he quoted a sentence 
which ran as follows: , 

"We ourselves have, of course, not examined any individual caBell of ~  and cannot 
therefore certify, nor indeed be expected to certify, that the allocations made during the· 
course of the year are correct." . 

Am;i then very dramatically he pointed out that this Report included nxy own 
signature. But he did not give tbe rest of the picture, as he would call it, 
because this is the next sentenee:"" . 

"But we have again carefully reviewl'd the procedure preacribed for determining the 
elallification of new meaaurea together with 'the method. which have bl!.en evolved of apply • 
.ing the principles of the financial aettlement in the actual allocation of expendi'ture which 

h havl' already our approval and we have no .uggestions for improvement." 
In the gentle art of not giving the whole picture, I must say that I hand it_ 

to my Honoura.ble friend, Mr. Krishnamachari. But his grievance now for 
some monthsha8 been about the sale of gold. In a previous Session, he talked 
about inflation, and it was at the time when he entertained more vivid apprehen-
sions and fears on the subjects than he seems to entertain toda,'. At that timl! 
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he seemed to me to make a very sensible' appeal that a matter of this importance 
to the country should be dealt with in a non-pa"isan spirit and that' here was a 
~ ~ which ~  the co.untry and which everybody could be expected to, 

aSBlst ~ countenng. Well, S11', at that time one of the things which everybody· 
was askmg for was that bullion should be imported. It was corisidered that that, 
measure would have many beneficial contequences. It w(luld not only mop up 
s,;!rplus.purchasing power, it would assist in persuading the farmer to part with 
hjs surplus produce, it would counter-act other forms of hoarding, it would pro-
vide a useful store of value, and so on. It was recogniad by the Government 'Of 
India that there was a great deal of force in that argument, and the Government 
of India. made strenuous efforts to obtain assistance in this direction. For some-' 
time gold has been sold as is- well knoWn, ,g,nd I ~ bound to say that the 
effects have been extremely beneficial and that I rank the sale of gold as an 
~  anti-inflationary measure. But now ;Mr. Krishnamachari has got 

another, grievance. Iilstead of using all our influence in order to secure the 
approval of Britain and America to sell gold, we should apparently have done 
something else. We should also have insisted on making a profit for ourselves in 
the matter. I may say that such a profit must inevitably ha.e taken the form 
of a futther addition to the sterling balances about' which we ~  so much and 
which many of the critics seem to regard as almost in the nature of a ·burden. 
However, what is the position? Where is the profit? His Majesty's Govern-
ment and the American Government have to purchase certain supplies and ser-' 
vices in this country. Now, we all know that the price of those goods and, 
services in terms of rupees has risen; it has risen very considerably. _ That, of 
course, is one of our troubles. The, object of their selling the gold is to obtain 
rupees with which to meet a part at least of the cost in rupees of those goods 
and services. The price at which gold is sold is actually at a lower index in 
relation to the pre-war price than most of the other things which are for sale in 

~  so that on the whole transaction 110 country would be particularly anxious. 
to come to India and buy goods and sell gold in order to finance those purchases. 
That would be poor business and you would not get any country to do it 'unless 
for other reasons you could persuade them that it should be done. It is not in 
itself good business, nor "ould it yield a profit. There is no profit on the whole 
of these transactions taken together and certainly personally I would have no 
desire to aocept' ~ implications of all that the transactions involve, that is to 
say, to acquire the goods myself at my own liability, and to 'Bell the gold at the 
figure at which it now stands. 

JIr. '1'. '1'. KrtsbDNDlAbari: Or bring ~ down. 
'1'he JIODoara.ble Sir Iftemy BallmM: Well, that is a different argument. 

Bpt my point is that actually gold at the present moment is one of the cheaper 
commodities in India. The farmer who turns wheat into gold gets more gold 
lit the ~  moment than he could have got to my knowledge at any time in 
the last twenty years_ Conversely, the perlJOn who provides gold in order to buy 
wheat, gets less wheat,for his gold today than he would have done at any time 
in the same period, so that it is not actually a highly lucrative form of operation. 

Dr. Sir lta Vddlll .Ahmad: It is not a good form, but did the Honourable 
Member .attempt to filf the ceiling price of gold and silver? 

'1'he HOnourable Sir Jeremy BNsman: Weare talking no.w about t!le question 
of profit. I do not think that the price at which gold is sold today has any 
significance whatsoever in terms of normali.ty or in. terms of more. ~  
parities. I regard gold merely as a commodity, but lD so far as the ImportatIon 
and sale of gold in India goes, it has undoubtedly had oertain beneficial effects. 
and I welcome it. You have to take the psychology of the people as you find 'it. 
There are certain kinds 'of people-they may be 1;llack-marlfeteers. hoarders or 
}ITofit,cers-who either will keep currency notes with thelD or will .hold gold. 
They may Deil be teuipiec1 by any form of investment. they may not even be 
prepared to have a banking account. Nevertheless, the possession of currency 
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ill the hands of these ,people is a danl!:tl'OU8 element, .. ,It is .free ~  power 
which may be and is at any time brollght to bear on the economy ana which 
has ill effects. If these people prefer to aequire go1d instead of putting their 
ruoney in a bank or invest it in securities, then I have to take- their psychology 
.into account just as one would take the geology or the geography of the country 
-.into account. -

Kr. T. T. ~  Is that your answer? Nobody questions that? 
'!'he Honourable Sir .Teremy R&laman: No.· I have dealt with the other point. 
Well, Sir, I must come now to a question which was raised by my Honour-

-able friend, Sir Henry Richardson, as well 8S other speakers, and that is the 
assistance given to Bengal. Sir, I have the deepest sympathy for Bengal in its 
present plight and I have always felt that sume financial assistance from the 
·Central Government would be inevitable and would be desirable and necessary 
in order to assist Bengal to extricate herself from the calamitous difficulties into 
which she has fallen. 

Nowabzada Iluh&m.mad Liaquat Ali ,nan: Due to the wat. 
'!'he Honourable Sir Jeremy RaiBuum: Due to the war, yes. Bengal more 

than any other Province has suffered from the disadvantages of war just as the 
Centre has, and for that reason in view of my own financial difficulties, I can 
appreciate that the Bengal Government are faced with problems of a peculiarly 
difficult kind. At the same time we should not exaggerate the extent of the 

.. harm which so far has been done to the finances of the Province. There was a 
quotation of a remllJ'k made in the Bengal Assembly which seemed to suggest 
thut somebody took a very gloomy view indeed of those finances. It is true that 
Bengal at the moment is passing through a. very. bad time. But Bengal 's perma-
nent tinancial position is not as desperate as has been suggested. I have before 
me certain figures in regard to the budget for the current year and for the DQt 

year. At one stage the estimateddefieits were Re. 11,20,00,000 in the revised 
e!!timates for this year Qnd Rs. 8,46,00;000 in the budget of the next year. Well, 
since then there have been certain additions to their revenue. Tbeyare likely 
to get more by way of income-tax from the Centre, from the distributable pool 
than they estimated at that time--.Rs. 110 lakhs in each yeaI' a.nd we have also 
·decided to assist them to the e.x·tent I beve indic&ted in my budget speech, 

. Dr. Po R. Banerjea: Have they not been compelled to levy extra taxation? 
'l'J1e Honourable Sir leremy 'RatllDan : Certainly. So have 1. I have no 

2!yropathy for any Finance Minister who will not face up to his obligation and 
~  taxation when he faces deficits. I have to undergo that unpleasant duty, 

and I do not see why anybody else should be let off, 
Dr. P. N.Banerjea.: But the conditions in Bengal are very bad. 
The Houourable Sir Jeremy Ra1aman: The Central Government share one 

attribute of the deity-'they help those who help themselves. -
. We now estimate that the deficits in the current and next year will be more 

lIkely about Rs. 7t crores. and RB. 4f crore,s 0: a total deficit of less than Rs. 12 
('rores, ~  as I have saId, the amounts mdlooted in my budget speech b no 
means mdwate the full share of Central assistance to Bengal In add't' y 
h 'd d ft' ht t 1 . ,I Ion we ave prOVl e or ou rig gran s tota lmg Rs. 4t crores in the current year and 
Rs. 3. crores in the budget year by way of Central assIstance on account of . 'I 
defence and camouflage, addjtional police necessitated by ~  cond't' ~  :rd dd't' 1 ..... if . '1 d . . I Ions, CIVIC gUB s, a Ilona .... a for ClVI utles, grant to the Red Cross for tinned, milk, d 
grants for the "Grow More .Food" campaign. All these grants from the ~  
tv Bengal have to be taken mto account. We must remember ft II th t. rta· b I h to b . . , a er a, a a ·ce m.a ance as e mamtamed between the finances of the Centre and of 
the ~  ~  we ~ have regard to maintaining a sense of financial 
~ ~  m all ~~ ,UllltS. If the Centre is to relieve Provinces from time to 
tIme of. ~~  ~  there is a da.nger of .under-mining the whole'ilnancial 
~ ~ of the ProVInces. Province A w.ould naturaUy.,.y, 'Well, it W6 get 
into difticu.ltles, we C8? always expect the Centre to he1pus"out, • .aa,the,.did 
when' ProVInce B was' 10' diftlculties' , . 

• "Dr ' !! ."P:·.; . .....,..: -"This is an extreme case. 
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'1'IIe KODoarable Sir' .JerelDJ B.ailmaa: I admit this is abnormal and that 

ie why I said in my ~  speech that without impinging in any way on the 
proper financial responsibdity of the Frovince we ha:d decided to do this. 

My main point is thiS'. Although at the present moment Bengal is undllr-
80ing great difficulties, her financial position is by no means a bad one. She 
was entirely relieved of all provincial debt by the Niemeyer Set.tlement, and 
even at the end of these two very trying years, she is" a's far 8S we can see at 
preaent, unlikely to be in debt to a greater extent than something of the order 
of Rs. 12/14 orores or BO. At the present moment. her revenue receipts are of 
the order of Re. 22 crores. Well, no Government whose national debt is less 
than a single year's revenue, can be said to be hopelessly in debt. 

I say this not to minimiae the desirability of a'6'Bisting' Bengal in the 'excep-
tional' circumstances, but to counteract the suggestion t.hat Bengal is, as it 
were, bankrupt or insolvent. rrhat is far ~  being the clIoSe. Her total debt 
even by the end of next year will be quite modest in relation,to her revenue and 
the service of that debt will not be an intolerable burden on 'the Province. In 
these,circumstances we do feel that ihe assistance which we have offered to 
'Bengal, having regard to our own difficulties, cannot be said to be inadequate . 

• awabsadaKuhammad Llaquat All nan: It is most inadequate. 
Mr. T. T. Krlalmamacha.rl: Send a copy of your budget to Bengal Govern-

lDent and cut down the grant made to them under camouflage J 

, TILe Honourable Sir Jeremy Balsuum: There is only one other point which 
I think I should deal with before I sit down and that is in relation to retrench-
ment. It haS been' suggested from various quarters that a. good deal could 
-be done by pJ'eventing waste and by ~ retrenchment campaign. I would like 
-to tell the House that the Government of India have realised for Bome. time 
that in the ~ in which we are now, the avoidanctl of waste and the 
reduction of demands on the real resources of the country waB a paramount, 
duty. We have actually for some months now been conducting careful reviews 
both on the military and the supply side in order to see how far we could reduce 
the demands not merely in termS' of money but what'is even more important in 
t.erma of real resources. I did indicate in my budget 'speech certain diversions 
110m military to civil cons.umption. }'or instance, in cotton textiltls a cei:ing 
bas been fixed for military demands. In woollen textiles a percentage, equi- ' 
'Valent to 00 per cent. of the pre-w!U' capacity of production has been released 
!for civil uae. In cement, 75,.000 tons a month have now been re!eased for civil 
OOODllumption. Then again, we have been examining the possibility of diverting 
-obligations from India to other countries. For instance, His Majesty's Govern-
IID.ent have recently agreed, in compliance with our request, to accept the 
'l'esponsibility for maintaining trom overseas a number. of divisionS' in India. 
That is a welcome relief to the economy of India. Then ,various military autho-

rities have agreed to certain reductions in their holdings of reserves . 
The shortening of their reserves leads to sa'Vings and amounts to a 

'considerable sum, a matter of about Rs. 15 crores. Certain demands on India 
tfrom the Central Provi6'ion Office for 1944 have been cancelled. We are-
investigating stocks to see if surpluses can be discovered in orde; that we can 
'release materials in that way. Then again, surpluses from certain overseas 
theatre are being sent to India effecting'a sa'Ving of Rs. 31 crore!;', and a further 
posaibility of this, particularly in engineering .stores, is favoumbly viewed. We. 
have reviewed the programme of munitions production in order to afford 
nlief . . . • 

. '3 P.II. 

Sir Muhammad Y&mbl KbaD: Very dangerous to reduce the production of 
munitions. . 

ft. KCIIIOaI'&bIe Sir .Jeremy ltaIlDI&D.: It itI true, but we have to face up toO 
~ thinga. Provided the munitions could be ,produced elsewhere we have 
~ ~ ask for release of production here so that such production and the 

tmateriala mvolved can be turned over to supplying ell8ential civilian needs. We 



ho:ve S'Ucceeded in securing reductions in the programme of the Director General 
qf. Munitions }lroduction, a total of Rs. 8 crores in the current year and possibly 
rising to Us. 10 crores next year. Our object in achieving these teductions is 88 
far as possible to offset the increased demands which the war situation involves, 
and to prevent the burden 011 the civilian consumer from b,eing intensified. 
These lead to celtain economies but they eantlOt be considerable. In ~  
of money they are not large in relation to the toto.} war expenditure. I am not 
sure whether those who spoke of retrenchment thought that by concentrating 
our efforts on the civil side we could secure economies, which could really have 
an effect on the situation. I am not suttl if tha,t wu's the object. If so, I cannot 
understand' how such an idea could, be ent.ertained. It is impossible at tlie 
present tin}.e with the additional demands which are being made on Government 
fol' various forms of activity,-it is impossible to contempllte any considerable 
reduction in the staff at the disposal of the Central Government. On the 
eontrp,ry" if we could obtain more administrative and skilled personnel, we should 
only be too glad to emplo.y them because th,e Jleeds of the moment require 
them. As regards the suggestion that emoluments' might be reduced in a'Dy 
way-that seems to me,'! must admit, to be extraordinary, having regard to t!Ie 
fact that the developments of the last eighteen months have, probably thrown 11 
tnuehheavier burden on the fixed ii'lcome classes than on any other class, of the 
population-and Government servants including myself. eome ~ the fixed 
income classes and we are in a very good position to know how heavily the 
tendencieS,ot the last year or so have borne on fixed ineomes. ' 

.An Honourable Kember: Very poor with your Rs. 7,000 a month I 
The,Honourable Sir Jeremy lia.iaman: r ~  ~  unde.stand how 

Rit' 1\1 uhn mmad Yamin Khan hopes that by Rome kind of investigation into. either 
the number or the emoluments of the officinls of the Government he - could 
Recure stICh economies as ~  have any appreciable effect.on the. situation or 
make it. less necessary to pursue the meu'sures of taxatiOll or borrowing, which 
nre oUr own programme . 

. Well, Sir, r have wearied the 'Rouse. and t must admit, myself. I have 
not attempted to cover all the points which hllve heen made in connection with 
the budget. I have no doubt that in the cOlirs'8 of the next two Or three 
weeks .a good den'! more will be said on many of these topics, imd T daresav that 
I have mvself provided more fuel for the' flames which will rage during that 
period. ~  I thank the H01lse for the reception which thev have given' 
to my proposals and for their ~ of all T hAd to say. ' , 

The Assembly then adjourned till Eleven of the Clock on 'Monday, the 18th 
March, 1944. 
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